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LOK SABHA

Wednesday, September 16, 1964/
Bhadra 25, 1886 (Saka)

The Lok Sabha met at Eleven of the
Clock

|MR. BPEAKER in the Chair]
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Shri Rameshwar Tantia: It seems
from the statement that there w~as &
planned scheme behind these explo-
sions. On the 20th June, at four
different places explosions had taken



1859 Oral Answers
place, and three months have passed.
Have Government found any clue
about this?

Bhri Hathi: We have found the clue,
but 1 would not like to disclose it now.
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Shri Hathi: Fourteen people have
, been arrested. 1 do mot know nabout
their nationality es yet.

Shrimati Savitri Nigam; May 1
know if any foreign hand has also
been involved in this sort of planned
explosions?

~ Shri Hathi; I said these matters &re
under investigation and I do not want
to disclose anything now.

Shri D. C. Sharma: May 1 know to
whom this investigation has been en-
trusted; to the Goan police or the
Maharashirian police or also ty dhe
Central Government police?

Shri Hathi: The Goa police are
investigating under the guidance of
the Central Intelligence Bureau.

Shri 8. M. Banerjee: The hon Minis-
ter has stated that investigation |ia
being carried out by the Goa police
under the guidance of the Central In-
telligence Bureau. May 1 know
whether preliminary enquiries have
revealed that there are certain foreign
agencies who were working in Goa
after the liberation of Goa and they
are responsible for it; and, if so,
which are those agencies?

Shri Hathl: 1 said just now in reply
to the lady Member that as this is
under investigation I would not like
to disclose these facts
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Shrl Hathl: They are in custody. ~
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Shri P, R. Patel: If the newspaper
reports are correct, some forvigners
came to India, had the sabotage done

and then went back. What is the truth
in this matter?

Shri Hathi: { have replied 10 two
such questions previously just now
that there ane reports, but 1 ssid the
Investigations are going on and 1
would not like to disclose at this junec-
ture what is actmally the truth in this

report.
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Shri P. R. Patel: How is it that the
newspapers can give the names, and
how is it the Minister is not prepar-
ed to give the information?

Mr. Speaker: We necd not argue it
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Shri Tridib Kumar Chaudhurl: May
I know whether the attention of (he
Government has been directed to the
report  that Casimir Monteiro, the
former Intelligence Officer of Portu-
guese Goa Administration, smuggled
himself into Goa before these explo-
sions and after the occurrence of these
explosions he again escaped, and
both times by way of Bombay? May
I know whether that report has reach-
ed Government and whether any
specific investigation has been made
in regard to that report? I want to
know about Casimir Monteiro.

Shri Hathl: T have got a number
of reports, a number of clues includ-
ing this clue also, and investigations
are going on. But I would not like to
disclose any details about this.

Shri Hem Barua: Apart from the
present investigation to which the
hon. Minister has made a reference,
may I know whether Government is
aware of the fact that there are cer-
tain allegations to the effect that cer-
tain pro-Portuguese elements are
active in Goa and they are trying
actively to disturb the equilibrium of
the State of Goa since it was liberat.
ed?

Shri Hathl: Government have known
these reports and information, and
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they are investigating into all these
facts,

Shri Alvares: In view of the luose-
ness of the general security arrange-
ments and also in view of the fact
that evidence has been found of
foreign intervention in this matter,
may I know whether Government will
undertake the invesiigation under the
Central Bureau of Investigation?

Shri Hathi: I said the
Burea of Investigation are
the Goa police actively.

Shri Joachim Alva: Are Govern-
ment aware of the fact that many
Goans, in Goa as well as outside, have
not been reconciled to the integration
of Goa with India; and are Govern-
ment taking steps to see that ar the
forthcoming  Eucharistic  Congress
these Goans do not try to crenfe
trouble and try to damage India's
prestige of tolerance?

Shrl Hathi: Well, we are aware of
the functlon which is going to  be
held and we will take all precautionary
measures about it

Shri Nath Pal: Has the hon. Minis-
ter's attention been drawn to reports
in the press (a) that there are diffe-
rences between the Chief Minister of
Goa and the Governor of Goa &bout
the manner and the method that is
being employed in carrying on these

Central
guiding

investigations and that the  Chiet
Minister has conveyed his anxiety
about this to the Government of

India, and (b) that there is a wide-
spread supposition in Goa that the real
culprits are not being vigorously
tracked out?

Shri Hathi; (a) Governmeni need
not go to look to the press reports
about conditions, administrative condi-
tions prevailing iu Goa, because we get
reports directly; (b) the matters are
being looked into.

Shri Nath Pai: Mr. Speaker, T asked
whether the Chief Minister has pro-
tested about it and expressed his dis-
satisfaction. I want a reply to it
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1f he is prepared to disregard it, it is
his lookout. But I put the question
whether the Chief Minister has pro-
{esied about the unsatisfactory man-
ner and also about the way the whole
#hing is being conducted. I want a
reply to it

The Minister of Home Affairs (Shrl
‘Nanda): Sir, some time carlier I had
a lalk on the subject with the Chief
Minister, and had some communica-
tions. Whatever he felt has to  be
done, more than that is being done.
And we are attending to it

Soviet-aided Drug Plants
+
( Shri Surendra Pal Singh:
] Shri Rameshwar Tantla:
| Shri Bishanchander Seth:
*208, { Shri Dhaon:
f Shri B. P. Yadava:
| Shri Onkar Lal Berwa:
| Shri D. C. Sharma:

Will the Minister of Petroleam and
Chemicals be pleased to state:

{a) whether it is a fact that accord-
ing to a survey carried out recently,
it has been found that the Soviet-
aided drug plants in this country are
not making the scvheduled progress,
and their commissioning date is likely
to be delayed considerably; and

(b) if so, the reasons for their tardy
progress?

The Minister of State in the Minis-
try of Petroleum and Chemicals (Shri
Alagesan): (a) and (b). No, Sir. The
progress of these plants has bern satis-
factory and they are expected to be
commissioned for trial production ac-
cording to schedule.

Shri Surendra Pal Singh: Is it &
fact that a couple of months back the
Indian Government wrote and com-
plained to the Russian Government
regarding the delay in the arrival of
working designs and Soviet specialists
for the drug factory at Hyderabad;
and, if so, may I know whether those
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designs and expert personnel
arrived in India since then?

have

Shri Alagesan: It is a conlinuous
process. Once the project has  been
approved and we take Russian assis-
tance, correspondence goes on. Some-
times it may be that the arrival or
receipt of the working drawings may
be delayed and the Russians' attention
might have been drawn to it. I am

not able to say anything specific about
it.

Shri Surendra Pal Singh: Is it a
fact that the Russian Government had
offered to set up the fourth drug plant
somewhere in the Kerala region wnd
that idea has now been abandoned.
May I know the reason why this pro-
ject was abandoned?

Shri Alagesan: Yes, Sir. That gues-
tion was answered long ago. There
was a proposal to set up the fourth
plant at Neriamangalam in Kerala
State. But since the cost of raw
material was much more than what it
was estimated to be in the beginning,
that had to be given up. It was given
up with the consent of the Russians.

Shri D, C. Sharma: If the Soviet
Government is already collaborating
with us in the setting up of some drug
plants and their blueprints are avail-

able. what is the necessity for a new
blueprint?

Shri Alagesan: The whole question
relates to Soviet collaboration in set-
ting up drug plants and whether they
‘will be commissioned according o
schedule. It has been answered.

Shri Buta BSingh: May I know
whether the drugs that are produced
in this plant are completely free from
the Communist virus?

Mr. Speaker: It takes four weeks
for germination. Then only it will
be known.

ot wew qwia ;& gz ST
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The DMinister of Fetrolewm amd
Chemicals (Shri Humayun Kabir). 1
have answered this question before
in the House, One of the plants will
be at Rishikesh and the other at
Hyderabad. The details have been
given to the House.

Shri 5. M. Bamerjee: What hus hap-
pened to the Boviet proposal to have
an integrated drug planmt in the coun-
try where all these units would be
working together? May [ know
whether the decentralisation of the
plant is according to the wishes of the
Soviet Government or it is our wish
that they have complied with?

Shri Alagesan: Many drugs are
going to be manufactured in the fac-
tories at Rishikesh and Hyderabad. In
Rishikesh, for instance, streptomycin,
penicillin and other medicines will be
manufectured.

Mr. Speaker: The question was
whether there is any proposal to have
one integrated unit and whether that
proposal has been given up.

Shri Humayun HKabir; From the
very nature of the case, all these plants
could not be located in the same
place, partly on account of raw mate-
rials and partly on account of climatic
conditions. Rishikesh was chosen be-
cause water of a particular degree of
temperature was necessary. Obvious-
ly, that could not be had at Hydera-
bad.

Shri §, N. Chaturvedi: May I know
if the Soviet Goverament themselves
have complained about the slow pro-
gress of this plant and that they have
attributed It to lack of indigenous
material and equipment?

Mr. Spesker: The Minister has
denied it.
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Shri Alagesan: They are going to
be commissioned according to sche-
dule, The Rishikesh plant and the
Hyderabad plant will be commission-
ed by the middle of 1966. The Surgi-
cal Instruments Factory at Madras
will be commissioned by the middle
of 1965. 1f things go on as we expect
them to go on, they can be commis-
sioned even earlier.

Shri P. Venkatasubbalah; What is
the progress made in training our
technicians, who are employed in the
setting up of these plants, in Russia?

Shri Alagesan: There is a regular
scheme and batches of trainees and
technicians are being sent. Many of
them have come back also. Somne are
still undergoing training.

Shrimatf Savitrt Nigam: What is the
approximate total output of these
plants? Also, what is the commis-
sioning date?

Mr. Speaker: First of all, let them
be put; then we will know the output.

Shri Alagesan: I have already given
the commissioning dates.
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Shri Humayun Kabir; Uniess my
hon. friend takes a hand in the mat-
ter, 1 do not think there is any such
possibility.

Shri Meda: May [ know the progress
made by the factory located at
Hyderabad and if there is any delay,
the reasons for it?

Shri Alagesan: I said that there is
no delay.
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Methanol Plant at Trombay (Bombay)

+
( Shri Rameshwar Tamtia:
Shri B. P. Yadava:
Shri Dhaoa:
Shri Bishanchander Seth:
| Shri Vishwa Nath Pandey:

Will the Minister of Petroleum and
*Chemicals be pleased to refer to the
Teply given to Starred Question No.
851 on the 1st April, 1964 and state:

207

(a) whether the loan agreement for
the construction of the Methanol
‘Plant at Trombay has since been sign-
+««d with the U.S. Agency for Interna-
tional Development;,

(b) if so, the broad outlines thereof;

(c) the total outlay involved in the
sconstruction of the Plant; and

(d) when the construction of the
‘plany is likely to start?

The Minisier of State in the Minis-
try of Petroleum and Chemicals (Shri
Alagesan): (a) to (d). A statement is
placed on the Table of the House,

StaTeMENT

(a) Yes, on the 19th June, 1964,

(b) The Agreement provides for
the grant of a loan of 7:8 million dol-
lars for the foreign exchange cost of
goods and services required for (i)
the design, supply, erection and com-
missioning on a turn-key basis of a
single siream methanol plant at
Trombay and (ii) the completion of
the construction of a fertilizer plant
for the production of nitro-phosphate
and urea fertilizers and related faci-
lities. Out of this loan, # is intended
to meet the foreign exchange cost of
the Methano! Plgnt to the extent of
-5'76 million dollars the balance of
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2'04 million dollars being wutilized on
the Fertilizer Plant at Trombay.

The loan is repayable in semi-an-
nual instalments, the first instalment
to be payable B} years after the first
interest payment is due. The inte-
rest is payable semi-annually ot the
rate of § per cent for annum for the
first 8} years and 2 per cent there-
after.

(c) The total outlay involved is
estimated wo be Rs. 4356 lakhs out of
which Rs. 374 lakhs will be fcreign
exchange expenditure,

(d) The construction of the plant
is in progress and the plant is expect-
ed to be completed and handed over
to the Corporation im October, 1865.

Shri Rameshwar Tamtia: In the
statement it is said that o0it of a total
outlay of Rs. 4358 lakhs, R 274
lakhs will be foreign exchange ex-
penditure, that is, more than 00 per
cent and, I think, most of the machl-
nery is to be imported. I want to
know whether it is in the agreement
that we have to import forelgn
machinery or is it that we cannot
manufacture it in Indla.

Shri Alagesan: It has been said that
the tota] outlay involved is Rs. 433-
and-odd lakhs of which the foreign
exchange content {s Rs 274 lakhs. This
expenditure is for the import of
machinery etc. The whole work has
been given on a turn-kKey basis to a
firm.

Shri Rameshwar Tanfia: I wanted
to know whether we could have been
able to manufacture those machines

in India.

Shri Alagessn: If we had been able
to manufacture them, we would not
have gone in for foreign machinery.
These things were not procurable in
India; s0, we had to go in for that.
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Bombp Explosions in J. & K,

+

( Shri Bishanchander Seth: -

Shri Rameshwar Tantia:

Shri B, P. Yadava:

Shri Dhaon:

Shrimati Savitri Nigam:

Shri S. C. Samanta:

Shri M. L. Dwivedi:

Shri S§. M. Banerjee:

8hri Vishwa Nath Pandey:

Shri Yashpal Singh:

Shri Vishram Prasad:

.*208.) Shrl Indrajit Gupta:

Shri Kapur Singh:

Shri Bade:

Shri A. 8. Salgal:

Shri Bagrl:

Shri Onkar Lal Berwa:

Shri Hukam Chand
Eachhavalya:

Shri Mohan Swarup:

Shri Gulshan:

Shri Rama Chandra Mallick:

{_ Shrimatl Laxmi Bal:

Will the Minister of Home Affairs
be pleased to state:

(a) whether it is @ fact that a num-
ber of bomb explosions took place
in Jammu and Kashmir during June
and July, 1964;

(b) if so, whether enquiries were
held in all the cases; and

(c) the result thereof?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi): (a2)
18 explosions occurred in Jammu and
Kashmir State during June and July,
10684

(b) and (c). Dnvestigation into
these explosions is being conducted
by the State Government.
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Shri Hathi: We suspect that it is
the work of Pakistani spies and agents,

Shri Rama Chandra Mallick: May
1 know whether it is also a fact that
it is known from the markings on 1he
bombs that those bombs were manu-
factured in Pakistan; if so, what steps
have been taken by the Government
so far in this connection?

Shri Hathi: I replied to the ques-
tion by saying that so far from the
muaterials available and the explosive
found we suspect thal_it is the work
of Pakistani agents, -]

Shrimati Savitri Nigam: Kecping in
view the increasing number of tnese
explosions what particular steps have
been taken to unearth these spy rings
as also to stop such occurrences?

Shri Hathi: About 20 people have
been arrested; then, checking of in-
filtration from Pakistan and Pakistan
occupied Kashmir across the border is
being done; keeping strict watch,
patrolling—all these measures are
taken,

Shri S. M, Banerjee: I would like t0
know whether it is a fact that tne
latest Pakistani strategy and tactics
ig shooting from the border and sabo-
tage inside Kashmir. If so, what
positive steps have been taken by the
Central Government to help the State
Government to combat this offensive?

Shrl Hathl: This is really being
done by the State Government. What-
ever help for officqrs etc. that they
ask, we give them.
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Shri Kapur Singh: I want to know
whether from the evidence availabie
these repeated explosions spell  out
existence of anti-social elements here
and there; or, do they point towards

a widespread unrest in the State of
Jammu and Kashmir itself?

..Shrl Hathi: 1 do not think we can
attribute it to the wide-spread diws-
content at all.
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Shri 8. N. Chaturvedl: May I know
if the explosive material that has been
used in these bombs was of forelgn
make, either American or Chinese?

Shri Hathl: I replied earlier to some
question that the explosive material
consisted of slags, detonators etc. I
say, from all this evidence, that we
suspect that it is done by Pakistani
agents.

Shri B, N. Chaturvedl: 1 wanted to
know whether they were of American
or Chinese make,

Shri Hathl: I have no information.
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Shri Sham Lal Saraf: May I know
if the victims of these bomb explos-
wns dave been Lsted and, if so, whe-
ther any compensation has been given
to the families of those who bave been
the victims of these explosions?

Shrl Hathl: In this case, no person
has died or suffcred. Some slight de-
mages have been done to some pro-
perties and the question of compenssa-
tion is the ‘maitter for the Kashmir
Government,
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Bhrl Hem Barua: May I know whe-
ther the Government are aware of
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the allegations that pro-Pakistani ele-
ments are growing like monannn
grasses inside Kashmir and, if so,
may I know how they are organising
it inside the State? The Minister has
already said that Pakistan Has a hand
in it. May I know how they have
been ablg to organise this and whe-
ther the Government have been able
to ascertaim it.

Shri Hathl: They are spies of in-
filtrators.

stqeew ;A mgew X ot
Faamw & € aw foewe & gzl
& mafagg & wwUd w6 W §
@ w K ag am awar § fw @
mfir w7 wwadt & folr owy o
¥ 3 & oiferra & faadr § Wi ay
wow wen & fee £

ot grdy @ WL T Ag FaloRy A
2

Shri G, Mohanty: May I know what
are generally the targets of these
bombs?

Shrl Hathi: 1 do not think there
are any targets as such.

stoww fog : w1 o ¥
st g ¥ e fawm o
8, afz o, @ I&% Fv Ao w1 TN
folE © geETT ®1 WMl A% walt
r7

ot gt ;o g, TEwT fawr
| 9T wTaw § AT Wy wTW R W
[ &

it TR afeRar
age MisaFam s T &
srr o I EqAm @ 9T
fr g aF e X & v oI
Wy ' & fawmr grr AW
ot I 3 o OR AR & g
Iy §7
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Shri Jashvant Mehta: The hon.
Minister has stated that Pakistani
agents are suspected in it. In view
of this and due to the seriousness of
this matter, may I know what are the
reasons this work has not been hand-
ed over to the Central Intelligence
and why it has been left with the
State Government?

Shri Hatht: 1 said, primarily the
State Governmant are looking into
this but our officers are helping them.

Shri P. Venkatasubbalah: May I
know whether it is a fact that fre-
quent troubles between the supporters
of Bhelkh Abdullah and other parties
have encouraged the Pakistani agents
to inflitrate very often and put these
explosives there and, if so, what ar-
rangements have been made to main-
tain the }aw and order in that State?

Shri Hathi: All arrangements are
being made and looked after by the
State Government and if any anti-
social elements or anybody who is
dving this are suspected, they are
taken care of

Shri P, R. Patel: I want to know if
such explosions and such troubles are
encouraged because of some reckless
speeches of Shri Jaya Prekash Nara-
yan and Sheikh Abdullah.

Shri Hathi: I do not think.

Bart A. P. Jaim: I gather from the
newspapers that there was some talk
between India and Pakistan about
stopping these imcursions. Has the
Government of India taken up with
Pakistan as to why these incidents are
occurring In spite of the assurance
that they want to stop these fhings?

Shri Hathl: It is a mwtter which the
External Affairs Ministry are taking
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Mr, Speaker: Next Question.
of o :  wwE AEEy, AU
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Administrative Relorms

+
Dr. L. M. Singhvi:
Shri Ramachandra Ulaka:
*208. ! Bhri Dhuleshwar Meena:
Bhri 5, M. Banerjee:
Shri D, C. Sharma:

Will the Minister of Home Affairs
be pleased to refer to the reply givem
‘to Starred Question No. 123 on the
3rd June 1964 and state:

(a) whether Government have com-
pleted consideration of varioug reform
proposals regarding Central Admini-

strative Services; and
—

(b) if so, the main features of the
proposalg of reforms accepted by
Government?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathl): (a)
and (b). The matter ig still under
consideration.

Dr. L. M. Singhvi: May I know the
broad features of the proposals which
are under consideration, and whether
Government até cdnsldering fo take
any specific steps to raise the morale,
-efficiency and readiness to take deci-
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sions and to implement them, of the
civil services?

Shri Hathi: The question that has
been tabled relates only to the Cen-
tral Administrative Services reforms
but not to administrative reformg as
such. Rut the hon. Member wants to
agk abnout administrative reforms in
general and not about reforms im the
civil services organisation. That is
alsn being looked into.

Dr. L, M. Singhvi: It is quite clear
that the question whioh I have put
relates to enabling the services to
phlay their role in our country, and,
therefore. it relates also to reforms
which are ry for bling them
to play their role.

Mr. Speaker: Part (a) of the hon.
Member's question relates to the Cen-
tral Administrative Services.

Shri Hathi: This question refers to
the previous question on the subject
which was with regard to the admini-
strative services pool. Anyway, I am
prepared to reply tp any question that
the hon. Member wants to ask in res=
pect of this.

Dr. L. M. Singhvi: I have put my
question already.

Shri Hathi: The Administrative Re-
formsg Division Is looking into this.

Dr, L. M, Binghvi: What is the
nature of the reform that is proposed
to be carried gut or is under the con-
sideration of QGovernment in respect
of the Central pool of administrative
services?

Shri Hathi: So far as the Central
pool of administrative gervices is con-
cerned, the matter was placed be-
fore the Cabinet, and a sub-commit-
tee of the Cabinet has been appoint-
ed, which is looking into it.

Shri 5. M. Banerjee: May I know
whether Government have In  their
mind the conception of a clean admi-
nistration as a resu!t of such admini-
strative reforms. and if so, whether
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the terms of reference of this parti-
cular committee will be widengd to
include such matters also?

Shri Hathi: No, this committee has
been set up to look into the admi-
nistrative services pool.

Shri D. C. Sharma: May I know
along what line the thinking of the
Ministry is proceeding, whether it is
with refcrence to the salaries and
allowances or with reference to the
cutting down of red-tape among Lhe
services gr with reference tg the high-
lighting of the efficiency of the servi-
ces, and if it is proceeding along those
lines, may I know the specific steps
which Government have so far taken
ang which they intend to take? The
thing has been before Government for
ton long.

Shri Hathi: The Government are
looking into all the aspects which the
hon. Member has in mind. For this
purpose, not only has the Admini-
strative Services Division of the
Home Ministry undertaken researcn
and study, btut in order tp look into
the individual Ministries and indivi-
dual cascs, we have appointed teams
for four different Ministries, to loox
into the causes of delays, the proce-
dures, the bottle-neckg existing etc.
and to suggest how these could be
removed; and there are Members of
Parliament in each of the teams.

Shri D, C. Sharma: I know, But
the hon. Minister has not replied to
cven one specific point of mine.

Excuse me for saying so. What is
going to be done with regard to the
sadachar of Ministers also?

Shri Hathl: This is not a question
relating to sadachar of Ministers.

Shri P. R. Chakraverti: May I know
whether Government could give in
broad outline an indication of the
essential features of the reforms which
are proposcd to be introduced?

Shri Hathi: The essential features
would be elimination of delays,
streamlining of the administrative
machinery and increasing fhe eff-
ciency and trying to reform in' such
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a way that the work is done efficiently

- without delays and red-tapism is cut

off.

wft FO I : T A FHET AT
T R wwmafaE AaeAl & g
# fow, t@ w78 A s Fw A §
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4T AEE § Wi UF THe flo o
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Shri Kapur Singh: May 1 ask what
are the specinl compelling circum-
stances that have prompted Govern-
ment to embark upon this task of ir-
terfering in the smooth working of
the administration?

Shri Hathi: There is no question of
interfering with the good work. But

if the work is good, the idea is to
make it better.
Shri Kapur Singh: He has not

answered my question.

. Mr. Speaker: There is no intention
to interfere with the smooth working
of the administration, If it is really
-#fnooth, it is intended to make it
smoother,

Shri Eapur Singh: Why have they
embarked upon this task at all?
Without any good reason, they have
embarked upon it

Mr. Speaker: Did they have any
apprehension or any report that it was
already not efficient and smooth?

The Minister of Home Affairs (Shri
Nanda): I am grateful fo the hon.
Member for the compliments he has
paid to our services. They do deu_rvg
them. But still there are complaints
of délays, that things are not done
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quickly enough, speedily enough. We
have known that; hon. Members also
know that. Therefore, there is some
kind of a grievance. We want to re-
moved it altogether.

ot geR W woE ¢ g
qgarr afafs &1 @t T & wB
St #, 3T A T o AT
For 9% faqu s gafyqg Srofd?

Shri Hathi: This is not a commit-
iec. It iy an organisation, a Division
working in the Ministry. It will be a
continuous process, It is not a com-
mittee which is going to give its
report.

Shri Ramanathan Chettiar: How
long will it take for this committee
to complete its work.

Shri Hathi: As I said, this is a con-
tinuous process.

Mr. Speaker: He says it would con-
tinue the work. There is no time-
limit.

Shri D, J. Najk: Are any political
workers interfering in the admini-
stration?

Shri Hathi: Political workers ghouid
not interfere in the administration
Al the same time, it is w difficull
matter. When MPs or MLAs go to
the officers, there is complaint that
the officers are not polite, So we
have issued instructions that while
they should be polite and courteous
to representatives of the people, they
must alsp see that they do what i
right.

Shri Nath Pal: I do not know if 1
have followed the hon. Minister ex-
actly, He said there is no question
of a committee, but this is a continu-
oug process which is going on in his
Ministry. May 1 remind him of the
assurance given to this House by the
Home Minister, Shri Nanda, when 1
had asked what would be the kind

of commission he had in mind, whether
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it would be a commission comparahle
to the Hoover Commission? He cate-
gorically gave the assurance that it
would be something like the Hoover
Commission., Has this promise of the
Home Minister to this House gone the

way normally ministerial promises
go?
Shri Nanda: He has gratuitously

brought in things which do not really
pertain to the subject we are discus-
sing. So far as the commission is
concerned, it will certainly come .in
its time. The administrative reforms
division has been engaged in study
of all the material on the subject, and
such experience as We are Now gain-
ing will pave the way for the kind of
thing, whatever its form may De,
which the hon. Member has asked.

Dr, L. M, Singhvl: On a point of
order. It does appear that both the
Minister of State and the senior
Minister have tried to say that these
questions do not relate to the ques-
tion that we are discussing now.
This is not so. The question itself
will 'show that we are discussing ad-
ministrative reforms, reform of the
administralive services. They should
answer whether something like a
Hoover Commission is contemplated
or not.

Bhri Nanda: The insinuation was
that we Were trying to avoid doing
something which we were bound to
do. I meant that.

Shri Nath Pal: I strongly object to
Shri Nanda's remark that I insinuat-
ed. 1 am not capable of insinuation.
His colleague categorically  stated
that there is no question of a com-
mittee, I recalled the promise given
to hte House and asked whether the
promise still remained intact. There
was no insinwation. My question was
provoked by what his colleague said.
T would request him to listen more
carefully to his own colleague.

Mr, Speaker: That he is not cap-
able of making an insinuation, I also
agree. He is capable of concealing it.
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Shri Harish Chandra Mathur: The
hon. Prime Minister as also the Home
Minister have said more than once
mn public that there i3 an wurgent
need for radical changes in the ad-
ministrative structure. Will the
Home Minister spell out what he
means, and what the Prime Minister
maans, by radica] changes in the ad-
ministrative structure, and how they
propose to bring that about by this
patchwork?

Shri Nanda: Why is it assumed
that it is intended to carry on with
patchwork? The study which 1 men-
tioned just mow is meant to lead to
some understanding of what kind of
reform, what kind of agency, will be
suitable for the purpose which the
hon. Member hag in view.

Shri Harish Chandra Mathur: The
point is that the hon. Prime Minis-
ter hag something in his mind, the
Home Minister has something in his
mind. They say that there is need
for radical changes in the adminis-
trative structure, Will they spell vut
what they mean when they say such
an omnibug thing? Let them spell
out. What do they mean when they
say that radical changes are needed?
What are those radical changes?

Shri Nanda: Am ] expected to
spell out all that here, or in due
course on an appropriate occasion?

Shri Harish Chandra Mathur: All
our questions would be set at rest
only if they tell us what is in their
minds. We are seeking information.
What do they mean by radical
changes in the administrative struec-
ture? Only when we know that can
we ask gquestions. Otherwise, we are
all the time groping here in the
dark. This is something which has
to be answered on the floor of the
House.

‘Mr. Speaker: If they are not pre-
pared at this time?

Shri Harlsh Chandry Mathwr: They
are not prepared to say what iy in
their mind?
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Mr. Bpeaker: At this time perhaps
not.

Shri Harish Chandra Mathur: We
cannot take it that they are not pre-
pared. They have got something in
their mind which they have stated in
public. When they have stated it
in public, they must know what is in
their mind, How are they mot pre-
pared at the Question Hour? They
must be prepared.

Mr, Bpeaker: ] do not quite fol-
low why there should be so much
of insistence when the Minister says
that the changes are dontemplated.
He might not have yet made up his
mind as to what concrete changes
there are going to be. He might be
thinking on those lines, and yet not
be able to say everything aboyt it.
It is just possible that he might take
some time.

Dr. L. M. Singhvi: Let him say so.

Shri Harish Chandra Mathuar: You
are interpreting their mind. 1 am
only asking them to give out their
mind.

Mr_ Speaker: I am not interpret-
ing their mind, 1 am only comment-
ing on the insistence that is there
that if they once said that they are
contemplating certain changes, they
must say what changes there are po-
ing to be. They have not yet made
up their mind. How can I compel
them?

Shri Harish Chandra Mathur: Let
them say they have not yet made
up their mind. When the Prime
Minister and the Home  Minister
categorically say that they want some
radical changes in the existing struc-
ture, they must have made up their
mind.

Shri Nanda: We have made up
our mind regarding radical reform,
but to spell it out ls something which
goes beyond that, and T do not think
it s proper to just say off-hand what
k‘b&ddthh:gsm;rhmtobe done
because of the radical reform.
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Shri Ramanathan Chettiar: What
about the present work done by the
O. & M. Division and S.R.U.? May 1
know whether that work will alsa be
taken into consideration?

1879

Shrl Joachim Alva: This is the
second time he is being called.

Mr. Speaker:

Shri Joachlm Alva: This is the
second time he is called, whereas I
£got up 15 times and I have not been
called.

1 have called him,

Mr. Speaker: This is very bad. I
object to it. 1 have seen him rising
in his place, and he says he has not
risen and I called him How can he
find out what was in my mind? How
can I think that he wanted to put a
question when he had not risen?

Shri Joachim Alva: My friends
confirm it that it ig the second time
he has been called.

Mr, Speaker: Did I call him before
this question?

Bhrl Ramasathan Chettlar: Yes,
Sir,

Mr. Speaker: Then, I am sorry, I
have made a mistake,

Shri Joachim Alwa: 1 beg your
pardon.
Mr. Speaker: 1{ is not necessary

that because he has risen so many
times he must have been called. 1
called him earlier to put a supple-
mentary and he has put it. It is not
necessary that I should call him on
every question.

Shri D. C. Sharma;
he got up fifteen times.

He sayx that
I it a ques-
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tion hour or a physical exercise
hour?

Mr. Speaker: If the hon, Members

can guggest me any remedy, 1 am
prepared to adopt that. I cannot
gauge their mind if they want to
put supplementary questions unless
they stand up.

oft gueht o wmaw : X fodE
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Shri Sinhasan Singh: On a point
of order. The Prime Minister has
made a statement that some drastic

" reforms are needed in administration.

So says our Home Minister too. Why
do they make these statements with-
out knowing what i& wrong with
the administration? If there is nothing
wrong with the administrative set-up
why does it require s drastic reform?
We must know how the present set-up
is wrong. My submission is that
they must be clear in their minds
as to what & wrong im the adminis-
tration and what reform they want
to make. If they are not clear about
tivese things in  their wminds, why
should they come out making state-
ments like this?

Mr. Speaker: 1 am not in a posi-
thon to give thaf adwice to the Minis—
ters.
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Shri Sinhasan Singh: When 1 make
a stalement I should know the facts
relating to that statement,

Mr, Speaker: When he becomes a
Minister, perhaps he wouldq perform
like that but I cannot say anything
about it now.

Shri Kapur Singh: Sir, when the
hon. Minister on behalf of the Gav-
ernment holds out a threat that radi-
cal reforms are contemplated in cer-
tain fields, it Is naturally a very
disturbing element as far as hon.
Members of this House are concern-
ed. It is, therefore, natural for them
to want to know a&s to what might
be the direction or the general nature
of these radical reforms. He cannot
possibly make such a statement from
out of void. There must be some-
thing definite and concrete in his mind
with regard to the general direction
in which these radical changes are
contemplated. Therefore, to try to
be vague in answering the gquestions
which are being put on this point, I
think, is something which is impro-
per, and yo ushould make your ob-
servations on this.

Mr. Speaker: 1 cannot golve philo-
.sophical riddles.

Shri A. P. Jain: May I know whe-
tnzr it is the intention to completely
serap off the present system and to
substitute another system, say, after
the Russian pattern or the American
pattern, or to keep the bagic pattern
as it is and make changes In it?

Shri Nanda: That is exactly the
reason why I thought I should mot
spell things out,

Mr. Speaker: Next question. Shri
Tantia,

Shrl A. P. Jain: Sir, my question
hae not been answered; it is a very
specific question,

Mr, Speaker: Let us proceed fur-
ther; we have already spent so much
time on it
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Migration Certificates for Refugees

+
[ Shri Rameshwar Tantia:
| Shri Himatsingka:
*210. Shri Bishanchander Seth:
‘Shri B, P. Yadava:
tsxm Dhaon:

Will the Minister of Rehabilitation
be pleased to state:

(a) whether Government have de-
cided to allow entry to India of only
those refugees from East Pakistan who
possess migration certificates;

(b) how many persons have so far
crossed into India without such cer-
tiflcates; and

compelled
such o

(c) the reasons that
Government tg introduce
scheme?

The Minisier of Rehabilitatbon
(Shri Tyagi): (a) No.

(b) In answer to part (b) I have
brought the figure up to date, Out
of a total of 6,84,351 persons who cros-
sed the border up to the 12th Sep-
tember, 1064, 3,77,414 are reported to
have come without documents.

(c) Does not arise.

Shri Rameshwar Tantia: May I
know whether it is a fact that in
Assam there are still six lakhs of
refugees without migration certifi-
cates and, if so, what steps have the
Government taken to find out the
exact number in Assam and to give
them relief and rehabilitation?

Shri Tyagi: As I have already
said, there are a number of DPs. whn
have come without migration ~erti-
ficates, and they have been recognis-
ed as qualified for all relief and re-
habilitation benefits.

Shrimati Renu Chakravartty: He
must speak into the mike, Sir,

Mr, Speaker: While the hon.
Minister replies, he should reply to
me,
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Bhri Tyagl: Yes, Sir. I have said
that a number of DPs. have crossed
the border without any documents.
But they are fully qualified for all
benefits of relief and rehabilitation
which the Government sanction,

Shrimatl Renu Chakravartty: May
I know how those persons who have
come without migration certificates
will be treated in regard to the gques-
tion of citizenship, because they have
to fulfil the condition that they nave
been here for a certain period of
time? What way does the Govern-
ment propose to get this citizenship
proved, namely, that they have been
here for such and such period of
time?

Shri Tyagi: There is a regular
process for this on the border. As
they cross the border, there are in-
terception postg where they are re-
gistered and a certificate of migra-
tion is given to them, If they choose
to avail themselves of the relief and
rehabilitation benefits offered by the
Government, they may do so; other-
wise, they go and stay with relations
or other friends.

Shri P. R. Chakraverti: In the
light of the sad experience from the
year 1957to December, 1983, may I

know  whether the Government
has assured itself that, for
all time to come, the ques-
tion of demanding migration cer-

tificates will be abandoned and not
be insisted upon?

Shri Tyagi: After the States of
West Bengal, Assam and Tripura have
reached the point of saturation, I
would very much prefer that the
migration into India and crossing the
border should be restricted to those
only who have migration certificates
or passports, etc. But the fact is that
the members of the minority commu-
nity in Pakistan have lost their gense
of security altogether and it will not

te in the fitnesg of things if these
panic-stricken people are imme-
diately stopped. 1 am laying my

hopes on the negotiations that the
1083 (A LSD—2

BHADRA 25, 1888 (SAKA)

Oral Answers 1884
Home Minister of India and th:
Home Minister of Pakistan are soon
going to have and I hope this ques-
lion will be discussed. In the past
also, Pakistan had undertaken Lo
bring a sense of security amongst the
minority communities and they had
made a recommendation at the Dar-
Jeeling conference that no relief or
rehabilitation benefits gshould be given
to migrants coming after 31st March,
1858. We adhered to it and after the
Government of India accepted this
resolution, migration had practically
stopped, but at present, it is difficult
to stop migration because they suffer
under stress.

Shrimatl Renuka Barkataki: May
I know if undesirable elements had
entered into India without migration
certificates and if so. may I know
what organisation Government has
got and whether they have stren-
gthened the vigilance officers in DDA,
as the Minister stated yesterday, to
help Government to find out these
undesirable elements?

Shrl Tyagi: Cases were reporied
to ug that some people had just
crossed the border with a view to
come back as new migrants. As soon
as these cases were reported to us,
we posted vigilance officers there.
Every case is seen by the State Gov-
ernment and without a certiflcale of
the State Government, they are mnot
admitted intg the camps.

Dr, Ranen Sen: Just now the
Minister said that since West Bengal,
Assam and Tripura have reached the
saturation stage, the Government of
India is going to deprecate further
migration to India, if T have correctly
understood him.

Shri Tyagl: 1 did not say so.

Mr. Speaker: He qualified it; he did
not say so.

Shri Hem Barua: We have pointed
out more than once on the floor of
the House the difficulties that the
intending migrants from  Pakistan
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have to face in our migration office at
Dacca. In that context, may I know
what steps Government have taken
to ease the situation in our Dacca
migration office, so that the people
who suffer from a sense of insecurily
might come in?

Shri Tyagi: I have already men-
tioned that those who are coming
without migration certificates are also
permitied to enter India. Therefore,
that difficulty does not arise. The
issue of migration certificates from
Dacca hag also been facilitated in the
sensg lhat they are not required to
produce so many documents as they
used to do in the past. So, it has been
made rather easy.

off guelt e o ;AT AT arfE-
M A A § 3T A uT ArgA s
& WA FRE A ZT AT IAET ATHT
frwras & fam sy eferam fwar AT
g7

Shri Tyagh: There were a few cases

reported in camps ths; some people
did not actually belong to the mino-

rities und they managed to oblain
some certificate from some regular
refugee and came into the camp.

After they are found out, they are be-
ing prosecuted.

Shrimati BRenuka Ray: Has Gov-
ernment contemplated some system
of identification of those refugees who
have come without migration certi-
ficates, so that at a later period, we
may be able to check those who have
come and those who have not?

Shri Tyagl: Instructions have been
issued to all camps to get every mig-
rant gign a sort of declaration and
give his address, details about nis
agricultural property. ete. That dec-
laration would be taken and an iden-
tification card will be issued to vvery
family,

Bhri 8. C. Bamanta: May I know
whether a regular register is being
kept about those displaced persons
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who have come either directly or
crossing the border and have expres-
sed their unwillingness to move to
other States for rehabilitation?

Shri Tyagh: Yes, Sir; a record is
kept. Ag soon as they cross the bor-
der, they get their certificate of hav-
ing crossed the border. There are
our posts, where a regular record is
kept.

Shri Bhanu Prakash Singh: How
does the Government distinguish
between a refugee and an infiltrator
and what steps Government have
taken to screen out the infiltrators,
so that they may not get the benefit
of rehabilitation?

Shri Tyagi: I would like to plead
with the House that in cases where
people are panic-stricken and they
come after having left their houses, it
becomes difficult to make a sirict

scrutiny. I cannot treat them as cri-
minals. They are in trouble and
sometimes gome people might creep

In. But as sobn as they arrive in
camp, a strict scrutiny is made and
if they are found out, they are turn-
ed out. .

ot TRTETR . T ofvEET
afscmm g AmEC g AR g &
WETHETT M7 F, AT IA%T Frafa &7 fafq-
o g | s T mfEeT ¥ A
I W1 77 &, IART o wwafa qwi 1@ b
? IWE F49 ¥ TifFraE /TR ¥B
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Bhri Tyagi: Sir, factually speak-
ing, up till now the Nehru-Liaquat
Ali Pact is in force; it has not been
abrogated by Pakistan. According to
that agreement, al] those who have
migrated into India are still fuil-
fledged proprietors of their property
left behind in Pakistan. Therefore,
the guestion of compensation does nut
arise. They are, according to that
Pact, entitled to dispose of, mortguge
or do anything with their property
left behind. Unfortunately, in the
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meantime Pakistan Government has
issued an ordinance whereby they
have put all kinds of restrictions on
sale or exchange of property. Of
course, sorme exchange is being effect-
ed informally, but the Pakistan Gov-
ernment is not recognising it. There-
fore, the question is very much in ovur
mind and I hope our hon. Home
Minister will take this question also
up when we negotiate with the Home
Minister of Pakistan.

Serajuddin and Co.

+
Shri Surendranath Dwivedy:
Shri A. S. Saigal:
*211, { Shri Hukam Chand
|  Aachhavaiya;
| Shri D. C. Sharma:

Will the Minister of Home Affairs
be pleased 1o state:

(a) whether all books seized in
connection with “Serajuddin affairs”
have been scrutinised and legally
processed;

(b) whether besides Governinent
officers, any evidence or entry has
been found implicating public men,
State Chief Ministers and State Minis-
ters; and

(c) the names of such persons and
the action proposed to be taken
against them?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi):
(a) The Special Police Establishment
have scrutinised the entries in the
books from their angle. Legal action
has already been taken in connection
with certain entries and inquiries are
being made in respect of some other
entries.

(b) and (c¢), Government are not
concerned with entries relating to
public men as such, and as inquiries
in respect of other entries are in pro-
Eress, it will not be in the public
interest to give any details at this
stage. What action should be taken
wi!l_ depend on the result of the in-
quiries,
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Shri Surendranath Dwivedy: Sir,
this matter has been hanging for
about seven years now. May I know
whether the Special Police Establish-
ment was directed to make enquiriea
into all entries or only one or other
aspecls with which they were con-
cerned?

The Minister of Home Affairs (Shri
Nanda): The books were initially
seized by the Customs and they e
concerned with some aspects of this
guestion. The SPE is dealing with
certuin questions which involved cer-
tain questions which may be or may
not be actually corrupt practices,
Whatever entries have been found
they are being dealt with by the
SPE and they are in their hands,

Shri Surendranath Dwivedy: In
his reply the hon. Minister has staled
that regarding public men and others
the Government is not prepared to
give a list in the -public interest,
May 1 know whether it is nol & fact
that a pholostal copy of the entry in
Serajuddin’'s books was handed over
to one Shri Deepak Choudhary be-
longing to the Congress panel of
lawyers when he visited Bhubanes-
war by the Home Minister of the
Government of Orissa and he stated
that thege entries indicate thal some
of the public men who are not now
ministers have taken money from
Serajuddin? 1 want to know whe.
ther this is a fact or not. also want
to know how these papers which are
in the possession of the Government
of India could be handed over cither
to the State Government or to the
Congressmen whop went for enquiry?

Bhri Nanda:
formation.

Shri Hem Barua: Sir, [ rise to a
point of order. This very fact that
these paperg were handed over by
the Home Minister there had come in
the newspapers, then it was raised on
the floor of the Assembly there. 2Now,
for the Home Minister here to say
that he does not have the informa-
tion shows that he lacks in, a sort of,
dynamism, If he were dynamie

I do not have that in-
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epough he would have kept pace with
the proceedings in the Assembly
there. He has not done that. How
is it, I want to know?

Shri Nanda: If | have to swallow
everything that appears in the news.
papers, I do not think I will ba able
to perform any other function at all.

Shri A. S, Saigal: May I know whe-
ther Government is going to take
appropriate action against others and
how long it will take?

Shri Nanda: Action is already in
progress in a number of cases and
it will proceed in every case where-
ver it is due. 1}

Y e W W ;AT aET A
faurr awr & g7 FFw W g
T WA mEET IF v fawmr w¥w F
TH #EA B FAATET 7

Shri Nanda: 1 will certainly Jeal
with all those incidents which con-
cern us here.

Shrimatl Renu Chakravartty: In
view of the fact that these papers
have been made over to one who is
so closely associated with the Sada-
char Samiti, may I know whether
these papers are to be kept as indi-
vidual property of the gentleman or
they will be made over io the SPE
or any other investigating officer
and the Home Minister will see that
they are brought to light?

Shri Nanda: The assumption of the
hon. Member that the papers have
been handed over to any member of
any Samiti is not correct.

Shri S. M. Banerjee: May [ know
whether it is a fact that during the
investigation by SPE there are
attempts by the State Ministers, in-
cluding the ex-Chief Minister, to see
that they do not conduct the inguiry
properly and., if so, what steps have
been taken and what direction has
been given by the Centre to the SPE
to conduct the inguiry impartialiy?

Shri Nanda: [ am sure the aeces-
sary faclities are going to be provid-
ed.
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8Bhri Nath Pai: Wil the Minis-
ter be kind enough to place (a) a list
of the names which appeared in this
entry and (b) .

Mr. Speaker: Should every ques-
tion contain (a) and (b)?
Shri Nath Pai: It depends wupon

the subject-matter. Sir, may we know
whether the Government, as an ear-
nest of its serious acceptance of the
proposals of the Santhanam Com-
mittee, will tel] this House that those
persons whose names appear in the
list will not be allowed to occupy
high positions till they are cleared by
an independent inquiry?

Shri Nanda: The first part of the
question was already answered in the
main reply. Regarding what the hon.
Member has stated later, namely, the
highest standards of public life,
certainly they will be adhered to.

WRITTEN ANSWERS TO
QUESTIONS
Mysore-Maharashira Border
Dispute
Shrj Vishram Prasad:
| Shri Onkar Lal Berwa:
Shri Bishanchander Seth:
Shri Rameshwar Tantia:
Shri B, P. Yadava:
Shri Dhaon:
8hri Kella Venkaiah:
Shri Basappa:
Shri Mohan Swarup:
Shri Vishwa Nath Pandey:
Shri N. R. Laskar:
Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:
| Shri P. K. Deo:
| Shri M. L. Jadhav:
Shri Prakash Vir Shastri:
Shri M. Rampure:

| Shri Jashvant Mehta:

| Shri D. C. Sharma:

[ Shri Veerappa:

Will the Minister of Home Affairs
be pleased to state:

(a) whether Government have
made any fresh attempts to solve the
Mpysore-Maharashtra border dispute;
and

(b) if so, the nature thereof?

*212.

——— e ————
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The Deputy Minister in the Minis-
try of Home Affairs (Shri L. N.
Mishra); (a) and (b). The ques-
tion of re-adjustment of borders bet-
ween Maharashira and Mysore has
been before the Goernment of India
for some time. In the first week of
August, 1984, the Home Minister
visited Bombay and Bangalore and
had discussions with the representa-
tives of the various organisations
with a view to helping the parties to
come to an agreement. He also had
talks with the Chief Ministers of the
two States.
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Developmeni and Use of Hindi

[ Shri Yashpal Singh:
Shri Vishram Prasad:
Shri Bade:

Shri Rameshwar Tanlia:
Shri Onkar Lal Berwa:

J Shri Bishanchander Seth:
Shri B. P. Yadava:

i Shri Dhaon:

| Shri Prakash Vir Shastri:

[Shri Yagdev Singh

*214.

Siddhanti:
Shri Vishwa Nath Pandey:

Will the Minister of Home Affairs
be pleased to state:

(a) whether it is proposed to set up
a new Committee consisting of non=
official members to advise Govern-
ment on the propagation, develop-
ment and progressive use of Hindi
for official purposes; and

(b) if so, what will be its com-
position and functions?

The Deputy Mnister in the Minis-
try of Home Affairs (Shri L. N.
Mishra): (a) and (b). A Committee
known as the Hindj Salahkar Samiti
has been set up for the purpose.
The composition and functions of the
Samitj are given in the Resolution, a
copy of which is laid on the Table
of the House. [Placed in Library. See
No. LT-3138/84].

Pak. Sabotage Near Kargil

Shri Hem Raj:
Shri A. N. Vidyalankar:
Shri P. Venkatasubbaiah:
Shri D. D. Puri:
Shri Balgovind Verma:
Shri Bagri:
Shri Rishang Keishing:
| Shri Balmiki:
*215. ] Shri P. C. Borooah:
| Shri Mohan Swarup:
Shri Vishwa Nath Pandey:
‘ Shri B. N. Kureel:
Shri Bade:
Shri Yashpal Singh:
Shri Guishan:
Bhri Swell:
Shri Onkar Lal Berwa:

Wil the Minister of Home Affais
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be pleased to state:

(a) whether it is g fact that the Pak.
saboteurs blew up a bridge near
Kargil in Ladakh and laid mines on
the roads in that area during July
last; and

(by if so, the precautions taken on
our side to meet such a situation?

The Minister of Home Affairs (Shri
Nanda): (a) Yes, Sir.

(b) Necessary measures have been
taken by the State Government to
stop the recurrence of such incidents.
Investigations are in progress. Four
persons have been arrested.
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Land for Refugees

*217. Shrimati Renu Chakravarity:
Will the Minister of Rehabilitation be
pleased to state:

(a) the steps taken to deal with the
“residuary” problems of refugee recha-
bilitation of those who came to West
Bengal prior lo the 1st January, 1964;

(b) whether the ceiling for pur-
chasing land has been made more
realistic to enable those awaiting
plots to get them at an early date;

and ia I

(c) the steps being taken lo give
plots to those bona fide refugees
living in Muslim and Hindu houses
as squatters for so long?

The Minisier of Rehabilitation (Shri
Tyagi): (a) The residuary problems
relating to dispiaced persons who
came to West Bengal prior to Isi
April, 1958, were discussed and the
funds required werc assessed in con-
sultation with the Government of
West Bengal in 1961, It was esti-
mated at that time that about Rs. 22
crores would be required for the vari-
ous schemes. Proposals 1o the extent
of about Rs. 8 crores forwarded by
the State Government have been
sanctioned. In view of certain remis-
sions sanctioned in respect of loans
granted upto 31st March, 1964, and
the huge expenditure involved in the
relief and rehabilitation of new mig-
rants, who have come since lst Jan-
uary, 1864, schemes included in the
residuary problems relating to old
migrants are being reviewed.

Persons who migrated after 31st
March, 1958 and before lst January,
1964, are not eligible for any rehabili-
tation benefits.

(by The State Government have
been advised to adjust the size of the
plot in cases where the price is high,
so that the ceiling is not exceeded.

i) According to information aval-
iable, on 30th June, 1964 there were
4346 families living in Muslim and
non-Muslim houses as squatters who

were either covered by the judge-
ment of the Competent Authority
under the West Bengal Rehabilitation
of Dieplaced Persons and Eviction of
Persons in Unauthorized Occupation
of Land Act or who were in occupa-
tion of properties covered by the
West Bengal Evacuee Property Act.
Of these, 368 families have been pro-
vided with alternative accommoda-
tion. Proposals regarding 117 fami-
lies are under consideration.

Displaced persons who are not
covered by the Acts mentioned above
are not eligible for assistance.

Cash Doles to Refugees

[ Shri P. C. Borooah:

| Shri .Dinen Bhattacharya:

| Dr. Ranen Sen:

*218.{ Shri Vishram Prasad:

| Shri Mohan Swarup:

| Shri Onkar Lal Berwa:
Shri P. R. Chakraverti:
Shrimati Renuka Barkataki:

Will the Minister of Rehabilitation
be pleased to state:

(a) whether the cash dole rates
payable to refugees from East Pakis-
tan have of late been revised;

(b) if so, the main features there-
of; and

(c) the circumstances necessitating
such revision?

The Minister of Rehabilitatibn (Shri
Tyagl): (a) and (b). There has been
no revision in the rates of cash doles.
Some changes have, however, been
made in the conditions and mode of
payment of doles. A statement show-
ing the broad features of the new
Instructions is laid on the Table of
the Sabha.

(c) The provision for payment of
doles at full rates for the first two
months and not for one month only
will be beneficial to the migrants and
will enable them to settle down in the
new surroundings. The system of
payment of doles in three instalments
during a month has been introduced
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with a view to ensuring that some
money is available to migrants from
time to time during the month and
that the entire doles for the month
are not frittered away at the begin-
ning of the month, Steps to be taken
in the event of a migrant's refusal
of an offer of work have been indi-
cated with a view to discouraging
desertion and encouraging migrants
to take up work offered to them.

STATEMENT

Doles will now be payable at full
rates for the first two months and not
for one month only. The period, for
which deduction at the rate of Rs. 20
per month for every able-bodied male
adult migrant is to be made, has been
reduced from 3 months to 2 months,
The period for which deductions are
to be made at the rate of Rs. 30 per
month in respect of such persons,
namely 3 months, as also the total
period for which doles will be pay-
able, namely 7 months, remain un-
changed. The doles will now be puid
in 3 instalments during a month, and
not monthly in one instalment.
According to the revised orders, an
able-bodied male migrant will be
given 3 chances to accept work, when
the same is available. If he declines
the first offer, the deductions of Rs. 20
and Rs. 30 mentioned above shall
not be restored. If he declines a
second time, the cash dole of the
family shall be reduced by 50 per
cent for the period he does not work.
If he declines an offer of work for
the third time, he and the members
of his family shall be discharged from
the camp. A clarification has also
been issued to the effect that the
7 months' period for which doles are
payable at a relief camp, where work
is provided, will not take into account
the period spent in reception centres
or in transit camps.

Sampurnanana Committee’s Report

voon J Shri Ramachandra Ulaka:
220. 3 Shri Dhuleshwar Meena:

Will the Minister of Edueation be
pleased to refer (o the reply given
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to Starred Question No. 422 on the
4th March, 1964 and state:

(a) whether Government have since
considered the recommendations of the
Sampurnanand Committee on National
Education policy; and

(b) the decision of
thereon?

Government

The Minister of Education (Shri
M. C. Chagla): (a) The matter is
still under consideration.

(b) Does not arise,

Selection Grade for Assistants

+p20 f Shri Bamachandra Ulaka:
" Shri Dhuleshwar Meena:

Will the Minister of Home Affairs be
pleased to refer to the reply given
to Starred Question No. 1141 on 22nd
April, 1964 and state:

(a) whether the guestion of intro-
ducing selection grade for Assistants
has since been finalised; and

(b) if so, the result thereof?

The Deputy Minister in the Minis-
try of Home Affairs (Shri L. N.
Mishra): (a) and (b). It has been de-
cided not to introduce a selection
grade for Assistants,

Hazratbal Holy Relic Theft

Shri Hari Vishou Kamath:
Shri M. L. Dwivedi:
*221. 4 Shrimat| Savitri Nigam:
| Shri S. C. Samanta:
| Shri Subodh Hansda:
| Shri Hem Raj:

Will the Minister of Home Affairs
be pleased to refer to the reply given
to Unstarred Question No. 2 on the
27th May, 1964 and state:

(a) whether the investigation of the
Hazratbal Holy relic theft case has
been completed;
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(b) if so, the names of the accused;
and

(c¢) when the trial is expected to
commence?

The Minister of Mome Affairs (Shri
Nanda): (a) to (c). This matter is
still engaging the attention of the
Government of Jammu and Kashmir.

Commanist Satyagraha

*222. Shri H. N. Mukerjee: Will the
Minister of Home Affairs be pleased
to state the number of people arrest-
ed and/or convicted or detained in
connection with the Communist Party
of India's satyagraha launched on the
24th August, 1964 in protest against
Government's failures on the food
front?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi):
Information is being collected from
State  Governments and Union
Territories.

World Golf Championship

o333 J Shri Karni Singhji:
"\, Shri Majithia:

Will the Minister of Education be
pleased to state:

(a) whether it is a fact that the
All India Council of Sports recom-
mended that a team of four Indian
golfers be allowed to participate in
the Eisenhower Cup Championships

to be held at Rome in the second
week of October, 1964; and
(b) if so, the reasons for turning

down the request of the Indian Golf
Union by the Central Government?

The Deputy Minister in the Minis-
try of Education (Shri Bhaki
Darshan): (a) Yes, sir.

(b) The team has now been allowed
to participate in the Champlonships.
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Pakistani Deportees at Ehasa Camp.

( Shri Surendra Pal Singh:
Shri R. G. Dubey:
Shri D, C. Sharma:
8hrj Onkar Lal Berwa:
Shri Indrajit Gupta:
Shri Yashpal Singh:
Shri P. C. Borooah:
[Sh:ri Shashi Ranjan:

Shri Hem Raj:

Will the Minister of Home Affairs
be pleased to state:

(a) whether it is a fact that 600
odd deportees from Jamshedpur are
still detained in a camp at Khasa,
near Amritsar and no decision has
yet been taken by India and Pakis-
tan regarding the ultimate fate of
those people; and

(b) if so, the action taken by Gov-
ernment of India in the matter?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi):
(a) and (b). The number of Pakis-
tani nationals in the Khasa Camp
awaiting repatriation to Pakistan has
now come down from 623 to 241.
This is as a result of the issue of
travel decuments by a team of offi-
cials from the Pakistan High Com-
mission in India who arrived in the
Comp on the Bth September, 1984,
and are still working there.

Petro-Chemical Complexes

[ Dr. L. M. Singhvi:
Shri Rameshwar Tantia:
Shrl B. P. Yadava:
Shri Dhaon:
Shri Bishanchander Seth:
Shri Vishwa Nath Pandey:
Shri Yashpal Singh:
Bhri Vishram Prasad:
Shri D. C. Sharma:
Bhri D. D. Mantri:
‘m,‘ Dr. Ranen Ben:

Shri Dinen Bhattacharya:
Dr. Saradish Roy:
SBhri Onkar Lal Berwa:
Shni Dajl:
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-| Shri P. R. Patel:
Shri Chandak:
Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:
Shri R, Barua:

| Shri P. C. Borooszh:

Will the Minister of Petroleum amd
Chemicals be pleased to refer to the
reply given lo Starred Question No. 7
on the 27th May, 1964 and state:

(a) the progress made so far to
develop the petro-chemical complexes
in the country; and

(b) what would be the projected
capital outlay, the extent of foreign
participation and the targeted rate of
growth?

The Minister of State in the Minis-
try of Petroleum and Chemicals
(Shri Q. V. Alagesan): (a) A state-
ment is placed on the Table of the
House. [Placed in Library. See No.
LT-3138/64],

(b) Under the tentative plans for
the IV Plan period now under consi-
deration, the projected capital outlay
in respect of schemes of manufacture
of petro-chemical intermediates is
estimated to be of the order of
Rs. 300 crores. This figure may
require revision in the light of the
studies on hand in regard to the
Fourth Plan outlay, feasibility of
specific schemes and negotiations with
foreign collaborators.

All India Educational Service

Will the Minister of Education be
pleased to refer to the reply given to
SBtarred Question No, 128 on 3rd June,
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1984 and state the up-to-date pro-
gress made in regard to the forma-
tion of an All India Educational
Service?

The Minister of Education (Shri
M. C. Chagla): No further progress
could be made so far as the matter
is still under negotiation with the
State Governments who have not yet
agreed to participate in the Service.

Hindustan Antibiotics Ltd.

( Shri Vishram Prasad:
| Shri Prakash Vir Shastri:
©227.) Shei Yashpal Singh:
Shri P, R. Chakraverti:
Shrl D. J. Naik:

Will the Minister of Petroleum and
Chemicals be pleased to state:

(a) whether it is a fact that the
employees of the Hindustan Anti-
biotics Limited, Pimpri have been
given interim relief pending the dis-
pute before the Supreme Court;

(b) whether it is also a fact that a
representative of the workers would
be included in the Board of Direc-
tors; and

(c) if so, whether Government pro-
pose to follow the same pattern of
appointing a workers' representative
on the Board of Directors in the
other public sector enterprises also?

The Mindster of State in the Minis-
try of Petroleum ang Chemicals
{a) Yes, Sir. A
Statement is laid- on the Table of the
House,

(b) There is no such proposal now,
but in order to associate workers
with the administration of affairs, it
has been suggested that an Advisory
Productivity Committee may be set
up' with the Mamaging Director as
Chairman and the Chilef Scientific
Officer, and a representative of the
workers as membaer,

(c) Does not arise.
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STATEMENT

The Board of Directors of Hindu-
stan  Antibiotics Limited, Pimpri
accepled the recommendations of the
Minister of Petroleum and Chemicals
and announced that with effect from
the Ist January, 1964 payment of an
interim relief at a flat rate of Rs, 25
per month will be made to all such
monthly-rated employees as are
covered by the Tribunal's Award
till the Supreme Court disposes of
the appeals against the Award now
pending before it. The amount so
pPaid as interimq relief will later be
adjusted in terms of the Supreme
Court Judgement and final disposal
of the Reference by the Tribunal.

2. The Management also announced
that this interim relief will also be
paid to seme other categorieg of
monthly-rated  employees who were
cither not included in the Reference
to the Tribunal or whose posts were
created by the Comany subsequently.
The question of the revision of the
pay-scales of these categories will be
taken up only after the disposal of
the Supreme Court Appeals and the
amount so paid as interim relief will
also be adjusted after a final decision
is taken on the pay-scale of these
categories by the Management.

Crude Oil from Asiam Countries

[ Shrimati Reny Chakravartty:
*228. Shrimati Renuka Barkataki:
Shri Ravindra Varma:

Will the Minister of Petroleum and
Chemdeals be pleased to state:

(a) whether some Asian countries
are offering long-term  petroleum
crude on attractive terms;

(b) the steps being taken to see
that Asian countries participate in
financing foreign exchange for build-
ing the refineries to refine this crude;

(c) whether it is a fact that there
are undrawn Halisn credits and

ENI is willing to- build refineries;
and
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{(d) the action Government propose
to take to utilize these undrawn
credits?
The Minister of Peiroleum and
Chemicals (Shri Humayun Kabir):
(a) Yes, Sir.

(b) This is under discussion.

(¢c) Some Italian credits are still
available and the Italian Government
has recently agreed to extend the
time-limit for utilisation of the same.
ENI has expressed the willingness
to build a refinery,

(d) Several schemes in the field of
petroleum  and petro-chemiculs  are
under examination.

Eunzru Committee Report

Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:
Dr. Mahadeva Prasad:
Shri Ram Harkh Yadav:

| Shri Murli Manohar:

*229.] Bhri D. D. Mantri:

Shrimati Renuka

N Barkatakl:

| Shri Ravindra Varma:

| Shri A. V. Raghavan:

| Shri Pottekkatt:

Wil] the Minister of ‘Education be
pleased to refer to the reply given
fo Starred Question No. 1137 on the
29nd April, 1964 and state:

(a) whether Government have
since examined the report of _1he
Kunzru Committee on  Physical
Education;

(b) if so, the result thereof; and

(c) the decision of
thereon?
The Deputy Miaister ia the Minis-
of [Education (Shri Bhakt
Darshan): (a) to (c). The Kunzru
Committee had mainly recommencllod
an Integrated Programme of Physical
Education, Auxiliary Cadet Corps
and National Discipline Scheme at
the school stage woven into the
fabric of the educational system.
This recommendation has been
acospted by the Government, An

Government
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Expert Committee set up by
the Government tg work out
the details of the Integrated Pro-
gramme has recently submitteg its
recommendations. These are receiv-
ing the attention of the Government.
Other recommendations made by the
Committee are still under onsidera-
tion,

Production of Fertilizers

J Shrl P. C. Borooah:
3 Shri P. R. Chakraverti:

WiH the Mini of Petrol and
Chemicalg be pleased to state:

*230,

(a) how far, according to the latest
estimates, the Third Plan target of
fertilizer production is likely to be
achieved by the end of the plan
period;

(b} how far the shortfall is attri-
buted to the failure of private sector
licences in setting up factories accord-
ing to schedule; and

(c) whal decision has been taken
for the cancellation of the licences of
such entrepreneurs as have failed
to initiate actéon to get up factories
or are too much behind the schedule?

The Minister of State in the Minis
try of Petroleam and Chemicals
(Shri Alagesan): (a) About 50 per
cent of the target of fertilizer pro-
duction is likely to be achieveq by
the end of the Third ‘Plan.

(b) About 75 per cent of the short-
fall ig attributable to the failure of
the private sector to implement the
schemes,

(c¢) The parties who were approved
for establishing nitrogenous fertilizer
factories at Tuticorin, Mangalore and
Durgapur (222,000 tonnes nitrogen
total capacity) have expressed their
inability to proceeed with those
schemes. The licence for Tuticorin
has been surrendered while it is pro-
posed to proceed with the Durgapur
Project in the public sector. Certain
applications from other parties for
Mangalore are under consideration.
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In other cases the licensees are earnest
about the implementation of their
schemes and have made progress even
though they are behind schedule,

Central Bureau of Book Produetion

[ Shri Rameshwar Tantia:
Shri Onkar Lal Berwa:
Shri B. P. Yadava:
Shri Dhaon:
Shri Bishanchander Seth:
Shri M, L. Dwivedi:
Shri S. C. Samanta:
Shrimati Savitri Nigam:
Shri Subodh Hansda:
Shri Solanki:
Shri Narasimba Reddy:
Shri Surendra Pal Singh:
Shri Vishwa Nath Pandey:
Shri B. N, Kureel:
| Shri D. J. Naik:
Shri Vasudevan Nair:
Shri D. C. Sharma:

Will the Minister of Education be-
pleased to state:

g
S G

(a) whether Government are
considering a proposal for the setting
up of a Central Bureau of Books
Production;

(b) it so, when it is likely to be
set up; and

(c) what will be its main aims
and objectives?

The Deputy Minister in the Minis-
of Education (Shri Bhakt
Darshan): (a) to (c). A scheme to
set up a Central Bureau of Books
Production is proposed to be includ
ed in the Fourth plan for produc-
tion of literature in Hindi and other
Indian languages. Details of the
scheme i.e. its scope, financial impli-
cations, etc. have not yet been work-
ed out.

Financial Position of D.M.C.

{ Shri Surendra Pal Singh:
| Shri Vishram Prasad:
“232? Shri Indrajit Gupta:
Shri Bade:
| Shri Yashpal Singh:
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{ S8hri D. C. Sharma:
Shri A, N. Yidyalankar:
Shri Rameshwar Tamtia:
Shri Bishanchander Seth:
Shri Dhaon:

Shri B. P. Yadava:
Shri Bibhutl Mishra:
Shri K. N. Tiwary:
Shri A. S. Baigal:

Shri Himatsingka:

Shri Bagri:

Shri P. C. Borooah:

| Shri Mohan Swarup:

Will the Minister of Home Affairs
be pleased to state:

(a) whether it is a fact that the
Delhi Corporation is in the midst
of a financial crisis and it has
approached the Central Govern-
ment for substantial monetary help
to tide over the present difficulty,
angd to save itself from bankruptey;
and

(b) if so, the reaction of Govern-
ment to the Corporation’s request
for help?

The Depuiy Minister in the Minis-
try of Home Affairs (Shri L. N.
Mishra): (a) The Delhi Municipal
Corporation informed the Govern-
ment of India in June 19684 that the
ways and means position of the
General Fund of the Corporation was
unsatisfactory and that Government
should make advance payment of the
grant-in-aid, loang and assigned taxes
due io the Corporation.

(b) Government have so far sanc-
tioned payment of (i) assigned taxes
amounting to Rs. 2,85,56,980.00 (i)
Grants-in-aid  amounting to Rs.
1.71,13,868.00 and (ili) Loans amount-
ing to Rs. 2500000, A statement
showing the details of the actual
amount drawn by the Delhi Municipal
Corporation upto 10th September
1864 is laid on the Table of the
House. [Placed in Library. See No.
LT-3140/64].

Drive Against Adult Ilteracy

Shri Vishram Prasad:
*233. / Shri Surendra Pal Singh:
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[ Dr, L. M. Singhvi:

Dr. P. S, Deshmukh:

Shri Ram Harkh Yadav:
| Shri R. Barua:

Wil] the Minister of Education be
pleased to state:

fa) whether it is a fact that the
Central Government are considering
a new proposal to launch an ambi-
tious nation-wide campaign to eradi-
cate adult illiteracy during the Fourth
Plan period;

(b) if s0, the salient features of this
new scheme; and

(c) in what ways it will be an im-
provement on previoug efforts in this
regard?

The Minister of Education (Bhri
M. C. Chagla): (a) to (c). Along
with other development schemes for
the Fourth Plan, gchemes for intensi-
fying the effort for reducing adult il-
literacy during that plan period are
also being formulated and considered
The schemes have not yet been flnalis-
ed into definite proposals and, there-
fore, it would be premature to indi-
cate their size or [eatures, etc.

Teachers’ Participation in Educational
Policy

Shri Dhuleshwar Meena:

Shri Vishwa Nath Pandey:

Bhrimati Savitri Nigam:
[_SII.I'I Vishram Prasad:

[ Shri Ramachandra Ulaka:
Om_<

Will the Minister of Education be
pleased to refer to the reply given to
Starred Question No. 1144 on the
22nd April, 1964 and state:

(a) whether any decision has been
taken by Government in regard to the
participation of teachers in the for-
mulation of Government's educational
policy; and

(b) if so, the nature thereof?

The Minister of Edueation (Shri
M, C. Chagla): (a) and (b). The prin-
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ciple has been laid down to associate
teachers with the formulation of
educational policies and their imple-
mentation. The precise form of such
association will necessarily vary ac-
cording to the nature of the task to
be performed.

Education of Children of Displaced
Persons

850. Shri Rama Chandra Mallick:
Will the Minister of Education be
pleased to state:

(a) whether any additional sum of
money has been or is proposed to be
given to the Government of Orissa for
education of the children of displaced
persons from East Pakistan, during
the current financia] year; and

(h) if so, the details thereof?

The Minister of Education (Shr1
M, C. Chagla): (a) No, Sir, no ad-
ditional funds have been given or
are proposed to be given from the
Education Ministry.

(b) Does not arise.

Grant to Indian Library
Caleutta

651. Shri Rama Chandra Mallick:
Will the Minister of Education be
pleased to state:

Assoclation,

(a) the amount of grant made an-
nually to the Indian Library Associa-

tion. Calcutta, by the Central Gov-
ernment; and
(b) the total amount of money

given or proposed to be given to the
Indian Library Association, Calcutta
as u grant or loan during the current
financial year?

The Deputy Minister In the Minis-
try of Eduocation (Shri  Bhakt
Darshan): (a) No annual grant (i.e.
recurring grant every year) is given
io this Association.

(b) Rs, 6,600 have been given as an
ad hoc grant.
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Written Answers 1910

Merit Scholarships

m Shrimati Laxmi Bai: Will the
Minister of Education be pleased to.
state:

(a) the total amount spent on merit
scholarships in 1962-63;

(b) the State which got the highest
number of such scholarships: and

(c) the percentage of girls who re~
ceived such scholarships?

The Minister of Education (Shri
M. C. Chagla): (a) Rs. 8,36,865.00

(b) Uttar Pradesh,

(e) 11.5 per cent.

Refugees in Tripura

g53, J Shri Biren Dutta:
Shri D. C. Sharma:

Will the Minister of Rehabilitation
be pleased fo state:

(a) the total number of displaced
persons who have entered Tripura
from East Pakistan during the period
following 1958;

(b) the number of tribal displaced
persong among them:

(¢) whether any reliet has been
given to these displaced persons; and

(d) if so, the total amount of such
relief given?

The Minister of Rehabilitation (Shrl
Tyagl): (a) 1,13.857 perso.ns.

(b) 4,896 Tribals,

(e} Yes; relief hag been given to all
such tribal displaced persons who
were admitted to camps.

(d) they were paid cash doles at
the prescribed rates. No separate ac-
count of expenditure on reliel to Tri-
bal Displaceq Persons has been main-
tained.
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Archaeological Finds in Szharanpur

J Shri Vishwa Nath Pandey:
"7 Shri Ram Harkh Yadav:

Will the Minister of Educatien be
pleased Lo state:

654

(a) whether black mud ideols of
antiquity were found during the archa-
eological excavations in Shehd in
Saharanpur District; and

(b) if so. the details of the finds and
their historical value?

The Minister of Education (Shri
M. C. Chagla): (a) No. Excavations
have not been undertaken at Shehd in
district Saharanpur.

(b) Doeg not arise.

Teaching of Russian Language

655. Shri E. Madhusudan Rao: Will
the Minister of Educatlon be pleased
to state:

ta}) whether it ig a fact that about
twelve Russians are coming to India
to teach Russian to our countrymen;

(b) if so, the names of ILnstitutes to
which they will be attached; and

(¢) the termg of their contract, if
any?

The Minister of Education (Shri
M, C. Chagla): (a) Under the Indo-
USSR Cultural Exchange Programme,
15 Russian Language Teachers are
being deputed to Indian Universities/
Institutes to teach Russian.

(b) The Indian Institute of Techno-
logy, Bombay; and the Univcrsities of
Osmania, Bombay, Rajasthan, Baroda,
Lucknow, Utkal, Jadavpur, Mysore,
Madras, and Punjab.

(c) An extract of the contract em-
bodying the terms and cunditions of
the deputation of the Russian Langu-
age Teachers in India is laid on the
Table of the House. [Placed in Lib-
rary. See No. LT13141/84].
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Eduncati Develop t in Andhra
Prodesh

656. Shri E. Madhusudan Rao: Will
the Minister for Fducation be pleas-
ed to state:

(a) whether the funds ailoited to
the Andhra Pradesh Government for
the educational development  have
been utilised in 1963-64; and

tb) if so, the details thercof?

The Minister of Education (Shri
M, C. Chagla): (a) Central Assistance
to the Stateg is released on the basis
of actual expenditure won a specific
hend of development. As cuch the
question of non-uliiisation of Central
Assistance for Educational Develop-
ment does not arisa.

{b) Dges not arise.

Future sel up of Gua

Shri D, C. Sharma:
[Shri Prakash Vir Shastri:
| Shri Yashpal Singh:
657. J Shri Jagdev Singh Siddhantl:
| Shri P, R. Chakraverti:
Shri P, C. Barooah:
[Shﬁ Basappa:
Will the Minister of Homme Afairs
be pleased to state:

(a) whether any decision has been
taken about the [uture set up of Goa;
and

(b) if so, the details thereof?

The Minister of State in the Minis-
try of Home Affalrs (Bhri Mathi): (i)
and (b) The Governmeni of Union
Territories Act, 1983, provides for the
pattern of the administrative set-up
in Goa. In accordance with the
scheme embodied in this Act, & legis-
Iative assembly with a givernment
responsible to it has been established
in Goa.
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Corruption In Income-Tax Depari-
ment "

( Shri D. C, Sharma:
| Shri Vishwa Nath Pandey:
658, Sbri Rameshwar Tantlu:
Shri Onkar Lal Berwa:
Shri B. P. Yadava:
| Shri Dhaon:

Will the Minister of Home Affairs
‘be pleaseq to state:

(a) whether the Central Bureau of
Investigation has detected many cases
of corruption and misappropriation in
the Income-tax Department during
April-May 1864; and

(b) if so, the result of the enguiries
made and the action taken in the
matter?

The Minister of Stale in the Minis-
try of Home Affairs (Shri Hathl):
(a) The Centra] Bureau of Investiga-
tion registered Mfty inquiries]investi-
gations against officers of the Income-
tax Department during April-May,

1964,
(b) In three cases, inquiries, have
been completed and depurtmiental

action has been recommended. The
«others are under inguiryjinvestigalion.

Teaching in Demography

gso, J Bbri Yashpal Singh:
" _Shri Indrajit Gupta:

Will the Min:ster
pleased to stale:

of Fducation be

(a) whether it is proposva to eive
financial assistance to Universities
which are prepared to undertake re-
gular teaching in Demography; and

(b) if so, the extent of assistance
that would be given?

The Minlster of Education (Shri
M. C. Chagla): (a) No, Sir. The Uui-
versity Grants Coinmission has, how-
«ever, been giving grants to Universit-
iesy for the development of oost-
.grafluate courses in Economics, -

SEPTEMBER 16, 1964 Written Answers

1914

cluding Demography; and slsn to the
Universities »f Cei'n and Kerala. on
an ad hoc basis, towards projects con-
nected with Demography.

(b) Does not arise.

Phytochemical Plant in Kerala

(Shri A, K. Gopalan:
Shri Nambiar:
| 8hri Imbichibava:
668. { Shri Vasudevan Nair:
Bhri Ramachandra Ulaka:
| Shri Dhuleshwar Meena:

Will the Minister of Petreleum and
Chemicals be pleased to refer tn the
reply given to Starred Question N3
522 on the 11th March 1964 and state
the up-to-date progress made in ra-
garq to the setting up of a Phyto-
Chemical Plant in Kerala State?

The Minister of 'ﬂnt. in the Minis-
try of Petrel ang Chemicals (Shri
Alagesan): In view of the high prices
of raw materials and conseguent high
cost of production of caffeine. which
was the principal item of manufacture
in the production programme, it has
been decided to abandon the Phyto-
Chemica] Plant propaied to be set up
at Neriamangalam in Kerala Stale

Indians from Mozambique

661. Shri P. C. Borooah: Wil] the
Minister of Home Affalrs be pleased
to state:

(a) whether Government have re-
ceived any representation from the
Association of the repatriated Indians
from Mozambique, requesting for faci-
lities for their rehabilitation in India
and for repatriation of their assets;
and

(b) it so, what decisions have been
taken by Government on their de-
mands?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi): (a)
Yes.
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(b) The details of the assistunce
yranted to repaliiales were enumerst-
ed in a statement laid on the Table of

the House in answer 13 Starred
mstion No. 468 of uth  Decemlber,

As regards [facilities for repatriation
of the assets left behind, the repre-
‘sentative of the Mexican Embassy in
Lisbon, who are looking afier our in-
terests in Portuyul, is expected to Py
a visit to Mozambigue in the near
future. On the receipt of his report,
the matter will be conmdered further.

Separation of Judiciary from
Executive

hri Nambiar:

r. Sarmdish Roy:
M. N. Swamy:

ir: P, Kuohan:
Imbichibava:

i A. V. Raghavan:
ri Pottetekatt:

GERERE

ws:.r
1
I

g

L

Will the Minwter of Home Affairs
be pleased to sinte the nameg of the
States where the sepuration of judi-
ciary from executive 1z still incom-
plete?

The Minister of State in the Miris:
try of Heme Affair: (Shri llsdkd): The
‘States are: Andhra Pradesh, Assam,
Bihar, Jammu and Kashmir, Madhya
Pradesh, Nagaland, Orlssa, Punjab,
Rajasthan. Uttar Pradesh and West
Bengal.

Greater Autonomy in Eduocational
Institutes

668, Dr. L. Ms Siaghvi: Will the
Minister of Edweation be pleased to
state:

(a) whether Government have u:-
certained the: views of :the State Gov
ernments regarding. giving: the Cen-
tral Government or Central autono-
mous bodies greater authority in
matters of high school, higher secon-
dary and collegiate education; and
1083 (Ai) LSD-3.
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(b) if so, the mmin features of the
response received from State Govern-
ments?

The Minister of Education
M. C. Chagla): (a) No, Sir.

(b) Does not arise.

(Shrd

Technieal Education im Foarth Plam

[Shri Rameshwar Tantia:
Shri Bishanchinder Seth:
") Shrt¢ B P. Yuilava:
Shri Dhaoa:

664
- . U

Will the Minister of Education be
pleased to stite:

(a) whether it is a fact that central
working group on technical educa-
tion has made certain recommenda-
tions for inclusion in the Fourth Plan;
and
main

(b) if so, what are their

recommendations?

The Minister of Edwestién (Shri
M. O; Chagla): (a) and- (b). In its
imterim report, the Centrial Working
Group on Technical BEducation has
made the following main recommen-
dations:

(i) Because of the large expan-
sion that has already taken
plaee in the fleld of technical
education in the last 10-12
years, a stage has been reach-
ed when our institutions
should be consolidated and
standards improved. For
this purpose, a major part of
our resources and efforts
should be concentrated during
the Fourth Five Year Plan on
the training of teachers,
improvement of courses,
supply of equipment and ins-
tructional materials, post-
graduate courses and research
and production of textbooks
and standard works.
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Four Regional Institutes
should be set up by the Cent-
ral Government for the train-
ing of teachers for polytech-
nics. The Technical Teachers
Training Programme for
engineering colleges should
be expanded in order to train
larger numbers of candidates.
The staff structure of poly-
technics and engineering
colleges should be revised in
order to provide suitable
opportunities of advancement
to serving teachers.

(ii) In order to assist meritorious

(iv)

but poor students in  their
technical studies, Merit-cum-
Means Scholarships should be
awarded to at least 25 per
cent students entering tech-
nical institutions.

The standard and contents of
diploma courses in Engineer-
ing and Technology should be
revised in order to re-orient
the courses towards industry.
Every effort should be made
to start a Junior Technical
School attached to each poly-
technic in the country by the
end of the Fourth Plan
period.

(v) Provision should be made for

(wi)

post-graduate  courses and
research in Engineering and
Technology for at least 11
per cent of candidates gra-
duating at the first degree

level each year. In order to
advance the standard of
degree and post-graduate

courses in Engineering and
Technology, engineering ins-
titutions should be encourag-
ed to conduct Master’s degree
courses in Physics, Chemistry
and Mathematics,

A Central Organisation should
be set up for research into
various aspects of technical
education and tralning includ-
ing curriculum, laboratory
equipment, textbooks, appren-
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ticeship training etc. Engi-
neering institutions should be
encouraged to fabricate as
many items of equipment as'
possible in their own work-
shops.

Polytechnic in Delhil

[ Shri Rameshwar Tantia:
6685. / Shri Bishanchander Seth:
Shrl Dhaon:

Will the Minister of Education be
pleased to state:

(a) whether any decision in regard
to the opening of & new polytechnic
in Delhi has been taken;

(b) if so. whether it is likely to
start functioning during this year;

(e) how many students will be

admitted; and

(d) what courses this new poly-
technic will offer?

The Minister of Education (Shri

M. C. Chagla): (a) and (b). The new
polytechnic has started functioning
this year.

(¢) 120 students have been admit-
ted in the current year. When fully
established, the polytechnic will
admit 300 students each year.

(d) Diploma courses in mechanical
engineering and commerce have been
started this year. Diploma courses in
civil engineering and electrical engi-
necring will be started later.

Motor Racing

Shri Bishanchander Seth:
Shri Rameshwar Tantia:
Shri Onkar Lal Berwa:
Shri Dhaon:

Shri B. P. Yadava:

Shri Ram Harkh Yadav:
Shri Vishwa Nath Pandey:

Will the Minister of Education be
pleased to state:

(a) whether it is a fact that Gov-



1919 Written Answers BHADRA 25, 1888 (SAKA)

ernment are considering a proposal
to recognise motor racing in India;

(b) if so, when the decision is
likely to be taken;

is also a pro-

(c) whether there
recogni-

posal for its international
tion; and

(d) what are the requirements on
which International recognition can
be granted?

The Deputy Minister in the Minis-
try of Eduocation (Shri Bhakt
Darshin): (a) No such proposal is at
present under the consideration of the
Government.

(b) The guestion does not arise.

(c) Government have no informa-
tion.

(d) These requirements are laid
down by the respective International
bodies and are not known to the Gov-
ernment in the case of motor racing.
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Standard of English

Shri S. C. Samanta:
Bhri M. L. Dwivedi:
Shrimati Savitri Nigam:

Will the Minister of Educatiom be
pleased to state:

VA AT IBT |

(a) whether the steps taken so far
by Government to raise the standard
of English are bearing fruit, and if
s0, the progress made in this regard,

(b) whether Government are aware
of the poor standard of English edu-
cation. particularly at the Secondary
School level and if so, the steps taken
to bring about & change for the better;
and

(c) whether the services of foreig-
mers are being utilised anywhere for
this purpose and if so, what is their
mumber and the places where they
are working?

The Minister of Education (Shri
M. C. Chagla): (a) to (c). Informa-
tion is being collected and will be
placed on the Table of the House.

Institute of Social Sciencs at Simla

i Shri Onkar Lal Berwa:

| Shri B, P. Yadava: L ]
870. <{ Shri Bishanchander Seth:

| Shri Dhaon:

| 8hri Rameshwar Tantla:

Will the Minister of Fduocation be
pleased to state:

(a) whether it is a fact that the
Union Government have decided to
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set up an Institute for higher studies
in social sciences at Simla;

(b) if so, what will be the estimated
expenditure on the project; .

(c) whether it js also a fact that a
management committee with top edu-
cationists and intellectuals have been
formed for the purpose; and

(d) if so, who are the Members of
the Committee and what will be its
functions?

mmnum- of Education (Shri M. C.
1n): (a) The Union Government
haw decided to set up the Indian
Institute of Advanced Study, includ-
ing Social Sciences, at Simla,

(b) An estimated recurring expen-
diture of Rs. 650 lakhs and non-
recurring expenditure of Rs. 11 lakhs
has been tentatively proposed.

(c) Some top educationists have
been invited to be members of a
Government Body proposed to be set
up for the purpose as soon as the
Society is registered.

(d) The names of the educationists
and the functions of the Governing
Body, are as follows:—

(i) Members of the Governing
Body:
1. Shri M. C. Chagla, Education
Minister.

2. Dr. C. D. Deshmukh, Vice-
Chancellor, University of
Delhi, Delhi.

3. Prof. K, G. Saiyidain, (For-
mer Secretary to the Gov-
ernment of India).

4. Dr. V. Raghavan,
University, Madras

5. Dr. Nagendra, Delhi Univer-
sity.

6. Education Secretary to

Government of India.

7. Finance Secretary to
Government of India.

8. Director of the Institute.

Madras

the

the
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(ii) Functions of the Governing

Body;
The management, direction and
comtrol of the Indian Institute of

Advinced Study hall be vestéd in
the Governing Body Subject to ‘the
rules, regulations and orders of the
Indian Institute of Advanced Study
Society.

Seminar on U.N.

r Sh i B. P. Yadava:

| Shri Barieshwar. Tantia:
Shri Bishanchanfler Seth:
Shri Dhaon:

Will the Minister of Edncation be
pleased to state:

871

{a) whether it ig a fact that an
Asian Regional Seminar on teaching
about the United Nations in Secon-
dary Schools in India is being orga-
nized in New Delhi;

(b) it so, when;

(e) whether Government of India
or some other body is sponsoring the
seminar; and

(d) how many countries are partl-
cipating in the seminar?

The Minister of Education (Shrl
M. C. Chagla): (a) Yes, Sir.

(b) November, 1964.

(¢) The seminar is being organised
by the United Schools International,
an international non-Governmental
organisation with headguarters at
New Delhi, UNESCO has agreed to
give 1000 dollats as fee to the Orga-
nizafion for this activity.

(dy Government have no informa-
tion,

Researches in Natlonal Laboratories

( Shri Vishram Prasad:
e12, | StM Yashpdl Singh:
"7 Sbei Indrajit Gupta:
| Shri P. C. Borooah:
Will the Minister of Educiation be
pleased to state:

(a) whether it is a fact that the
Council of Scientific and Industrial
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Research 'bas ‘initiated steps to give

an Industrial basis to scientific re-
search;

(b) whether the research work on
a project basis has been organised in
the National Laboratories;

(c¢) if s0, in how many Labora-
tories the work is being organised at
present; and

{d) how many new Laboratories
are likely to be set up and where?
The Minister of ]:inutkm
M. C. la): (a) Yes, Sir.

(Shri

(b) and (c¢). Research programmes
of the Laboratories are being orga-
nised on project basis as far as

possible,
(d) Steps to set up the National
Biological Laboratory, a project

approved for the III Plan, have been
initiated, Its location js under con-
sideration. Tentative proposals for
setting up 11 new Laboratories
during the IV Plan period have been
made by the Working Group for
C.S.IR. appointed by the Planning
Commission.

Indo-Russian Board for Production
g73. J Shrl Vishram Prasad:
* \_ Shri R. Barua:

Will the Minister of Education be
pleased to state:

(a) whether  Government
decided to set up an Indo-Soviet
Board for producing moderalely
priced books for educational insti-
tutions in the country;

have

{b) when the Board will come into
existence and start functioning:

(c) what will
tions; and

(d) whether the U.S.5.R. Govern-
ment have offered any help in this
context?

be its main func-
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The Minister of Education
M. C. Chagla): (a) Yes, Sir.

(b) The Board is likely to be set
up by the end of this year.

(e¢) The main function of the
Indo-Soviet Board will be to operate
programmes of adaptations, transla-
tions, publication and distribution of
appropriate Soviet text-books and
standard works in English and Indian
languages.

(d) The USSR Government will
provide necessary materials and
experts but the details of assistance
have not yet been worked out.

(Shrl

Class room Science Films

715, J Shri Yashpal Singh:
"\ Shri Vishram Prasad:

Will the Minister of Education be
pleased to state:

(a) whether a four-member study
group has been set up to examine
the production of classroom science
films;

{b) if so the names of the members
of this group; and

(c) its terms of reference and
when its report ig likely to be sub-
mitted?

The Minister of Education Shri
M. C. Chagla): (a) Yes, Sir. '

(b) 1. Dr, R, N. Rai, Head of
Department of Science Education,
National Council of Educational Re-
search & Training, New Delhi,

2. Shri G. K. Athalaye, Director,
National Institute of Audio-Visual
Education, Indraprastha Estate, New
Delhi.

3. Shri K. Ray, Deputy Director,
National Register Unit, Council of
Scientiic and Industrial Research,
New Delhi

4. Miss 8. Rajan, Assistant Educa-
tional Adviser, Ministry of Education,
New Delhi, Member-Secretary.
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Written Answers 1926

(c) Terms of reference:

(1) The films on science subjects

which are available in India;

(2) the use which can be made of
films on scientific subjects imported
from abroad;

(3) the measures that will have to
be taken to adapt the foreign films
to ; Indian conditions (including
the provision of a commentary in
Indian languages);

(4) the possibility of making
copies of foreign fllms in India for
use in educational institutions:

(5) the manufacture of projectors
in India and their popularisation in
educational institutions, the ultimate
target to be reached being that every
Secondary School should have a pro-
jector of its own;

(6) the possibility of obtaining raw
materials from friendly nations,
through the intervention of UNESCO;
and

(7) the manner in which a pro-
gramme of preparing scientific films
in India could be organised with the
collaboration of the Council of
Scientific and Industrial Research and
the National Council of Educational
Research and Training.

The report is likely to be submitted
by September, 1964.

Sports Village in Delhi

8hri Yashpal Singh:
616 [ Shri Vishram Prasad:
' ‘Lmluu.ilmnar Vijaya
Ananda:

Will the Minister of Eduotion be
pleased to refer to the reply given to
Unstarred Question No. 1512 on the
25th March, 1964 and state:

(a) the up-to-date progress made
in regard to the project for establish-
ing a Sports Villge In Delhi;

{b) how much money is likely to
be spent on this; and



1927 Written Answers BHADRA 25,

(c) when it is likely to be complet-
ed?

The Deputy Minister in the Minis-
try of Education (Shri Bhakt
Darshan): (a) The Ministry of Irriga-
tion and Power has withdrawn its
request for release of a portion of the
allotted land. However, some objec-
tions have now been made to the put-
ting up of structures on the land.
‘The matter is being processed with
the concerned Departments.

(b) The details have not yet been
fully worked out. A provision of 15
lakhs exists in the Third Plan and
Rs. 75 lakhs is proposed to be pro-
vided in the Fourth Plan for this pur-
pose.

(c) In about 4-5 years's time.
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Pak inflitrators in Rajasthan
[ Shri D. C. Sharma:

611 Shri Gokulanands Mohanty:
') Shri Buta Singh:
Shri Gulshan:
Will the Minister of HOme Affajrs
be pleased to state:

1928

(a) the number of Pakistani infll-
trators staying in Rajasthan up-to-
date; and

(b) the action taken against them?

The Minister of State in the Mimis-
try .of Home Affairs (Shri Hathl):
(a) and (b). 222 Pakistani inflltra-
tors were staylng in Rajasthan as on
the 31st July, 1964, A statement
showing the action taken against
them is given below:

STATEMENT
No. of Pakistani  No. prosecu-  No. No. pending No. pending  Remarks
infilirarors ted convicted trial mvestigation
24 173 10 have filed
222 19 1 civil suits
claiming Indian
citizenship.
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Purana Qilla Evacuoey

679. Shri Vidya Charan Shokla:
Will the Mini of Rehabilitation
be pleased to state:

(a) whether Government have seen
reports of a lease deed executed by
the Union Government in March, 19684
asking th: displaced person lessre
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evacuated from Purana Qilla, Delhi
to build his house before July, 1962;

(b) if so, whether inquirieg have
been made into the matter; and

(¢) the result of the inguiry?

The Minister of Rehabiliiation (SBhri
Tyagl): (a), and (b). Yes, Sir.

(c) The evictees from Purana Qiile
were  allotted plots in 1958-80.
Under the terms of allotment they
had to psy 20 per cemt of the pre-
mium as initial deposit and the
balance in instalments upto 7 yeals
in cash or by adjustment of compen-
sation eclaims, They had to take
possession of the plotg within 18
days from the lssue of the ullotment
letter and comstruct their houses
within a period of 6 months from the
date of possession. ‘This period !s,
however, extended upto 2 years
The period of lease of the plots com-
mences from the date of taking over
possession though the lease deeds are
executed after full payment of the
premium. The period of 2 yesrs
during which construction is to be
completed also commences from the
date of possession of the plot
As the allottees have the option of
paying the price within a period of
seven years, the lease deed is gene-
rally executed after the prescribed
priod for construction is over.

Land for refugees in Dandakaranya

Sod S Shri Bade:
"\ Shri Yashpal Singh:
Wwill the Minister of Rehabllitation
be pleased to state:

(a) whether it is a fact that the
land which is given to refugees In
Dandakaranya, specially in Jugani
village, is not cultivable; and

(b) if so, the action taken in the
matter?

The Minister of Rehabilitation (Shri
Tyagl): (a) and (b). Some 11 plots
in Jugani wvillage were found after
reclamation to be unfit for culMva-
tion and the allotlees were given
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other plots in exchange. It is not
sorrect to say that land given tu
refugees in Dandakaranya is not cul-
tivable. Tt is only occasoinal, gmall
patches of land In some areas which
prove after soil analysis to be unsuit-
able. In such cases suitable land Is
given in exchange.

Secondary and Collegiate Education

681. Shri Maniyangadan:

Will the Minister of Education be
pleased to state:

(a) the period prescribed for
secondary and aolleginte educatibh
in different States and Unlon terni-
tories of India; and

(b) whether there ig any proposal
to make these periods wuniform
throughout India?

The Minister of Education
M. C. Chagla):
laid on the
| Placed in
3142/64].

(Shri
{(a) A statement is
Table of the House
Library. See No. LT-

(by Yes, Sir. The Education Com-
mission Tecently appointed wi!l no
doubt look into this aspect.

Fertilizer Factories

( Shri Yashpa] Singh:
682, A{ Shri Solanki:

* 7| Shri Narasimha Reddy:
| Shrl Onkar Lal Berwa:

Will the Minister of Petroleum and
Chemicals be pleased to state:

(a) whether Government proposes
to set-up @ number of fertilizer fac-
tories in the public sector;

(b) if s0, the details thereof;

(c) whether sufficient technical
knowledge is available in the coun-
try for the purpose; and
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(d) the total estimateq expendi-
ture on these projects?

The Minister of State in the M-
try of Petroleam and Chémicals (Bhri
Alagesan): (a) Yes.

(b) At the moment new projects av
Korba (MP) and Durgapur (West
Benpal) are under consideration for
execution in the public sector, Vari-
ous other projects are alsg under
edigmination but details in regird ta
them have still to be finalised.

(c) Yes

(d) The figures will be available
only after the detailed project reports
are prepared.

All India Bervices

Shri Solanki:
Shri Narasimha Reddy:
Shri Surendra Pal Singh: .
Shri Rameshwar Tantla:
3 Shri Bishanchander Seth:
| Shri Dhaon:
| Shri B. P. Yadava:
[ Shri D. C. Sharma:

Will the Minister of Home Affairs.
be pleased to state:

(a) whether there is any gap in
the cadre strength of all-India Ser-
vices; and

(b) if g0, the details thereof?

The Mlaister of State In the Minis-

try of Home Affairs (Shri Hathi):
(a) Yes, Sir,
(b) The position regarding the

gaps in the 1AS and the LP.S. as
on 1st September, 1984 is as follows:—

RDf"F‘ Promotion Toral
ecriitment Qﬂﬂa

Quota
LAS. 270 50 120
1LP.S. 103 34 147
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Sowiet Circus

6885. Shri A. V. Raghavan: Will the
‘Minister of Eduwcation be pleased to
state:

(a) whether the recent visit of the
SBoviet Circus to India was a financial
Buccess;

(b) the names of places where they
had their shows, and the total colieec-
tions made in each Centre and the
expenditure incurred in those Cen-
tres;
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(e) the names of States which had
waived entertainment and other taxes
for these shows;

(d) the net amount credited to the
consolidated Fund of India ag a result
of these shows; and

(e) whether any liability was in-
curred from thiz Fund to pay any
compensation to the injured persons
at Hyderabad when the gallery
collapsed?

The Minister of Cultural Affairs in
the Ministry of Education (Shri
Hajarnavis): (a) As the figures of
expenditure incurred are not yet
known, it is not possible to make a
final evaluation of the financial suc-
cess of the wisit;

(b) Places where shows were held
and the total collections made at .uch
Centre are as follows:—

Bombay . Rs. 519,038 00
Hyderabad . Rs. 68,479 25
Madras . Rs.1,81,473" 50
Calcutta . Rs. 4,00,476 00
Kanpur . Rs.1,83,259 50
Delhi . Rs.3,10,888 00

Rs.16,63,614° 25

Complete expenditure figureg have
not yet been furnished by all State
Governments.

(¢} Maharashtra, Andhra Pradesh,
Uttar Pradesh and Delhi Adminis-
tration;

(d) No amount has yet been cre-
dited to the consolidateq Fund of
India as all State Gowernments have
mot yet furnished complete state-
ments of expenditure; and

{e) No, Sir.

Police Training School
68§, Shri A. V. Raghavan: Will the

Minister of Home Affairs be pleased
to state:

(a) whether there is any proposal
to shift the Police Training School
from Mount Abu to Hydersbad;
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(b) if so, whether any site has
been sclected for this purpose; and

(e) when the school will be shift-
ed?

The Minisier of State in the Min-
of Home Affairg (Shri Jaisukh-
1al Hathi): (a) and (b) Yes Sir.

(c) when the buildings for
School are constructed.

the

Teaching in Delhi Schoels

687. Shri D. D. Puri: Will the
Minister of Educatiom be pleased to
state:

(a) whether it ig a fact that teach-
ing in schools under the Delhi Ad-
ministration suffers greatly because
of a large number of teachers going
on tours; and

(b) if so, whether Government
propose taking any steps to cnsure
regular coaching in the gchools?

The Minister of Education (Shr1
™M, C. Chagla): (a) No, Sir.

(b) Does not arise.

Pay scales of University Lecturers

688. Dr. P, S. Deshmukh: Will the
Minister of Education be pleased to
.state how the scales of pay of various
‘Grades of University lecturers ob-
taining In varlous States compare
with those in vogue in Delhi?

The Minister of Education (Shrl
M. C, Chagla): The required infor-
mation is given in the statement laid
on the table of the House. ([Placed
in Library. See No. LT-3143/84).

Primary and Secondary Education

689, Dr. P, 8. Deshmukh: Will the
Minister of Education be pleased to
state the actual amount spent by the
-Central Government on Primary and
:Secondary educgtion either directly

Written Answers 1936
or indirectly out of their own funds
during the last five years viz., 1858-59
to 1963-647

The Minister of Education (Shrl
M. C. Chagla): Information is not
readily available and will take time
to collect.

Drilling at Port Canning

( Shri Indrajit Gupta:
| Shri Basumatari:
$90. ./ Shrimatl Jyotsna Chanda:
Shri Vishwa Nath Pandey:
Shri B. N. Kureel:

Will the Minister of Petroleum and
Chemicals be pleased to state:

(a) whether it has been decided to
commence drilling operations in Port
Canning area of West Bengal;

(b) whether Soviet Experls consi-
der the prospects of finding oil to be
promising in this area; and

(c) whether Porlt Canning oil, if
found, can be used to feed the pro-
posed reflnery at Haldia?

The Minister of Petrolenm and
Chemicals (Shri Humayun Kabir):
(a) Tt has been decided that the Oil
and Natural Gas Commission should
undertake deep drilling operations in
the West Bengal basin. The first well
is likely to be drilled near Port Can=
ning.

(b) The Soviel Experts consider it
worthwhile to carry out more explo-
ration work in this area.

(c) Nothing can be said about this
at this stage.

Forelgn Tours by Ministers

691. Bhri P, R. Patel: Will the
Minister of Home Affairs be pleased
to state:

(a) the expenditure incured up-to-
date on foreign tours of Ministers
since 1st June, 1984 Minister-wise;
and
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- (by the purpose of
Minister-wise?

these tours,

The Minister of State in the Minis-
try of Bomp Affairs (Sh¥i Hathi):
(a) &nd (b). The imformation is
given in the statement laid on the
table of the House. [Placed in Lib-
rary. See No. LT-3144/64].

Teachers' Tralming

692. Shri Badappa: Will the Minis-
ter of Education be pleased to state:

(a) whether the Central Govern-
ment are taking steps for the expan-
sion of telichers’ training; and

(b) whether the Government of
Mysore have asked for any assistance
from the Central Government for the
expansion of teachers' training?

The Minister of Education
M. C. Chagla): (a) Yes, Sir,

(Shri

by Yes, Sir.
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Correspondence Course for Teachers.
Tralming

g9, J Shri Vishwa Nath Pandey:
"7 Shri N. R. Laskar:

Will the Minister of Education be
pleased to state:

(a) whether it is a fact that Gov-
ernment propose to start Correspon-
dence Courses to train secondary
school teachers in order to overcome
shortage of such trained teachers;

(by if so, when; and

(c) the estimated expenditure on
launching such a scheme?

The Minister of Education (Shri-
M. C. Chagla): (a) to (c). A pro-
posal is under examination whether
it is feasible to make use of the tech-
nique of correspondence course ins-
truction to train teachers for schools.

Salary-Scile of U.P. Teachers

Shri Vishwa Nath Pandey:
" 3 Shri N. R. Laskar:

Will the Minister of Education be
pleased to state:

695

(a) whether the TUttar Pradesh
Government have sent any proposal
for the revision of te salary-scales of
the teachers of Primary and Secon-
dary schools of local bodies in the
State last year; and

{b) if so, the total amount given to-
the Uttar Pradesh Government by the
Central Government for this. purpose?
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The Deputy Minister in the Minis-
try of Education (Shrj Baakt
Darshan): (a) No, Sir.

(by Does nnt arise

Indian Students to ¥ugoslavia

%96 J Shri Vishwanath Pandey:
‘\Shri N. R. Laskar:..

=

Will the Minister of Education be
pleased to state:

(a) whether it is a fact that the
Government of Yugoslavia have offer-
ed scholarships for Indian nationals
for study in different subjeets in
Yugoslavia;

(b) if so, the value of these scholar-
ships, the number of the scholarships
and the subjects of study(training;
and

(c) the action so far taken by Gov-
ernment in the matter of grant of
these scholarships?

The Minister of Education (Shri
M. C. Chagla): (a) Yes, Sir.
(b) Value of Scholarships
(i) Maintenance allowance
40,000 Dinars pm. (Ap-
L prox. Rs. 254/- p.m.);

(ii) Book allowance;
(ili) Free medical care;

(iv) Lump sum allowance for
rent if accommodation is
not provided.

Number of Scholarships
Five.
Subjects of study training

Fine Arts (Frescoes, Musaics, Restora-
tion and Conservation), History of
Yugoslavia, Economic Development,
Public Administration and Serbo-
croation Language and Literature

(e) The offer of Sholarships
been pted and nomi
three Sholarships have

has
for
been made.

tions
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Nominations for the remaining two
are being finalised shortly.

I €97, Shri D. J. Naik: Will the Minis-
ter of Education be pleased to state:

(a) whether it is a fact that in seve-
ral States private Engineering and
Medical Colleges are charging capita-
tion fees for admission of students;

innd

(by if so what remedial measures

Capitation Fees

are contemplated by the Central
Government?

' The Minister of Education (Shri
M. C, Chagia): (a) Yes, Sir. The

feeg charged in some cages in termed
as ‘donation fees' and in other cases,
as ‘Capitation fees’.

(b) In order to ensure that thesc
institutions maintain correct standards,
certain academic, administrative, and
financial principles have Yeen suggest-
ed to State Governments and Univer-
sities.

Acquisition of Land Under Master
Flan

Shri Daljit Singh:

Shri Prakash Vir Shastri:
Shri Yashpal Singh:

. Shri Jagdev Singh Sidhanti:

Will the Minister of Home Affairs
be pleased to state how much land
has been acquired by Government so
far under the Delhi Master Plan te
bring down land prices?

The Doputy Minister jn the Minis-
of Home Affairg (8hri L. N.
Mighra): In accordance with the
Scheme for large-scale acquisition
development and disposal of lanq in
Delhi the details of which are given.
in the statement laid on 23rd March,
1961, on the Table of the House in
response to the Call Attention Mo-
tion tabled by Shri P. . Deb under
Rule 197, about 18000 acres of land
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has already been acquired for the
purposes of development by the var-
ious agencies, namely, the Delhi De-
velopment Authority, the Municipal
Corporation of Delhi, cooperative
societies, Government departments
and other public institutions and or-
ganisations.

All Indla Sclentific Service

699 J Shri Ramachandra Ulaka:
7\ Shri Dhuleshwar Meena:

Will the Minister of Education be
pleased to refer to the reply given to
Starred Question No, 962 on the Bth
April, 1984 and state:

(a) whether the recommendations
regarding the creation of an All Indla
Service of Scientific Personnel have
since been received from the Scienti-
filc Personne] Committee;

(b) if so, the nature thereof and

(¢) the decision of Government
thereon?
The Minister of Education (Shrl
M. C. Chagla): (a) Not yet, Sir.
(b) and (c). Do not arise.
Productive Labour in Schools and
Colleges

700 [ Shri- Ramachandra Ulaka:
" Shri Dhuleshwar Meena:

Will the Minister of Education be
pleased to refer to the reply given to
Starred Question No. 966 on the 8th
April, 1964 and state:

(a) whether the Committee
appointed by the Central Advisory
Board of Education to work out a de-
talled scheme for the introduction of
productive labour in gchools and col-
leges has submitted its report;

‘(b) it so, the recommendations of
the Commiittee; and

(¢) the decision of Government
thereon?
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The Minister of Education (Shri
M. C. Chagla): (a) The Commitiee

has not yet submitted its report.
(b) and (c). Does not arise,

Model Legislation for Unmiversities
( Shri Dhuleshwar Meena:
701.{ Shri Ramachandra Ulaka:
Shrl N, R. Laskar:

Will the Minister of Education be
pleased to refer to the reply given to
Starred Question No. 1239 on the
29th April 1964 and state:

(a) whether the work relating to
the drafting of model legislation for
Universities has since been complet-
ed; and

(b) if so, the main features thereof

The Minister of Education
M. C. Chagla): (a) No, Sir.

(b) Does not arise,

(8hri

Noonmati Refimery

!’ Shri Dhuleshwar Meena:
02, Shri Ramachandra Ulaka:
Shri P. C. Borooah:

Shri P. R. Chakraverti:

Will the Minister of Petroleum and
Chemicals be pleased to refer to the
reply given to Starred Question No.
1232 on the 29th April, 1964 regard-
ing the supply of gas from Noonmati
Refinery and state:

(a) whether the project report has
since been prepared; and

(b) if so, the
thereof?

galient features

The Minister of Peiroleam and
Chemicals (Shri Huma¥un KEabir):
(a) Yes, Sir.

(b) The salient features are:

(1) The project Report is based on
the production of 6000 metric
tonnes of Liguified Petroleum
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Gas per year, with a potential
capacity {o produce upto
11,000 tonnes.

The maximum yse of indi-
genous equipment, like wves-
sels, tanks, heat exchangers,
pumps and pipes etc.

(2)

The cost of the scheme is
estimated at Rs. 16.08 lakhs
with a foreign exchange com-
ponent of about Rs. 1.5 lakhs.

(3)
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Eduecation in USSR,

4 J/ Maharajkumar Vijaya Anands:

1 Shri E. Madhosudan Rao:

Will the Minister of Education be
pleased to state:
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(a) whether he has, during his visit
to U.S.5.R., studied the educational
system there, particularly with refe-
rence to the role of the national
language vis-a-vis the regional langu-
ages in the educational gystem of that.
country; -

(b) it so, whether a detailed report
in this regard would be laid on the
‘Table; and

te) 1o what exteny the system could
ir- made applicable to India?

The Minister of Cultural Affairg in-
the Ministry of Edocation (Shri
Hajarmavis): (a) The Education
Minister did observe the working of
the Educational System in the course
of his tour.

(b) No. There is no question of any
report.

(¢) There are many features in the
educational system which can be made
applicable in India. The matter
is under consideration.

Central Reserve Police at Neemuch

705. Shri U. M. Trivedi: Wili the
Minister of Home Affairs be pleased to
state:

(a) whether it is a fact that the
Central Reserve Police was called out
at Neemuch on the 25th July, 1964;
and

(b) if so, the occasion therefor and
what services were rendered by the
Central Reserve Police on that oc-
casion?

The Minister of State in the Minis-
try of Home Affairs (Bhrl Hathi): (a):
Yes, Sir.

(b} A small contingent of the Cen-
tral Reserve Police was requisitioned
by the District Magistrate, Mandsaur,
as a reserve till such time as the dis-
trict police arrived, to meet law and
order requirements in Neemuch. The
force was returned gfter an hour
without being used.
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Regional Drug Research Laboratories
706. Shrimati Jyotsna Chamda: Will
the Minister of Fducation be pleased
to state:
(a) whether Government propose to

3et up Regional Drug Research Labo-
ratories in India;

(b) it so, how many; and
() in which places?

The Minister for
M. C. Chagla): (a) No, Sir.

4b) and (c). Do not arise:

(Bhri

01l Pipe Line

7oy, J Shrimati Jyotsna Chanda:
"\ 8hri Sham Lal Saraf:

Wil] the Minister of Petroleum and
“Chemicals be pleased to state:

(a) when Government expect to
complete the second sector of India's
first crude oil pipe line project con-
necting the oilfields in Assam with
the public sector refinery at Barauni
to receive rude oil; and

(b) the total cost of the entire pro-
ject?

The Minisier of Petroleum and
Chemicals (Mhri Himayun Kabir): (a)
“The second stage of the pipeline from
Nunmatj to Barauni was completed
won 11th February. 1988

(b) Rs. 45 crores approximately.

Alcohol

708. Shri M. L. Jadhav: Will the
Minister of Petroleuss nnd Ohemicals
be pleased to state:

(a) the total quantity of molasses
produced in the country:

(b) how much
-outside India;

of it is exported

(¢) how much power aleohol is pro-
duced in the country from molasses;
and

SEPTEMBER 16, 1964
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(d) whether any efforts are being
made to produce wine from power
alcohol?

The Minister of State in the Minis-
try of Retroleum angd Chemicals (Shri
Alagesan): (a) Production of molasses
depends on the production of sugar.
On an average, production of molas-
seg is 35 per cent of the sugar pro-
duction, The production of molasses
during the season Decemnber, 1962 to
November, 1883 was of the order of
749,000 tonnes.

(b) The value of exports of molas-
ses made during the financial year
1983-64 was Rs. 98,09,200. Exports are
not normally permittegq now.

(c) The use of power alcohol for
admixture with petrol as motor tuel
has altogether stopped. Industrial al-
cohol is being produced and the flgures
of production for the year 1863 are
as under:

(1) Absolute Alcohol
(i) Rectified Spirir

25,307 Kilolitre,
#7,837 Kilolitre.

(d) Rectified spirit is used in some
States in the form of country spirit
after suitable dilution. It is also used
the manufacture of Indian made for-
elgn liquor namely rum, gin, whisky.
brandy ete.

Expenditure on Das Commission

769. Bhri M. L. Jadhav: Will the
Minister of Home Affairs be pleased
to state the total expenditure in-
curred on the Das Commission and
who bore the same?

The Minister of State in the Mini-
stry of Home Affairs (Bhrl Hathi):
A total expenditure of Rs. 209,252.58
nP,—Rs. 1,72,111.17 nP hy State Gov-
ernment and Rs. 37,141.41 nP. by
Central Government—was incurred on
the Das Commission.
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Demands of Primary Teachers

( Shri P. C. Boroosh:
711. { Shri Bade:
(_Shri Brlj Raj Singh:

Will the Minister of Educatien be
pleased to state:

(a) whether the All India Primary
Teachers' Federation had recently
presented a memorandum to him;

(b) if so, their demands as contain-
ed in memorandum; and

(c), the Government's decision on
their demands?

in the
Bhakt

The Deputy Minister
Ministry of Education (Shri
Darshan): (a) Yes, Sir.

(b) The Memorandum presented by
All India Primary Teachers' Federa-
tion to the Union Education Minister
contains 22 demands as under:—

(1) Bgualisation of the deammess
allowance of the primary school teach-
ers drawing the same salary with
other government officers of the States.

(2) National minimum salary for

primmary teachers for the social se-
curity of the teachers.

1083 (Ai) LSD—4.
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(3) Introduction of triple-benefir
scheme i.e. Pension, gratuity and pro-
vident fund,

(4) Common syllabus and curri-
culum for primary schools in different
languages for the whole of the’ coun-
try.

(5) Fixation of retirement age for
the primary school teachers.

(6), Transfer of primary education
to local bodies.

(7) Education
subject.

to be a Central

(8) Setting up of a joint staff coun-
cils for adminjstration.

(#) Economic measures in Primary
Education—Recommendation of 'Kher
Committee®.

(10) Priority to Primary Education.
(11) Status of the Primary Teacher:.
(12) Wastage & Stagnation.

(13) Common uniform for the chil-
dren of age-group 6—I14.

(14) Free education to the children
of teachers.

(15), Educational tours for primary
school teacher in foreign countries—
necessary arrangements for foreign
currency.

(16) Houses for teachers.
(17) Training of teachers.
(18) Teachers' day.

(19) Coordination of primery edu-
cation with Secondary and College
education.

(20) Recognition of experienced
teachers as trained one and giving of
the same scale to them.

(21) Provident fund contribution.

(22) Representation in the State
Elementary Education Boards.

(¢c) These are matters on  which
State Governments|local bodies con-
cerned hawve to take decisions.
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Delhi Rent Contrel Act {a) whether Government had

. received any recommendation between

712, [ Shri SHiv Charan Gupta 1952 and 1954 from their Senior Con-

_Shri Bagri:
Will the Minister of Home Aflaurs
be pleased to state:

(a), the number of cases under the
Delhi Rent Control Act pending in
Delhi Courts on the 31st December,
1961, 31st December, 1962 and 3lst
December, 1983;

(b) how many of these cases were
six months old, one year old snd two
years old; s

(c) whether any representations
have been received by Government
regarding faulty provisions of the
Act; and

(d) if so, the steps proposed to be
taken by Government in this cunnec-
tion?

The Deputy Minister in the
Ministry of Home Affairs (Shri L. N.
Mishra):

(a) 3r-12-1961 ariz
31-12-1962 3895
31-12-1963 4389

(b) Position is as follows ;—

Pending 6 months 1 year . 2 years
on old old ald

31-12-61 Figures are not available separately.

ar-12-62 Figures 803 93
not
available.

31-12-63 1237 913 243

m-(.r.:) an& (d). Certain repf;untntinn:
have been received and these arc
under consideration.

Tension Research op Hindu Marriage
and Divorce

Shri A. K. Gopalan:
Shri Imbichibava:
" Shri Nambiar:
| Shri Manrya:
Will the Minister of Educatlon be
pleased to state:

713

sultant regarding a project of
UNESCO's Tension Hesearch Scheme
sponsored by Government on Hindu
Marriage and Divorce Bill;

(b) whether a former Director of
the Institute of Psychological Research
and Service, Patna University allotted
the project to some other person and
whether he informed Govermment
about it in 1956; and

(c) whether any payment was made
to the Research Scholar who under-
took this Research ptoject and if not,
what are the reasons therefor?

The Minister of Education (Shri M.
C. Chagla): (a) Yes, Bir. The atti-
tude of people towards the Hindu
Code Bill including inter alia provi-
sions on marriage and divorce was one
of the subjects taken up for reseurch
on the recommendation of the UNESCO
Consultant on Research in  Social
Tensions in India,

(b) No, Sir.

() Does not arise.

" 0.N,G.C. Fileg

Shri P. C. Borooah:
Shri P. R. Chakraverti:
Shri Hari Vishnu Kamath:
714, Shri R. Barua:
Shri Bibhutl Mishra:
Shri Brij Raj Singh:
| Shri D. D. Mantri:

Will the Minister of Petroléum and
Chemicals be pleased to state:

(a) whether it is a fact that two
confidential files of the Oil and Natu-
ral Gas Commission have recently
been found at a Pan shop in New
Delhi; and

(b) if so, whether any inquiry has
been conducted into the circumstances
as to how these files found their way
to the Pan shop?
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The Minister of Petrolenm and
Chemicals (Shrl Humayun Kabir):
(a) Two folders pf the Oil and Natural
Gas Commission containing working
sheets relating to drilling activities
were, it has been reported, found
mear a Pan Chop in Delhi on the 4th
August, 1864. These were among
the contents of a suit-case of an em-
ployee of the Oil and Natural Gas
Commission who was travelling to
Ahmedabad on official duty. The
wsuit-case ig stated to have been stolen
from the train at Delhi Railway
Station.

(b), The police are inquiring into
the matter.

Training of School Librarians

715. Shri Rama Chandra Mallick:
Will the Minister of Education be
pleased tp refer to the reply given
to Unstarred Question No. 1043 on
the 11th March, 19684 and state:

(a) the number of teachers' train-
ing colleges in India conducting train-
ing courseg for school librarians as
per the target of the Third Five Year
Plan;

(b) which of the teachers' training
colleges in Orissa have already start-
ed this course; and

(c) whether the teachers’ training
college established at Bhubaneswar
(Orissa) by the National Council of
Education has made any provision for
this training?

The Minister of Education
M. C. Chagla): (a) Five,

(b) None.

(c) No, Sir.

(Shri

Forged Traveller's Cheques

716. Shri Man Sinh P. Patel: Will
the Minister of Home Affairs be
Ppleased to state:

(a), whether Scotland Yard has
informed the Police authorities in
India that forgeg travellers’ cheques
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seized in London were issued by a
Travel Agency in Bombay named Blue
Skies Private Ltd.;

(b) whether any Inspector Geneial
of Police under suspension, holds a
majority share worth about Rs.
100,000 in the same travel agency; and

(¢) the actlon Goverrment have
taken wmgainst this official in this re-
gard?

The Minister of State in the Minls-
try of Home Affairs (Shr{ Hathl): (a)
Yes, Sir, a complaint in this regard
was received by the Police authori-
ties in India from New Scotland
Yard.

(b) 983 shares of the value of
Rs. 96,300, out of the total issued capa-
tal of Rs. 2,31,000 in Blue Skies Pri-
vate Ltd., are reported to be held by
an Inspector-General of Police under
suspension.

(c) Disciplinary proceedings have
been intiated by the State Government
in respect of contraventions of the All
India Services (Conduct) Rules by
the officer.

Drilling in New Capital of Gujarat

717, Shrj Man Sinh P. Patel: Will
the Minister of Petroleum and Che-
micals be pleased to state:

{a) whether Government have com-
pleted the drilling in the new capital
named '‘Gandhi Nagar' of Gujarat;

(by if so, the prospects of oil iIn
that area; and

(c) whether Government have re-
laxed the restrictions placed on the
construction of this Gandhi Nagar
area by the State Government?

The Minister of Petroleum and
Chemicalg (Shri Humayun Eabir): (a)
No, Gir.

(b) The prospects of oil in  the
major portion of the area appear to
be poor.
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(c) The Oil and Natural Gas Cown-
mission have indicated to the Govern-
ment of Gujarat the portion of the
area which is of no further interesi
to the Commission.

CS'R Reviewing Committee Report

718. Shri 8. N. Chaturvedi: Wil the
Minister of Education be pleased
to lay on the Table the recommenda-
tion made by the reviewing Com-
mittee of the Council of Scientific and
Industrial Research headed by Shri
Ramaswami Mudaliar?

e Minister of Education (Shri
M. C. Chagla): The Report of the
Reviewing Committee has not vye!
been reccived. It is expected by the
end of September, 1963

Non-Indian Employees in Government
service

719. Shri K, N. Pamnde: Will the
Minister of Home Affairs be pleused
to state:

(a) the number of non-Indiang em-
ployed in warious Departments of
Government and how many of them
are working as Heads of Departments
ut present;

(b) how many of them are in conti-
nuous employment for over threc
Years; and

(c), whether any steps have been
taken t; replace those non-Indians
who are in continuous service ex-
ceeding three years by suitable Indian
employees?

The Deputy Minister in the Ministry
of Home Affairs (Shri L. N, Mishra):
Ta) to (c). Information is being col-
lected and will be laid on the Table
of the House as early as possible.

Namrup Fertillzer Factory

220, J Sbri P. C. Borooah:
* \ Shri P. R. Chakraverti:

Will the Minister of Petroleum asa
Chemicals be pleased to state:
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{a) the progress made so far in
setting up of the Namrup Fertilizer
Factory in Assem;

(b) how far it ig behind schedule
at present; and

(c) when it is likely to go into pro-
duction?

The Minister of State in the Minis-
try of Petroleum and Chemicaly (Shrf
Alagesan): (a) Progress so far made
in setting up of Namrup Fertilizer
Factory iz as follows:

1. B06.91 arres of land have beeir
acquired and compensation amounting
to Rs, 20,43,663 has been paid.

2. A railway line from the Namrup
Railway Station to the Project Site
of about 5 miles has been laid and
all stores and materials are now un-
loaded at site. Plant and machinery
imported from UK. are now reaching
the factory site direct from the port
at Kandla without any transhipment.
Out of approximately 4,000 tonnes of
imported machinery, 3,480 tonnes have
been reccived and unloaded at site.

3. Nine ware-houses and ten go-
downs covering an area of 1,21,000 sq.
ft. have been econstructed.

4. Land on the bank of the Dilli
river for the erection of a pumping
station to supply 8 million gallons
water, per day, to the factory and
township ang also the Thermal Power
Gtation of the Assam State Electricity
Board has been acquired and 11,600 ft.
of 24 inohes diameter water 1main
have been laid and jointed.

5. 80 per cent of the Scope drawings
for the main plants have been receiv-
ed from M|s Chemical Construction
(G.B.), London, whiy are going to sup-
ply the main plant and machinery and
50 per cent of these drawings have
been processed.

6. Out of 900 residential quarters
to be built, 250 have been completed
and 380 are nearing completion.
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7. A hostel building having forty
rooms has been built.

8. Construction of Works & Draw-
ing Office, Canteen, First aig post,
scheol and administrative bulldings is
in progreas.

9. Laying of a 14" gas pipe liue by
the Assam Gas Company from the
Naharkatia Oil Fields to Namrup
(about 11 miles) for supplying gas to
the Fertilizer Factory and the Ther-
mal Power Station is nearing com-
pletion.

(b) The time schedule for construec-
tion has been extended by about one
year.

(c) The factory is now expected Lo
be commissioned by the end of 1968
or early 1987

Engineering Personnel

721. Shri Vishwa Nath Pandey: Wil
the Minister of Home Affairs be

pleased to state:

(a) whether the Report of the Insti-
tute of Applied Manpower HResearch
has indicated the posaibilily of sur-
plus of engineers during the Fourth
Plan period; and

-

(b) if so, whether Government pro-
pose to revise the targets for the ex-
pansion of colleges and polytechnics?

The Deputy Minister in the Minis.
try of Home Affairs (Shri L. N,
Mishra:; (a) and (b). Il was indicated
in a V/orking Paper prepared by the
Institute last ycar on “Analytical Re-
view of Demand Forecast Methodo-
logy and Provisional Forecast of
Growth” that there might be a sur-
plus of engineering personnel in the
Fourth Plan. It was assumed that the
Fourth Plan outlay will be of the
order of Rs. 15800 crores. The re-
quirements of non-Plan sectors were
not separa‘ely computed for purposes
of this analysis. This matter has
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since bpen examiped further in con-
sultation with the Planning Commis-
sion and the Mappower Institute.
While a clear picture will emerge only
after firm decisions have been taken
about the size and investment pattern
of the Fourth Plan, on present indica-
tions it is not expected that there
will be a surplus of engineering per-
sonnel during the Fourth Plan. Action
will also have to be taken in  the
Fourth Plan for further expansion of
the facilities for engineering educa-
tion and training for meeting the
Fifth Plan reguirements.

C.E.ERI, Pilani (Rajasthan)

722. Shri E. Madhusudan Rao; Will
the Minister of Bducation be pleased
to state:

Written Answers

(a) whether the Central FElectro-
nics Engineering Research  Institute.
Pilani (Rajasthan) has invented a sub-
stitute for Transistors;

(b} if so, the details thereof; and

(c) the steps taken for its produc-
tion on a commercial basis?

The Minister of Education (Shri M.
C, Chagla): (a) No, Sir.
(by and (c). Do not arise.

National Loan Scholarships Scheme

I Shrimati Laxmi Bai:
723. { Sbri Yashpal Singh:

Will the Minister of Education be
pleased to state whether Government
are going to liberalise the post-matric
national loan scholarships scheme by
granting outright scholarships instead
of interest free loans from the next

year?

The Minister of Education (Shri M.
C. Chagla): The proposal is under
consideration. Meanwhile, the
National Loan Scholarships will con-
tinue for the current vear.
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State Farming

725. Shri R. 8. Pandey: Will the
Minister of Rehabilitation be pleased
to state:

(a) whether Government have
framed a scheme of “State Farming"
with the help of new migrants from
East Pakistan; and

(by if so, the details thereof?

The Minister of Rehabilitation (Shrl
Tyagl): (a) and (b). In connection
with the resettlement of agriculturist
families among the new migrants, who
have come from East Pakistan since
January 1964, the Government are
considering the scope for setting up
State-owned farms in areas where
sizeable blocks of cultivable land are
available. Under the pattern envisag-
ed, migrants will be employed as
farm labour for a period of 3 to 6
years on wages and a share in  the
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profits. During this period, the land
will be developed and a suitable crop-
ping pattern evolved. Apart from cul-
tivation of food crops, commercial
crops will also be grown, where pos-
sible. After a period of about 3 to &
vears, the land will be transferred to
a co-operative of the migrants or as—
signed to them on individual basis, if
they show real keenness in cultivation.
Details of the scheme are expected to
be finalised shortly.

Oil Exploration in Andaman and
Nicobar

726. Shri E, Madhusudan Rao: Will
the Minister of Petroleum and Chemi-
cals be pleased to state:

(a) whether it is a fact that a party
of oll experts has gone recently to
Andaman and Nicobar [slands for
exploring the possibility of oil in the
fslands and in the Bay of Bengal; and

(b) if so, the progress of the work
done so far?

The Minister of Peiroleum &
Chemlcals (Shri Humayun Kabir):
(a) Field parties of the Qil and
Natural Gas Commission have been
carrying out geological mapping of
the Andaman and Nicobar Islands
during the last few fleld seasons. No
other party of nil experts went re-
cently to Andaman and Nicobar for
oil exploration in the Islands and in
the Bay of Bengal

(b) Geological mapping of Islands
is In progress.

M/s Serajuddin and Co. Affairs

721, Shri Harl Vishou Kamath: Will
the Minister of Home Affairs be
pleased to state:

(a) whether the trial in court of
law of the various officers indicated
in the quasi-judicial inquiry conduct-
ed by Shri S, K. Das, former Judge
of the Supreme Court into affairs of
Messrs Serajuddin & Co. are in pro=
gress; and
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(b) if so, the stage at which each
of the said trials has reached?

The Minister of State im the Minis-
try of Home Affalrs (Shri Hathl): (a)
Yes Sir,

(b) In one case prosecution wit-
nesses are being cross-examined and
in the remaining three cases prosecu-
tion evidence is being recorded.

Practical Training in Engineering

r Shri Mohammad Elias:
728. { Shri Indrajit Gupta:
Shrimati Renu Chakravartty:

Will the Minister of Education be
pleased to state:

{a) whether it is a fact that the
present course of Degree Examina-
tion in various branches of Engineer-
ing education do not lay emphasis on
praciical side resulting in production
of theoretical engineers, who are fail-
ing in practica] fleld; and

(b) whetner there is any proposal
to introduce teaching in Industrial
Management in the Engineering Degree
course so that some number of
Engineer-Administrators eould be pro-
duced?

‘The Minister of Bdocation (Shri M.
C. Chagla): (a) No, Sir. The degree
courses include a sufficient amount of
practical work in laboratories, work-
shops, in drawing and designing etc.
Actual industrial experience, however,
should be gained by the graduates
after the course, through apprentice-
ship or in-plant training.

(b) Certain aspects of Industrial
Management are included In engineer-
ing degree courses, but specialired
#raining in this fleld is offered at post-
graduate stage,

Electric Transmission Lines in Anda-
mans

729. Bhrimatl Savitrl Nigam: Will
the Minister of Home Affairs be

pleased to state:

(a) whether it is a fact that two
personnel of the Electricity Dcpart-
ment, Andaman Islands, were electro-
cuted in 1963 while on duty due to
the fall of electric transmission lines
at Port Blair;

(b) whether the incident happened
because of the absence of any guard
netting on the transmission lines at
cross roads and other danger points;
and

(e) if not, the circumstan:es in
which the incident occurred?

The Minister of State in the Minis-
try of Home Affairs (Shri  Hathi):
(a) Yes, Sir.

(b) The site of accident was neither
a cross road nor any danger point re-
quiring the use of guard netting unde-
the Indian Electricity Rules.

(e) The incident happened because
the phase conductor on 230 volts AC
which snapped did not make a good
contact with earth after falling, to
permit flow of current to the ground
which would have blown the fuse in
the circuit, making the line dead and
safe.

Inter-University Youth Festival

730. 8hri E. Madhusudan Rao: Will
the Minister of Education be pleased
to state:

(a) whether the Inter-Universily
Youth Festival wil]l be held this ycar
also in the capital sometime in Octo-
ber-November, 1064;

(b) if so, the date of its commence-
ment; and

(¢) the Universities, which will be
participating in it?
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The Deputy Minister in the Minls-
iry of Education (Shri Bhakt Dar-
shan): (a) Yes, Sir. However with
o view to achieve economy in expend:-
ture, the size of the contingeni from
each University has been reduced from
23 students to 12 students this year.

(b) 14th November, 1964,

(c) Agra, Aligarh, Allahabad, An-
namalai, Banaras, Baroda, Bhagolpur.
Bihar, Bombay, Delhi, Gauhati, Gorakh
pur, Gujarat, Gujarat Vidyapesth,
Indore, Jamia Millia, Jammu & Kash-
mir, Jiwaji, Jodhpur, Kashi Vidya-
peeth, Kerala, K. S. Darbhangu,
Kurukshetra, Lucknow, Magadh, Mara-
thwada, Mysore, Nagpur, Orissa Agrn-
culture, Patna, Punjab Agriculiural,
Punjab, Punjabi, Rabindra Bharati,
Rajasthan, Ranchi, Ravi Shankar.
Hoorkee, Saugar, SN.D.T. Bombay,
Udaipur, UP Agricultural, Utkal, Vik-
ram, Visva Bharati, All Indla Institute
of Medicq) Svien-os, New Delhi, Indian
Tnstitutes of Technology at Bomhay,
Konpur, Kharagpur and Madras.

12.03 hrs.

RE: CALLING ATTENTION
NOTICES

(Query)

Mr. Speaker: Now, papers to be
laid on the Table.

Shri 8. M. Banerjee (Kanpur):
Sir, before you take up that, may I
submit one thing® We were told that
the Calling Attention Notice regard-
ing the resignation of Shri 8. K.
Gupta, Chairman of DDA, was to be
admitted for the 16th. Yesterday, we
were told that because a statement
was made by Shri Tyagi when he
intervened in the debate and laid =&
statement on the Table of the House
the Calling Attention Notice was re-
jected. When I made a submission to
the Deputy-Speaker at that time,
since he wus not aware of our Call-
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ing Attention Notice, he simply sald
that a statement has been laid on tire
Table and Members can go through
it. In fact, our object in giving
notice of a calling attention notice
was to focus attention........
Mr. Speaker: He might write to me
and then I will see what 1 can do,

Shrimati Renu Chakravartty
(Barrackpore): I have a submission
to make on the same point. In re-
cent times, on more than one occasion,
we have been noticing that very im-
portant questions are tabled in the
House and permitted by you wand
suddenly the Ministers, without even
giving notice, bring their statements
when we are not in the House. Hav-
ing permitted that, it would be very
unfair if our request for putting ques-
tions on that subject is not concedcd.
Thig happened in the case of the
communique of the Commonwealth
Piime Ministers' Conference. It hap-
pened again yesterday. [ am afraid,
this may be repeated.

Mr. Speaker: [ will seethat when~
ever such a stalement i3 made, pre-
vious intimation is given to the Mem-
ber who has given notice of thut.

The Minister of Rehabilitation (Shri
Tyagi): May I make a submission? I
only want to remind the House that
the question was raised by Shri Chat-
terjee in his speech on the no-confid-

ence motion. He hag stated some-
thing aboul this officer. It is only n
connection with that that 1 laid a

statement on the Table of the Hcuse.
I wanted to make a complete state-
ment but, instead of wasting the {ime
of the House, I laid it on the Table
of the House. It was in answer 12
the question raised.

Dr. Ranen Sen (Calcutta East): My
submission is that a few days back T
had given a “Call attention” notice on
the same question and you had
admitted it: but yesterday I came to
know that after the hon. Minister
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made the statement that “Call atten-
tion" notice has been disallowed. My
point is that we should be able at
least to put some questions in order
to get clarifications,

Shrimat| Renu Chakravagity: Or,
you should allow a half-an-hour Jis-
cussion.

Shrl Hem Barua (Gauhati): It
pains me to say, Sir, I submitted a
“Call attention” notice on the death
of 114 refugee children in Madhya
Pradesh. That was disclosed on the
floor of the House in Madhya Pradesh.
That “Call attention” notice has been
disallowed somehow or othe. | do
not understand It because it conceins
the lives of children. 114 <hildren
died in the course of May and August
1 wanted the Minister to make a siate-
ment so that we might have a clear
picture of the situation there. '

Mr. Speake:: | im sorry that
beeause Shri Banerjee and  Shrimati
Chakravartty nised  that gquestion,
Shr' Hem Barui his also taised tio
same guestion about the ‘calling
attention” notices, though it was not
relevant here. Thig was quite a diff-
erent case. As he would realise, we
cannot take cognisance of the death
of 114 children though we might have
cvery sympathy over the death of
=uch a large number of children. That
question cannot be taken up here as
a “Call attention™ notice. He should
not have raised it in this connection
here. When once it has been dis-
allowed. 1 have requested hon. Mem-
bers not to.

Shri Hem Barua: It is
death of children.

about the

Mr. Speaker: Then too we have
to go according to certain rules.
Whatever it might be and though our
sympathies might go out to them,
Wwe cannot take that up if the Rules
do no permit it. So. I did not admit
that “Call attention” notice.

BHADRA 25, 1886 (S4KA)

Attention Notices 1964

Shrimati Remu Chakravarity: I
would like tp urge, Sir, that the
Centre has something to do about
the question of refugee children being
sent to Mana and other places.

Mr. Speaker: That is quite a diffe-
rent thing altogether. If they have
been sent once, they are there and
then death takes place, ordinarily it
is the State Government's sphere,

Shrimati Renu Chakravartty: No,
Sir; refugee rehabilitation is always
with the Centre.

Shri S. M. Banerjee: You remem-
ber, Sir in the,......,

Mr. Speaker: If he or any other
hon. Member has to say anything
about the “Call attention” notice, I
can hear him in my Chamber and
not at this moment when 1 have
rejected it,

Shri S. M. Banerjee: I am no! say-
ing about the “Call atlention” notice.

Mr, Speaker:
now.

I will not hear him

Shri §. M. Banerjee: It is a simple
matter.

Mr. Speaker: No.

Shri §. M. Banerjee: You admitted
@ question on the same subject.

Mr. Speaker: No: I will not allow
anyone now.

Shri Hem Barua: What you have
said

Mr. Speaker: He should also
resume his seat. That can be review-
ed if he convinces me that it is a
subject that can be taken up here. I
will certainly review it.

Shri Hem Barua: There is

an=-
other......

Mr. Bpeaker: Order, order.
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Shri Hem Barua: What I submit....

Mr. Speaker: I will request him to
take his seat.

Shri Hem Barua: You will welcome
it when ] speak.

Mr., Speaker: No; 1 will not

Shri Hem Barua: You will

Mr, Speaker: No. I am definite.
Papers to be laid on the Table.

Shri S, M, Bannerjee rose—

Mr. Speaker: I have told him that
he should write to me, if he has a
grievance,

=it wndt ( fgmme) @ weaw wEiET,
RO UF qedT FINE & ...

weqw RERY : WTET, WET |

=it WY s gAar Sfar .,

W WP {H I R T 5
& gy & 7

st MY  WEE WERE , § OE
wez Wt s Arew & foe e g o
g argfere ogamt §

WeaW WERAW ST THT AT @ av
a1 W7 AT S F1 e FT @
wifaa 1
Shri S. M. Banerjee rose—

Mr. Speaker: I have told him that
he can write to me if he has a griev-
ance; still, he is rising again and
again provoking Shri Bagri to take
that up. I have asked him to sit
down. Papers to be laid on the Table.

12,08 hrs.
PAPERS LAID ON THE TABLE

NOTIFICATIONE UNDER SUB-SECTION (2)
or sEcTioN 7 oFr EmProvees ProvipEnT
Funps Act, 1852
The Deputy Minister in the Minis-
try of Law (Shri Jaganatha Rao):

8ir, 1 beg to lay on the Table—

(1) a copy each of the following
Notifications under sub-section (2)
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of section 7 of the Employees' Provi-
dent Funds Act, 1852:—

(i) The Employees’ Provident
Funds (Tenth Amendment)
Scheme, 1864, published in
Notification No. G. 5. R. 766
dated the 23rd May, 1964.

(ii) The Employees' Provident
Funds (Eleventh Amendment)
Scheme, 1984, published in
Notification No. G. S. R. 821
dated the 30th May, 1864

(iii) The Employees' Provident
Funds (Twelfth Amendment)
Scheme, 1964, published in
Notification No. G. S. R. 864
dated the 13th June, 1964

(iv) The Employees' Provident
Funds (Thirteenth  Amend-
ment) Scheme. 1864, published

in—Notification No. G.S.R.
B63 dated the 13th June,
1964.

(v) The Employees’ Provident

Funds (Fourteenth Amend-
ment) Scheme, 1964, publish-
ed in Notification No. G. 5. R.
1176 dated the 22nd August.
1964

LT-

[Placed in Library. See No.

3135/64].

(2) a copy of Notification No. G.S.
R. 822 dated the 30th May, 1864, under
sub-section (2) of section 4 of the
Employees' Provident Funds Act
1952, extending the said Act to the
pickers industry.

[Placed im Library. See No.
3136/64].

LT-

(3) a copy of Notification No. G.
S. R. 823 dated the 30th May, 1064,
extending the Employees’ FProvident
Funds Act, 1952.

[Placed in Library. See No. LT-
3137/64].
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COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLU-
TIONS

FoRTY-SEVENTH REPORT

Shri Krishnamoorthy Rao (Shimo-
ga): Sir, I beg to present the Forty-
seventh Report of the Committee won
Private Members' Bills and Resolu-
tions.

12.10 hrs,

MOTION OF NO-CONFIDENCE IN
THE COUNCIL OF MINISTERS—
contd.

Mr. Speaker: Now, the House will
take up further consideration of the
No-confidence Motion.

ot TR qAw arw  (aTOERY):
weqey agea, kw ddg How fag
wEm fF o frver & age o aga
WETT TEHE 70T qT qgH g

weaw FERE AR AR AT £

oY T quw gy : ¥ frdaw ag
£ i 9% qx W T agw = it
war qf favm w1 fear mar ar

W WE AW I 9T 9EH &1 agd
#vit &fr e o @ frdz § i fred
fet @ ow awdc mft ore & vt
faawife sfimz 34 a%E =g,
% e W F e o wie Qe
317 9T zAs § femr aam

Shri Nath Pai (Rajapur): Sir, I
abide by your decision entirely, but
I had understood that the debate on
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Council of Ministers
the Murud incident was, according to
the Bulletin, under your own direc-
tion, fixed at a certain hour and the
debate on the No-confidence Motion.
was to continue after that. There-

fore, 1 supposed that I was to begin
this.

Mr. Speaker: There was no hour
fixed. The only thing was that we
would take it up separately, We fixed
it for Tuesday, but having regard to
his convenience, the House agreed to
take it up on Wednesday. We are
taking it up just after five minutes.
The House will now take up further
consideration of the motion of no-
confidence in the Council of Ministers
moved by Shri N. C. Chatterjee on
the 11th September, 1884. Shrimati
Lakshmikanthamma to continue her

speech. She has already taken
8 minutes.

Shrimatj Lakshmikanthamma
(Khammam): Mr. Speaker, Sir,

Andhra Pradesh Bund was 80 per
cent failure. The present food policy
should satisfy both the Communists
and the Swatantira Party because of
the fair prices fixed for the farmer
and I am sure that several farmers
have expressed that it is a reasonable
price and there is a decision to under-
take State trading in foodgrains
gradually.

Some Members said about the per-
sonality cult. Even after the sad de-
mise of Jawaharlalji, they are still
pursuing it. I feel that it ig the
Opposition that has started the nega-
tive personality cult in the country. I
do not understand why there should be
so much controversy about the deci-
sion of the Government to declare the
previous Prime Minister's residence as
a national memorial. In this very
House, we heard Dr. Lohia speaking
about the furniture, the carpets and all
these things of the Prime Minister's
residence. The previous Prime Minis-
ter was requested, when he became the
Prime Minister, to stay in that House.
So, whether he liked it or not, he was
staying in this House. Now, what is
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IShrimati Lakshmikanthamma)
wrong if the Government decided to
declare it as a national memurial and
the Prime Minister’s residence is shift-
ed to a simpler and smaller house, Dr.
Lohia's utterances after the demise of
our beloved Prime Minister are resen-
ted throughout the country. He said:
.Our Prime Minister has given jewels
to his family and ashes to the country.
This is what he says about the ashes
of Jawaharlalji.

Regarding the amendments to the
-Constitution, I have seen a number of
_private Members bringing forward so
many amendments to the Constitu-
tion especially from the Opposition
side. Why should they blame the
Government in this regard?

Again, regarding our policies, Mr.
Dandekar wanted to give an opportu-
nity to this Government to change its
policies. It is not so simple as that. Our
policics had been debated in Parlia-
.ment for years and years and they
were found to be sound and they were
endo sed by the people at large. Shri
Jawaharlal himself in his Autobiogra-
-phy has said:

“If 1 werg given a chance to go
through my life again with my
present knowledge and  experi-
ence added, 1 would no doubt try
to make many changes in my per-
sonal life—but my major deci-
sions in public affairs would re-
‘main untouched. Indeed, I could
not vary them for they were
stronger than mvself and & force
beyond my control drove me to
them.”

Nehru's way is the correct way. He
stood for the relation of the past and
the present akin to the relation of the
Mother and the child where the
Mother endureg in the child but the
child is an independent entity in it-
self. This was the true significance
of Nehru to India. He meant a whole-
some synthesis of the past and the
present of the East and the West, of
the anclent and the modern, of the
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philogephic and scigntific attitudes. To
the Indian people, no other attitude
could be more natural and more
useful. The vision of Indig which he
conju ed up, the foundations of ideo-
logy which he laid, the pattern and
policy which he formulated will en-
dure for a long time. I want them to
endure without being a routine beat-
en track without solidifying into
fanatic and unpragmatic postures
since this contains the essence of
what Nehru always preached and
stood for.

Sir, 1egard'ng the economic policies,
1 would like to explain them but I
do not have much time here to ex-
plain them. Jawsharlalji has ex-
plained them. I would like Mr. Dan-
dekar to read the debates where our
previous Prime Minister hag explain-
ed them. [ do not like to use the
word ‘late’ because I never consider
Jawaharlalji as dead: he is ever liv-
ing, he is amar and he is always liv-
ing in our hearts. I would l'ke my
hon. friends to read those specches.

My hon. friend Shri M. R. Masani
also had advanced an argument on
the same lines before and  asked
‘Why do you want a steel plant?’,
Jawahailalji has given an answer 1o
that question. I shall just read out
one or two sentences from Jawahar-
1alji's reply to Shri M. R. Masanli’s

question: Regarding the strategy of
economic development, Jawaharlalji
said:

“Qur strategy of economic deve-
lopment is first and  essentially
agriculture, modernisation of agri-
culture, the training of our rural
masses to change their outlook to
use new methods tools and at the
same t'me lay foundations of an

industrial structure by building
heavy industries, above  all,
power."”,

He also said:
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“With the money avalluble with
us, are we going to give some
present benefit today or kept it
for tomorrow or the day after?
By spending the money we have
we can get some petty benefits
today but that will not yield any

permanent benefit, and one nas
to find a healthy balance bet-
ween today's benefit and  to-

morrow's. Thig business of rteel
plants ete. is for tomorrow's
benefit."

We cannot get tied up economically
with the countrieg of the West or of
the East, as Shri Dandekar wanted us
to do when he said that we should
get more and more instruments and

equipment from the West. If we get
tied up with those countries, that
would mean that our industrial

growth will be prevented, and Lhat is
not the way of getting our country in-
dustrialised. Again, placed as we
are, an industrial base is mosl im-
portant from the point of view of
military strength  and defence
strength. Even for agricultural im-
plements, small industries are needed
today.

There may be some difficulties in
the implementation of our policies.
There may be difficulties arising out
of the limitations inherent in the
situation. That was because we had a
legacy and we had a particular situa-
tion handed down to us, such as a
backward economy, immature politi-
cal institutions, an inhibited society
sandwiched between the compulsions
of a fast changing world and the
#tagnant outlook generated by cen-
turies of slavery and exploitation.
This was the mightiest challenge fac-
ing the young nation and this chal-
lenge wa, accepted under the leader-
ship of Panditji.

Zgain, there was also the failure of
the human element, and most of the
failure can be attributed to the fail-
ure of the human element.
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The total war started by our Home
Minister on corruption has to be cn-
couraged. Socialism and democracy
cannot prosper where the  atmuas-
phere is su.charged with graft and
self-aggrandizement and an  ever-
increasing gulf of  disparities. Our
socialism has yet to take roots and
this can happen only when we have
the courage to maintain ideological
clarity in all that we do. Any sound
socio-economic system and  parti-
cularly socialism contains within it-
self adequate correctives to counter
the vagaries of the human element.
‘The prevalence of vagaries is used as
an argument against socialism and the
forces of socialism are not allowed
to operate. This ig the age-old trick
of detractors. The most effective way
of obviating the failures of the human
element js to pursue relentlessly the
ideology for which we stand. The
panacea for the ills of socialism is
more socialism.

Whether it be the food situation or
the question of prices, corruption or
inefficiency, poverty or backwardness,
whatever be the particular malady, a
scrupulous ideological approach
alone can do the trick.

The banyan tree which was giving’
shade to all of us is no more. Let us

now see how much shade the other
trees can  give us. Their
growth  will no more be stunted,

provided they have the inherent capa-
city to grow. The great virtue of de-
mocracy is that it has mysterious ways
of replenishing human material. Even
under the shadow of a national tra-
gedy, I hope that the hitherto untap-
ped capacities and dormant energies of
the present leadership will spring into
full bloom.

I shall conclude my speech with what
Shri H N. Murkerjee said during the
debate on the no-confidence motion
last time. He said:
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“But I feecl that it is fair to re-
member that raking up the past
might not always be a good thing,
and if we remember the past,
when we all wanted to move to-
gether in the tasks of maintaining
the dignity of the country, secur-
ing the country’s development,
then we should not be unconscious
of the obligations which we conti-
nue even today.".

‘Here again I would repeat what our
previous Prime Minister was so fond
«of saying:

“The words are lovely, aark & deep:
But 1 have promises to keep
and miles to go before 1 sleep.
And miles to go before I sleep”

Mr. Speaker: Shri Nath Pai.

ot W (weE ) g & A
T wfavErE W e W= @ od
IH AT 17 FEATET FAiET A & & O
uh g wxaEre & & s w7
B 1T T AT A FY | F A e
T Erf,  wm & o EwATE

N WEAT W 5 A | W19
T T 94T = ATOAT )

Shri Nath Pai (Rajapur): Mr.
Speaker, the suvject matier of my ws-
«cussion 1s the unauthorised and illegal
landing of one Mr. Daniel Walcott at
Murud in Ratnagiri on the western
-coast of Maharashtra. The second visit
of Mr. Walcott,—or shall I say, the
.second pilgrimage of Mr. Walcott?—
to the sacred shores of this holy lanad
of ours? —highlights the total
«chaos that prevails at our ports, at
airports, harbours, all the numerous
polnts of contact we have on our
long and extensive border with our
neighbours. It shows—I hope I will
not be accused of exaggeration when
the hon. Minister replies, as they did
last year when I raised the matter
in this House—it highlights the un-
paralleled, the unprecedented smug-
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gling that goes on in this country, the
shocking and incredible incompetence
and corruption in the administrative
services. Thig small episode shows
the shocking state of our security, of
our vigilance and lack of integrity.
This episode highlights those danger-
oug weaknesses in the strategic spots
of our national life.

I will first take up the facts regard-
ing what exactly transpired, at
Murud on the 8th June 1964 and later
on the 9-8-1964 at Bombay. There is
a statement circulated by the Minis-
ter of State in the Ministry of Home
Affairs. For some mysterious reason,
the statement never mentions Mr.
Walcott. It talks of one Mr. Phulby. it
is common knowledge that Mr. Philby
is nobody but Mr. Walcott. 1 am re-
minded, by the strange restraint on
the part of the Government to men-
tion Mr. Walcott by the name, of the
restraint of old-fashioned Hindu wo-

men who will never refer to  their
husbands by their names.
Shri D. C. Sharma: (Gurdaspur):

But he did not marry a Hindu woman.

Shri Nath Pai: Mr. Walcott lands
on the coast......

Mr. Speaker: Traditionally, it is
not the husband that goes veiled; it is
the wife that goes veiled.

Shri Nath Pai: I was only referring
to the limited aspect of it.

Mr. Walcott lands there, and what
happens? Normally, a smuggler, a
racketeer, a man wanted by the law
of the country, would try to take to
hiding, to hide himself so that he can-
not be tarced. The Government of
India is negotiating for the extradi-
tion of Mr. Walcott with the Govern-
ment of the TUnited States of
America, with the Government of
France, and God knows with
what  other governments, But
under the very nose of the Gov-
ernment, when the Government is car-
rying on these negotiations for his ex-
tradition, Mr. Walcott happlly and
confidently carries on his  depreda-
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tions, sure in his knowledge gained
by his long experience of this country
that there is nothing to detect him,
nothing to stop him, nothing to pre-
vent him.

How does he put us to ridicule?
Promptly this adventurer goes from
where he has landed, not to his hiding
spot, but to the arms of our security,
the police station. And what does he
do there?

He asks the police officers to give
protection to his aircraft, and our
police oblige him by sending two
guards to guard the aircraft of the
smuggler. Why is he so bold? He
has taken the measure of our security,
he knows the measure of the integri-
ty of our services. He asks them to
help him to proceed to Bombay, and
he succeeds in doing thal, He reaches
Bombay. There, he has a rendezvous
with hig other accomplices and col-
leagues. They meet and proceed 1o a
hotel, where one Mr. Novak has been
#taying for a long time, for more than
three weeks. Had the security ser-
vice, intelligence service, anti-rorrup-
tion branch of this country been even
partially vigilant, they would have
watched the activity of this Novak
who used to make international calls
pretty regularly from the hotel in
which he was staying. But, it was
nobody’s concern.

They meet there, take a taxi and
proceed to the airport. And what
happens at the airport is something
which normally happens in the days
of the Haroun EI Raschid, but Mr.
Nanda has become a modern Haroun
EI Raschid; he even went in disguise
to trace the blackmarketeers in Delhi.
So. no surprise that we are having a
repetition.

There, Mr. Walcott manages to mix
with the incoming passengers of &
plane which had just landed, goes in-
to the airport, passes through customs.
immigration, health, crosses the bar-
rier, buys a ticket and then imme-
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Pakistan.

After the horse has run away, of
course the security apparatus of India
is activised as usual, and it busily
starts to trace him,

There are some questions about this
which I should like to raise before 1
say anything else. The statement says:

1976

“Unfortunately, it could not be
transmitted to the Controller of
Civil Aerodromes on the night of
June B on account of bad atmos-
pheric conditions and was receiv-
ed by the Airport Control Tower
in Bombay at 7.32 A. M. on June
9, 1864".

Information was sent by a constable
that one Mr. Philby and one Mr. Me-
Allister had landeg there and were
proceeding to Bombay. Finally the
Aerodrome Officer receives this infor-
mation at 7.30 in the morning. What
steps does he take to stop Mr. Philby.
ie., Mr. Walcott, and Mr. McAllister
from boarding the plane, because 1t
is four hours after the information
reached the Aerodrome Officer that
they boarded the plane for Pakistan?
I would like to know what the Aero-
drome Officer was doing.

The Aerodrome Officer of India have
a pattern of behaviour. Last year,
Mr. Philby i.e, Mr. Walcotht had done
the same kind of trick at the Safdar-
jung Airport. We had tried to raise
the matter, and, at a later stage I
will have time to motion the reaction
of the Government to that episode.
At this stage T will be saying this much
that the Government at no stage has
explained in this statement as to what
prevented the Aerodrome Officer from
alerting other people that a plane had
landed and they had to locate the
people who had landed there. Four
hourg elapsed. There were actually
more hours which the Government had
at its disposal if it wanted honestly
to discharge its duty, because, between
his landing and emplaning for
Karachi, there were more than 24
hours, but morning was done. The ex-
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plantation is that
from Murud did not reach Bombay,
but this particular message, the
statement says, had reached.

Now, I want to know another thing.
Why does he feel so bold to proceed
to the police station? He simply
knows that there is nobody whom he
cannot fool, he simply feels that
there 15 nobody whom he can-
not bribe. This is the measure
of our administrative competence,
intelligence and integrity that an inter-
national racketcer has taken.

Looking at the periodic depredations
of Walcott, one feele that India is fast
becoming the hunting ground for ad-
veturers like Mr. Walcott. It is the
paradise for the recketeer, for
the profiteer, for the blackmarketcer.
In the past, because or our cul-
ture and civilization this land used to
attract and invite great scholars and
explorers like Huien Tsang It was
the promised land for the seeker after
the truth. Today, it is the most pro-
mising land for the seeker of fortune.
For anybody who wants to make
quick money in the shortest possibie
time, - here is the land, India.
No risks involved; no capital re-
quired: unlimited profits guaranteed;
come to India.

The debate has been raging in
this House. Mr. Speaker, whether
this country is following in the foot-
steps of Shri Jawaharlal Nehru, of
Shri Shastri; whether we are follow-
ing Nehruism, Shastri-ism or social-
ism; there is doubt about all this. But
there is no doubt whatsoever about
where we gre going. This country
seems to be impreceptibly but defini-
tely marching towards some kind of
a thing which broadly may be describ-
ed as Walcotism. What do I mean
by this? It is this strange alliance
among the ruthless racketeer, unscrup-
ulous profiteer and the corrupt official.
All this is watched by the Government
which is sometimes negligent, some-
times indifferent and sometimes help-
lessly watching what is happening.
Walcottism is the symbol of all these.

the message sent
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Supposing Walcott's communication
to his accomplice Novak had reached
him, it Is conceivable that the Govern-
ment would never have heard that
Walcott had come and gone, It was
a failure of a certain message pertain-
ing to this plane which he has sent
from Karachi; it did not reach his ac-
complice so he had to proceed from
Murud to Bombey. Had that message
reached Mr. Novak, he would have
taken the same plane and returned te
Karachi and this country would never
have heard about him. We do no!
know how many visits he had made
to this country or how many more

Walcotts there are in this coun-
tary operating Indian and of
course foreign Walcotts because
he is a symbol of a particular

type of mentality. I know Govern-
ment's reply we have a vast coast
line. In my own district on the coast
of Maharashtra itself, there are 200
miles of sandy beach which offers
ideal facilities for landing of small
aireraft. What can we do? That would
be the reply. In their eagerness to
secure this point against me and thos:
who support me, [ warn them, let not
the Government advertise and pro-
claim India’s total inability to defend
its coastline because that is a temp-
tation. How can we go on guarding
every inch? Ours is a vast coastline
If you are going to secure this point
against me by saying that every inch
of our coast and our border cannot
be protected and guarded and luoked
after, please say so; that this country
and its defence is too big a task for
you and leave it to somebody who
does not think that it is too big to guard
but is proud to accept the challenge
and defend every inch of its soil. All
these happened in the midst of the
Emergency! A wanted criminal and
an itnernational racketeer comes,
makes a mockery of the law, goes to
the main city of the country and
meets his accomplice and proceeds to
the airport We do mnot know
whom else he has met in bet-
ween. There are reports in the papers
that Walcott is only a facade for morc
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respectable names; that Walcott is
only a link in doing something on &
gigantic scale, racketeering and smug-
gling.

1 know that the gold control order
was promulgated by the Government:
(a) to stop smuggling, (b) to bring
down the price of gold and (c) to
bring forth the gold which is hidden
in the houses of this country for deve-
lopmental purposes. We know how
magnificiently all these three ideals
have geen achieved. We know that
the price of gold today is high. But
what was the Government doing—
hunting the little goldsmith in your
village, Sir, who converts the peasant's
little ornament into something new his
wife wants. Walcotts and their sup-
porters and their allies and their ac-
complices and those who back thmm
can come and do what they like end
get away and it is only afterwards
that this country knows about it
The Finance Minister is not here. His
department is concerned. Not only his;
the Home Department is concerned;
the excise is concerned; customs is
concerned, police is concerned and
the security and in & certain manner
defence is concerned. This is super-
ficial attitude,—that we exaggerate!
I hope for Heaven's sake they will
not build the prtulant charge against
us, that it is exaggerating something.
I will be saying towards the conclu-
sion of my speech the relationship be-
tween such massive, large-scale, or-
ganised smuggling, international
smuggling, and the danger to security
ang defence, and its implications in
the terms of the enemies of this coun-
try.

Here, I would like to ask the second
question to the Government: how is
it that he could go to the airport and
get mixed with the incoming crowd?
What was the security staff there do-
ing? If you go to the mirport, Sir—
as you sometimes do—you know how
many are the barriers—though you
are a8 VIP and a distinguished son of
this land—through which you must
pass. At every stage, you will be
stopped and asked a myriad questions.
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Walcott can go. He holds the magic
key to everything in India. He can
open any door; he can pass through
any barrier; he can get anywhere. My
worry is not about this insignificant,
little, international adwventurer, but
the question is, how many more there
may be behind him. We have caught
one; how much must be hidden be-
hind? It is just like the iceberg which
displays only one-fifth, but the other
four-fifth is submerged and that is
the real danger. (Interruption.)

Mr. Speaker, only this morning's
papers have disclosed something. In
Bombay there was a haul. What was
the haul? Five million. I was asso-
ciated in a very small manner with a
certain enguiry. It was confided to
us. Now that six months have passed
after the submission of the report, I
can take the liberty of disclosing part
of the whole evidence: the smug-
gling  that is checked in the
country may be hardly 10 to 20 per
cent of what really takes place. Wal-
cott grimly reminds this country of
what is happening. All this talk of
saying foreign currency becomes
meaningless, when such a massive
smuggling is allowed. The reply will
be apart from saying how can we do
it, what can we do about this vast coast
of ours. May I know or not from the
Government whether a written com-
plaint was lodged by a certain citi-
zen from the same area, that Murud
and it surrounding areas are the smug-
glers' dens, that Arabs coming from
Kuwait and other places come arnd
land, and the yellow metal passes, that
this goes on pretty regularly in an
organised manner, not because uf the
skill of these people who come with
their audacity and their bravery, but
many people have suceeded in making
their accomplices do it. I hate to
bring charges against the administra-
tive services unless I feel deeply con-
vinced (a) that it is correct and (b)
that we must raise it; but this kind of
massive, large-scale smuggling goes on
there with the connivance and some-
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time the acquiescene of those who
have been posted by the Government
of India to stop it. As an Indian pro-
verb says, when the fence itself has
taken—which is supposed to guard
against this thing—to thiz kind of ac-
tivity, who will protect the feld?
Those who have been posted to look
after these things and see that no such
thing happens have become accomp-
lices, and that is why this happens
there. ’

We had a previous haul of Rs. 8
million only a few miles from there.
Now this episode comes, and we get
in, not because of our alertness but
by something different; not because
that the police have discharged their
duty; he comes and passes.

The next question also will not be
answered: how did he smuggle him-
self? How did he join the incoming
team? Nobody has replied, It means
that chaotie conditions prevail at the
airport, and as a result of this dis-
closure, now, honest visitors [rom
abroad are harassed. The other day
in Bombay, those who had already
boarded a plane were compelled to
come down for a search because the
search was not enough. What a couni-
ry? The innocent will be persecuted;
the guilly will get away! Can we not
change our patterns now?

Another thing happens. He comes
in, The emigration officer—a vigilant
man obviously—discovers that {he two
names, Mr. Philby and Mr. McLister-—
are not on the list of pussengers of
this plane. He raised an  objection.
But then-here is the question—an offi-
cial of the Indian Airlines Corporation
promptly inserts the names, writes the
names of these {wo passengers. Now.
he has been arrested. Is he the oniv
one, some minor officer? Are nor
there many like him, and why did Le
do it? What are the standards? Here
is an officizl of a nationalised enter-
prise who did that, and I do not know
for what motive, because I have not
seen any statement from the Mlinis-
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ter, and whether it was lucre of gold
or money or something—that Mr.
Walcott succeeded in greasing the
palm and compelling thig officer in
the presence of police officers to enier
the names which were not there. Then
they come out and then they go. Last
year the Government ridiculed me;
warned them not to do it and note the
proper meaning and signifiance of
this. I warn them to see it in its pro-
per perspective. Today it is not I only
who stands ridiculed; the whole
country stands ridiculed.

What happened on the 8th June,
1964 waas implicit, inexorable and
inevitable in the light of what hap-
pened in this House on the 18th
November, 1963. Like a Greek ira-
gedy reaching its clisnax inexorably
and relentlessly, Walcott was bourd
to come. Why? He had boasted and
he had failed; he regularly comes and
goes. I am going to read the Minis-
ter's reactions. The Minister laughed
al it and ridiculed those who support-
ed 'me. He said that we were zpin=-
ning yarn, that we were telling a cock
and bull storv. I know Shri Raj
Bahadur an: Shri Nanda are earnest
and hones. suls and I think as Min-
isters go, they try to do a good job
in this country. But when this mat-
ter was raised ang we discussed it in
this House it wos duly defealed by
pressing  into  service that massive,
blind majo . tv, with its press button
mentality, whose conscience can be
smothered «n whose patriolic urges
can be sunprossed by cracking the

.whip of party discipline. ... (Interrup-

tions). Ever word is conslitutional-
ly vorrect. Mv, Speaker. Let me rom-
plete my .ontence. 1 will repeat
every word—by pressing inlp service
the massive, pliant majority, which
the Government commands, whose
patriotic urges and conscience can be
smothered and suppressed by the
Government by cracking the whip of
party discipline. ..

Shri Ramanathan Chettiar (Karur):
It is highly objectionable, Sir.
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Shri D, C. Bharma: He says, mas-
sive blind majority whose patriotic
urge is smothered.

Shri Nath Pai: It may be unpala-
table, but it is true.

Mr, Speaker: It is only unpalat-
able; it is not proper to say that the
conscience of anybedy much less that
of a large number or a party, can be
suppressed so easily by pressing the
button or by the whip. Every party
has that right to discuss a matter in
their own meeting and every party
proceeds like that in a democracy.
They agree to abide by the decisions
‘they have taken there. Thevrefore,
they come into the House and abide
‘by that whip issued to them. To put
it in this manner is not fair to any

‘party or to the democratic system
also,
Shri Ramanathan Chettiar: On 2

point of order, Sir. The hon. Mem-
‘ber referred to patriotism. I request
that those words should be expunged.

Mr.
that?

Speaker: Did I not refer to

Shri Ramanathan Chettiar: You did
not refer to that.

Mr. Speaker: I do not propose to
expunge anvthing, My remarks and
his observations would remain there,

Shri Nath Pai: As you know, Bir, I
am always only too willing to be
guided and led by you., In this
matter, muy I remind you, Sir, of the
remarks used in this House. I was
nol something which I was using gn
the spur; I had weighed it and consi-
dered it. May I say that “Govern-
ment  whose  conscience has  Leen
drugged, whose ears have been plug-
ged, which has been blinded by the
lust for power" are parliamentary
phrases, Mr, Spcoker? Whereas |
‘will respect your opposition to this
and I mean no disrespect, what is the
phrase I used? Many Congress Mem-
bers were feeling with me, were
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agreeing with me and they support-

ed me. But still it was duly defeat-
ed by depending ‘on the majority.

In this no aspersions are cast on their

patriotigm.**

Mr. Speaker: As he repeats it, it
would be expunged. (Interruptions).
So far as the Government is concern-
ed, I have absolutely no objection to
it.

Shri H. N. Mukerjee (Calcutta Cen-
tral): Is it your ruling that the usnal
cut and thrust of parliamentary
debate is going to be drasticelly
modified, because if in this way one
is to order one's formulations, it is an
impossible propostion to function in
Parliament. If you refer to the par-
liamentary proceedings in any res-
pectable country in the world, you
will find much more vitriolic langu-
age.

Shri Nath Pal: T quoted from the
proceedings of the Central Assembly.

Mr. Speaker: I am not concerned
with what happens elsewhere. We
have our own genius, our own fira-
ditions and other things that we have
to observe. So far as the remarks
that he made about the Government
are concerned, I have absolutely no
objection.

Shri Surendranmath Dwivedi: It is
actually directedq against the Gov-
ernment,

Mr. Speaker: No, Sir; “patriotism of
the members of that pliable majo-
rity" cannot be....

Shri Surendranath Dwivedi: Tt is
the Government which is suppress-
ing their palriotism.

Mr. Speaker: No, Sir; it cannot be
suppressed unless those Members also
are agreeable to that being suppres-
sed; it can't be done otherwise,

** Expunged as ordereq by the
Chair.
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Shri Hem Barma (Gauhati): Shri
Nath Pai has been very clear. He
said that by the cracking of the whip
the patriotism of the members was
smothered. There were members in
the Congress Party—even now there
are members in the Congress Party—
who agreed with most of the things
that the Opposition said. They
agreed. But somehow or the other
their patriotism is smothered by the
party discipline, and he pointed out
the facts. It is a faet.

Shri H. N. Mukerjee: In parlia-
mentary debute and parliamentary
discussion even at academic levels
the whip system, particularly in the
British House of Commons, comes in
for even more vitriolic attack than
what Shri Nath Pai has chosen 10
make in this House. If you put a ban
on this kind of thing, we would
rather not function.

Shri Hem Barua: Shri Nath Pai has
simply pointed out the facts, Sir, 1
invite your ruling on a particular
point. I want to know whether
Members of this House have a right
to point out facts or not, however
palatable or unpalatable they might
appear to be. I want to know whe-
ther these facts are to be expunged
from the proceedings or not.

Shri Surendranath Dwivedl: May 1
humbly submit......

Mr. Speaker:
some end to this.

There ought to be

Shri Soprendranath Dwivedi: You
may aglfee Or you may not agree,
Sir, on this question, but is it pro-
per for the Chair, after having ex-
pressed certain views on the matter,
to expunge what hag been said, which
is not unparliamentary, which wmay
not be, according to you, fair—as you
said earlier? You are actually creat-
ing a precedent, and in all fairness
1 request you that this order of ex-
punction should be re-considered
(Interruption).
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Shri J, B, Kripalani (Amroha):

Have not ministerg and members of
the Congress imputed motives tg the
opposition members?

Shri Surendranath Dwivedi:
greater. (Interruption).

Even

Shri Hem Barua: On more than

one occasion they have challenged
our patriotism.

" Shri S. M. Banerjee (Kanpur):
They are taking advantage of their
brute majority.

Shri Hem Barua: The Congress
Party capitalises on that. They have
challenged our patriotism on more
than one occasion.

Mr. Speaker: The whole thing
should be taken in its proper pers-
: pective. What has happened? Hon.
! Members in the Opposition should not
| forget the sequence of events, He
'‘made certain observations. I said
,they were not fair and that the cons-
cience or the patriotism of Members
should not be attacked in that
m . (Interruption). When the
demand was made for expunction of
those remrarks I said: “No; I am not
in favour of expunction; hig observa=
tions as well as my comments would
remain on the records”. I refused
to expunge them. But even when I
had said that it was not fair,he stood

up and repeated the whale thing.
{Interruptions.)

Shri Nath Pal: If you give me one
wminute, I will explain......

Mr, Speaker: I will have the record
checked up. There ought not to be
any excitement about it

Shrimati Renu Chakravartty
(Barrackpore): If it is a question of
disallowing any aspersion about the-
patriotism of members, I think om
more than one occasion Members of
that side have cast very serious
aspersions on the patriotism of mem-
bers of this side of the House. On
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such occasions, though we have pro-
tested and seid that they are very
unfair charges, not even on gne occa-
gion have suoh remarks been asked
to be expunged. Now the situation
ig exactly the same. Since this has
bappened on many occasions in this
House and on no occasion have these
remarks been expunged, whatever we
may feel about the fairness or un-
fairness of such remarks, since they are
parliamentary and nothing unparlia-
mentary has been saig and since such
remarks are always used in parlia=
mentary debates, 1 would beg of you
not to insist on its expunction. Other-
wige, we will have to take wvery
serious. ... (Interruptions.)

Shri Nath Pal; Mr. Speaker, if you
recall my words, they were not
repeated just {p unnoy you or the
House; I must emphasize it again in
all humility. 1 referred to you....
(Interruption.)

Mr. Speaker: Order, order. We
should be more serious in deliberat-
ing.

Bhri Nath Pai: In order to remove
any misapprehensions in their minds,
1 cited a former remark uttered on
the floor of this House; I quoted “the
drugging of the conscience”, not from
the House of Commons. These are
words used on the floor of this House.
It has never been my practice—I am
sgure, Sir, you would bear witness to
that—to cast any aspersion on any-
body, however big or smali he
might be. 1 said, you would recall,
that on the previous day when the
motion was moved you were cons-
trained to remark that there was not
even an opposition and you said this
wag the first time that an adjourn-
ment wmotion was allowed Wwithout
even a dissenting voice. Those facts
must be borne in mind. The next
day supporting speeches were made
and duly it wag defeated. What hap-
pened? They agreed that these are
dangerous things, these are disturbing
things, something must be done but
monetheless it was defeated under
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the crack of the whip. If it cannot
be mentioned please educate me and
the House on this subject. Other-
wise, parliamentary dcbates would be
meaningless. Sir, you are the guar-
dian of the rights of the House and
you do it, I must say, in an adiura-
ble way. But may I point out that
I am most distressed to find that my
remarks are to be expunged because
a protest is made on a point of order
which is totally uncalled for. No
defiance of your orders was made,
no aspersion was cast; so you should
guide us as to the reasons for which
these remarks were expunged, It is for
my future guidance; it ig not chal-
lenging your authority, so that we
know what the position is. I know
the list of unparliamentary words,

Now, in order to remove any mis-
understanding, may I say that this
is not something that 1 said on the
spur of the moment? I never write
my speeches. But this particular
paragraph was written down by me.
1 did not just fling it, I wrote it
down, when I was studying my last
vear's speech on this motion. Here
is the written text.

1 do not find there is any authority,
except, of course, your authority—
you are free to create a new prece-
dent—and 1 am constrained to say
that the who'le point in a debate will
be lost if such parliomentary expres-
sions that these people who felt and
agreed with it did not do so because
of the majority and the crack of
party whip and party discipline are
not to be allowed. Please guide me
as to what is wrong in it? s there
any aspersion on any member in it?

Shri Hanumanthaiya (Bangalore
City): Sir, kindly allow me to explain
our stand.

Shri Nath Pai: Sir, ] want a reply.
1 am not yielding to Shri Hanuman-
thaiya. (Interruptions.)

Shri : 1 agree with
the good intention of the hon. Mem~
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ber, Shri Nath Pai. But he should
realise that it was an adjournment
motion the passing of which meant
the dismissal of the Government.
Whether we should take such an
extreme step on this minor matter
was left to us. Because, if we vote
with the opposition, the Government
would go out of office.

Shri Hem Barua: We do not think
it is a minor matter...... (Interrup-
tions.)

Shri Hanumanthalya: Therefore, in
order to implement the suggestions
made by the Opposition in regard to
corruption, there are various appro-
priate measures open to the majority
here. We do 1t more successfully
than these people can possibly do.
Merely because we refrain from turn-
ing out the Government on the plea
of Shri Nath Pai, he should not
accuse us of want of patriotism and
suppressing conscience. There is a
proper remedy for every disease. He
cannot ask us to dismiss the Govern-
ment on every petty issue that is
coming up before the House.

Shri S. M. Banerjee: The discase is
incurable. . .. (Interruptions.)

Mr. Speaker: Order, order. I have
already requested hon. Members to
be patient. There ought not to be
any excitement here.

Shri A. K, Gopalan (Kecsergod):
There is a reason for the excitement.
If you look at the proceedings, you
will find that every other day we had
been called, especially members of
the Communist Party, traitors, non-
patriots and so on. They may not
agree with our policy but to call us
traitors every day....(Interruptions).

Mr. Speaker: Order, order. When-
ever such an instance has been
brought to my notice, I have always
reprimanded the members who have
behaved like that. I have always
done it. 1 should not be charged that
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1 have ever refrained from asking
members not te use such words.
Even in the case of the Communist
Party, 1 have defended them on
every occasion when it has arisen.
Here the hon. Members should realise
that as soon as a demand was made
for expunction, I refused to do it.
They forget that.

Shrimati Renu Chakravartiy:
have done it later,

Youw

_Shri Surendranath Dwivedy: Subse-
quently, you have done it. You felt
that he asserted his point of view.
But he says: no, I have only explain-
ed it. After that, what is proper for
you to do? Expunge it?

Mr. Speaker: Then, where was the
need for the explanation? When I
have said that my remarks as well
as his observation would remain on
the record and I would not expunge
them, there was no need to explain
any further except ...... (Interrup-
tions) to lay stress on that and to
repeat it deliberately.

Shri Nath Pail: No, Sir. That was
far from my intention.

Mr. Speaker: At least that is the
impression that Shri Nath Pai has
created in me. Otherwise, it was not
a demand from anybody then that
they should be expunged.

Shri Nath Pai: It was done on @&
point of order when I explained it.

Mr. Speaker: When the demand
was made, I refused to expunge it
He should take it when I say that 1
refused to do it purposely. 1 said:
no, my comments and the observa-
tion of Shri Nath Pai would remain
on the record,

Shri Surendranatp, Dwivedy: Now
he has explained that it is not a
deliberate attempt tg repeat, as you
took it to be, in  view of that, I
would request you to reconsider your
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decision and let these remarks remain
on the record as they are,

Mr. Speaker: He should not com-
pel me to withdraw my orders when
I have once passed them. But I will
look into the record when it is avail-
able to me; now it is not available.
Then, 1 would have it read out.to
them and try to explain it. As sonn
as I get it, I am prepared to sit with
the Members and consider it.

Shri Nath Pai: Before I proceed,
may I know for my guidance, whe=
ther I am to understand that the
words are not expunged, that we will
sit together, discuss and then a deci-
sion will be taken?

Mr. Speaker: The order is there.
We will discuss and see that.

Shri Nath Pai: In that case, I do
not see any point in proceeding Jur-
ther with the debate, because it is
a mockery of democracy....(Inter-
ruptions.)

(Shri Nath Pai and several other hom.
Members of the Opposition then left
the House)

13.00 hrs,

Dr. L, M. Singhvi (Jodhpur): Sir,
while not one of us would like to
detract from your authority—that is
what has persuaded some of us to
stay behind in the House—I would
like tp request you and beseech you
that the order to expunge may be
held over until at least you have
seen the record.

Mr. Speaker: The order has been
passed. If it is a mistake I am pre-
Pared to suffer the consequences. I
would not like to remain if there is a
mistake; but I would not withdraw
that order. I had told them that I
was prepared to git with them and
consider it. I have always said that
if there hay been some mistake we
tan see if something could be done
about it. But if a condition is to be
extracied from me ang if their pre-
sence here was contingent on this pro.
mise from my side that the order
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would be withdrawn or that the order
wag not there, that I cannot do. It
wil] remain there. ! have passed the
order and I cannot withdraw it in this
manner. Of course, I was prepared
to discuss it as 1 told them, but ihe
order cannot be withdrawn whether
it is right or wrong. That is there.

1402

Now, is that discussion intended
to be continued? I think, we might
proceed with the No-confidence
Motion.

Shri Hanumanthaiya: It can be con-
tinued.

Shri A. P. Jain (Tumkur): What I
would like to suggest is that the pre-
sent motion may be deemed to have
ended.

Shri Hanumanthaiya: No, Sir; T do
not agree. We have to continue it

Mr. Speaker: Order, order.

The Prime Minister and Minister of
Atomic Energy (Shri Lal Bahagur
Shastri): This molion was brougit
forward by the hon. Members of the
Opposition and it would be desirable
that the discussion is held when they
are present. In case they do not
want 1o speak on this motion any
further, you cannot help it. Then,
we will have to go over to the wolher
jtem, that is, the No-confidence Me-
tion,

We might take up
then.

Mr, Speaker:
the No-confidence Motion
Shri P. R, Chakraverti.

Shri P. R. Chakraverti (Dhanabad):
Sir, it is strange that an astute scho-
lar, an able parliamentarian, an emi-
nent jurist and a highly prized advo-
cate, Shri N. C. Chatterjec, has come
forwarq with g motion which smacks
of something which has noth'ng in it-
self of relevancy, propriciy o’ reas
gonableness or roundabout it. Tndeed,
he has tried to spread the net wide
sn as to bring within its canopy all
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the discordant elements, all the dis-
sidents, desperate, incongruous, inco-
herent, unreasonable elements toge-
ther; but, as you have noticed, Sir,
the Swatantra Party has refused to
respond to the endearing offer of the
hon. Mover of the Motion; s0, also
some  other  stalwarts, namely,
Acharya Kripalani ang Shri Anthony,
who are remarkable for their choie-
est invectives against the Govern-
ment and who only last year moved
% No-confidence Motion and Llried to
denounce the .Government with the
thoicest words found in their voca-
bulary. Indeed, the gracious lady,
charming with all her enchaniment,
fragrance and elegance—I mear, the
Swatantira Party, 'vhich sti]l seeks to
retain her distinet individuality—re-
fused to yield to the chivalrous move
of Shri N. C. Chatterjee.

But what are the points that are
soughl to by raised? No doubt, it was
an atiempl to make it an all-compre-
hensive thing, but what it essentially
lackeq is pointedness, poignancy, pro-
priety or purposefulness. Some dis-
cordant elements get together and
try to mislead the country raising the
bogey of corruption, imefficiency, nc-
potism and all other terms which
have no meaning whatsoever when it
is considered in the context of a coun-
try which is a developing country
ang is trying to extricate itself from
the age-long stupor and backward-
ness. Indeed & newly-liberated
counlry hag to grapple with the con-
frontation of freedom and in that pro-
cess what attempts are being made
has 1o be the main issues to be dis-
custed here,

Bui, unfortunately, when we go to
the pointg raised, 1 find that the
volume of oratorica] ogutbursts which
have sought +to regale the listening
House, certainly mnot in  resonant
voices, gave the semblance of only
high-sounding heroism. I may point
out that it is a juxtaposition of the
personal projections of these differing
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clements which have soughi to com-

bine under this canvas of the appa-

rently imnocuous or innocent motion.

Shri Kripalani in hig overjealous
expression of his own patriotism
wanted to question the patriotic urges
of the people who are sitting on this
side. Unfortunately, he did not cast
his glance towards the pcople just
sitting near about him. At least we
are all ex-colleagues, ex-fighters and
alsg ex-devolees of the principies for
which the Congress stood all along
from the beginning to the end, name-
ly, the pursuit of the ideal for wnich
we have worked. He was a compat-
riot ang a colleague of ours. When
he comes out with all his choicest
invectives gnd tries to question the
motives of the people who, gecording
1o him, are the P.LP.s—post-independ-
ence patriots, I should say that the
wind is on the other cheek. It is the
young people, ardent and energetic.
wanting to do some positive ariion
who have a grievance on this score,
namcly, that they had been denied
the advantage, the privilege which
the liberators and the participants in
the liberation struggle had of work-
ing with Gandh'ji. Shri Kripalani
had the privilege of participating in
the freedom struggle of India, while
these young people who are today
coming forward to take their part in
the building up of the new country,
the liberated India, dig not, They
have the grievanee that they had no
opportunity because they came two
or three decades later. So, naturally,
it does not lie with anybody on the
other side to question the patriotism
of the people and dub them asz PIPs,
post-independence patrlots.

When the Swatantra Party gpokes-
man was trying to show sympathy
with the Ministry headeq by Shri
Lal Bahadur Shastri, and his col-
leagnes ang reminding us of the
legacy bequeathed to this Ministry by
ity predecessor headeq by the great
leader, Jawaharlal Nehru, he wanted
to say that the dominating personality
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of Jawaharlal Nehru has left a legacy
which is hard for Shri Lal Bahadur
Shastri to extricate from. Naturaily,
he has reasons to sympathise with
him. The Swatanira Party spokes-
man has reminded us of the |egacy.
Indeed it is a hard legacy that we
.have to carry on opur shoulders, It
gtarted with the Father pf the
Nation when he threw the challenge
to British Imperialism with the
words, “This Government ig a satanic
one; we shall break it to pieces”.
It is the legacy of Jawaharlal Mehru
who in 1920 unfurled the flag of
independence on the bank of Ravi
and pledged that India wanted
nothing except the full-fledged free-
«dom. It is the legacy of the pzriod
whetn Jawaharlal Nehru came {o
Lucknow to preside gver the Indian
National Congress and declared in
unmistakable terms that th> goal of
Congress was the achievement of de-
moecratic socialism. It was {he legacy
of the chivalrous act of the young boy
of 16 years who mounied the gallows
with his last sentence: Jai Hind;
Vande Mataram. It is the legicy left
by the peasants of India who allowed
all their households, catile and every-
thing to be auctioned refusing to pay
the penalty imposed on them by the
British imperialists. It is the legac)
of the daring young friend of mine
who woke up from his bed at 4.30 AM.
ang askeq the scpoy, “Is the time up?”
and walked up to the gallows ang said
Vande Mataram. It is the legacy of
courage when hundreds and thou-
sands of men ang women of India
faced the bullety and bayonels with
full-throated voice of Vande Malaram,
If today there is the administration
headed by Shri Lal Bahadur Shastri,
a burden which Shri Lal Bahadur
Bhastri cannot extricate from. 1 would
like to ask my friend from the Oppo-
sition to understand what does it
signify, what does this Ministry sig-
nify and what does Shri Lal Bahadur
Bhastri’s life signify? It is an answer
10 the challenge which India gave
long ago to the British imperialism '
that everybody suffering from gestitu-
‘tion, poverty ang any other form of
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deprivation has to be freeq irom its
onerous yoke. And, thercfore, today
Shri Lal Bahadur Shastri's Ministry
is the symbolic expression of the as-
pirations of the people to grow in
full-ledged manner. India is trying
to grow; India has accepteq the path
of democratic gocialism. In the pro-
cess of its march to democratic social-
ism, it has to surmowni obstacles,

1996

When 1 was in London, I wag ask-
ed, “How could you exercise the r:ght
of adult franchise when the muliions
of your people are illiteraie?”. 1
said, “Yes, Sir. We know that mdia's
multitude, hundreds and millions of
Indians have been passed dowpn under
the servitude of your imperialism and
subjected 1o all forms of privationy of
life including poverty ang illiteracy
angd yet it Is India's multitude who
have placed today the Ministry in
power and, therefore, if they have
been given the right of franchise, it
is the recognition, the expression, of
the gratitude which the peosple in
power owe to the multitude of mil-
lions who have put them there”

Now, if these people have coine
together under the jeadership of Mr.
Chaiterjee, what do they represent?
Unfortunately, when the charming
lady, the Swatantrg Party, with her
distinet individuality, remarkable by
her glamour anq the so-called culiure
aof the three R's namely, Rajaji, Ran-
gaji, and Restji walkeq oui and the
poor Mr. Chatterjee despite his
charms and eminence wag looking on
helplessly.  Sir, India today is trying
to grapple with the problems which
are unigue in character in the world
with one  mission, namely, the
achievement of democratic sociallzm.
1 am sure, you will endorse my sug-
gestion that if I try tp take a view
of the world from one corner cf (he
Far-East to the Middle West, we will
find that no country except India has
taken the vow of reaching the goal of
democratic socialism. No dictator-
ship, no super-impoaltion is likely
to be tolerated in India. It is a great
and heavy task and in that great task
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if we have any lapses, let us sit to-
gether and uaderstang what are  the
difficulties ang then in that process
we shall find out how we have to cor=
rect ourselves.

Sir, is there any practica] sugges-
tion from the other side gxcept the
vituperative denunciations which (hey
are accustomeq tg do? Is there any-
thing except those meaningless adjec-
tives and invectives used against the
Government dubbing it as ineilicient
and worthless? I would rather wish
them to be present here to under-
stang the things. Sir, it was in 1950
that a distinguished Senator of U.S.A.
remarked:

“With each swing of the pen-
dulum, the time to save civilisa-
tion grows shorter. When shall
we get about our business? Des-
tiny will not grant us the Bt
of indifference. If we gdon't act,
we may be profaned for ever by
the inheritors of a ravished pla-
net. We will be reviled as cow-
ards rightly, for a coward can
flee the awesome facts that com-
mang us to act with fortitude.
The time of supreme crisis is a
time of supreme opportunity.”

So also does the greatest historian A.
Toynbee, say:

“History never happens. It is
brought about by the free deci-
sions of men, as they decide whe-
ther tp be courageous or coward-
ly in the face of tomorrow.”

Sir, what is required is a searching
examination to determine whal is
our goal and what steps we have
taken to carry out our professions in-
to actual practice, Is there anybady
on the other side who can genuinely
fquestion the motives of the people
who are in office that they are not
trying to understanq their problems?
Maybe, in that endeavour, there muy
be so many lapses and . in a country
which is beset with so many problems
it may happen. Ag Jawaharlalji usec

SEPTEMBER 16, 1964

in Council of
Ministers

19¢8.

lo say, India is a country of 450 mil-
lion people with 450 million prob-
lems. He meant it so,

When I was in America, I was ask-
ed, “How is it that Mr. Morarji Dwesai,
your Finance Minister, comes h-re
for 3 morse] of food when you call
India as a Jand of agriculturists?” I
said, “Yes, Sir. It js an unfortunate
fact.” Then I asked them: “Do you
know what are the main crops of

India?” As a student of economics,
I wanted them to tell me, what
are the main crops of India? I

told them that they are, malaria,
kalazar, cholera, typhoid and all
forms of preventible diseases which
are taking a heavy toll of mil-
lions and millions of qur people. 1
told them that these are the legacies
left by the British power for us. So,
I told them, "If Mr. Morarji Desai
comes there asking for a litlle help
under the name of P.L. 480 oy any-
thing else, it is because of the gesti-
tution and deprivation from which
India, the millions of her pcople have
been suffering. That is why we
come to you. We do not come Lo you
ag beggars. We understand our prob-
lem and place our problem to you.
Our whole plan ang programme s
there. We do not hide anything.
When you are convinced thay that is
a genuine attempt to solve the prob-
lem, you come top help us.”

Sir, we must know that the picture
that is being revealed by the Opposi-
tion does not give a true reading. We
know the moral standards in which
we rest our faith are marked by im-
mora] tolerance of tax-evasion, false
expense statements, accounts of f[ake
advertisement, the thumb on the
scale, the adulterateqd food article and
the exploitative means for self-grati-
fication. Dig any of them come for-
ward with any practical suggestion to
deal with any of these problems? As
we found, in Bombay ~when there
were recent raids on the houses of
some persons, a spokesman of 3 big
Party, a progressive Party came for-
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ward to say, “Well, they havg col-
lected this hard earncd money. Why
should Government pounce upen their
houses?"” So, this is the way we get
the co-operation from these so-called
progressives ang emancipatorg of peo-
ple. It is a moral gap that is develop-
ing between our so-called belief and
performance. We shall not allow
that, because the moral gap can be-
come an increasing danger to our sur-
vival as a free society.

Shri H. N. Mukerjee was kind
enough to quote a few lines gf poctry
from one of the foremost poets of
America, I woulg )ike to remind him—
unfortunately he is not here at the
moment—that the cultured man as he
is, he must know at least this poem
by one of his own countrymen, name-
ly Poet Tagore, who said:

“Where the mind is without fear
ang the head ig helg high,

Where knowledge is free,

Where the world has not been
broken up into fragments Ly
narrow domestic walls,

Where words come out from the
depth of truth,

Where tireless striving stretches
ity arms towards perfection,

Where the clear stream of reason
has not lost its way intc the
dreary desert sang of dead
habit,

Where the mind is led forward
by Thee into ever-widening
thought and action,

Into that heaven of freedom, my
Father, let my country
awake".

So, it is the attempt today gn the
part of all of us, whether it be that
of Shri Lal Bahadur Shastri or his
colleagues, it is the joint responsi-
lity of the people of India ang those
who speak on behalf of the emanci-
pated millions and millions of people,
who have been a prey to age-long
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2000

The other day, I wag reading a nice
poem by a poet from one of the re-
cently liberated countries, namely
Ghana, and I shall eng my speech
with this gquotation. That poem is
entitleq New Look’, and that has been
written by Mr. Michae] Dei-Avang of
Ghana. He said:

“Do not stain....".

And that is my appeal to lhe Oppo--
sition today.

“Dg not stain the sea of my heart
With streamg of sorrow and of
pain,

In the golden morrow ihat lies
ahead,

I'll play my part on life's new
stage, and bear my fa‘e, ob-
livious of your rage and hate,

I'll shout the mission of my raee
Unti] the foundations of creation
rock and tremble,

And the face of manking wears
a new look of harmony ard
of peace.”.

That is the message of the poct of the
newly liberated country of Ghana. I
also join with him in the chorus and
again appeal to my hon. {ricndg in
the Opposition that let them nat try
io smeay us, let them not try to
throttle today all the attempls which
are being made jointly to sce that
India marcheg to reach its fruition,
namely the achievement of democra-
tic socialism.

Shri Oza (Surendranagar): While
opposing this motion of no-confidence,
I do not for & moment dcsire lo
under-stress the feeling of anxiety
over the present situation, felt by
the Members who have sponsured
this motion. I not only share the
anxieties but feel the burden greater,
because 1 happen to be, though hum-
ble, a8 member of the ruling party. I
do not doubt their patriotism either,
and I request them not to doubt the
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patriotism of those on this side of the
House also.

Still, I am constrained to observe
that the Opposition has been behaving
in the most irresponsible manner both
inside and outside the House. 1In a
puerile childish attempt, vying with
each other, to catch the advantage
which they believe hasg accrued to
them, they are indulging in all sorts
of practices, In their enthusiasm,
gome of them forget that they are
putting at stake the very concept of
democracy which has accorded them
these opportunities,

13.24 hrs,

[SHrt Tumumara Rao in the Chairl

According to my humble opinion,
at no time in our recent parliamen-
tary history the -absence of a healthy
Opposition was felt as is being felt
today. 1 am sure that if there had
been a strong and healthy opposition
capable enough to take over in the
near future from this Government,
they would not have dared {o bring
forward such a motion, for the
simple reason thai they themselves
would have been put in the docks and
there would have been no replies
from them. What is needed is not
an alternative government but a
good Opposition. That is  what is
needed in pur country today.

Talking about the econumic situa-
tion over which many hon. Members
bave spoken, I only want to tell
them that we had only a few years
back inherited a colonial economy,
and we have accepted a full-fledged
democracy. The masters, the wvast
masses, the starving masseg of India.
are groaning and they hawe become
impatient. Unless we make rapid
economic strides, the situation will
endanger the very foundations of
democracy. We cannol think of
.slowing down. The road to pros-
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perity for a nation like ours is not
easy. In the past, some countries had
colonics and other lconditions con-
ducive to large savings, large invest-
ments, and, therefore, rapid growth,
Some, even today, under the totali-
tarian regime ang under totalitarian
conditions, can create the illusion of
rapid economic growth. But in a8
country like ours having & vast popu-
lation with low standards of susle-
nance and existence low consump-
tions and low savings, growth is very
difficult. Still, we have to march on.

Sometimes, in our pilgrimage to
prosperity, we can come across good
weather, beautiful green lands and
so on, but sometimes as we are
doing perhaps today, we come across
baq weather, bad patches etc. When
we come across such bad patches in
our economic progress, should we turn
round and say that ‘Let us abandon
this pilgrimage? Thal is not possi-
ble. We cannot change horses in the
mid-stream. We have got to go
ahead. As our late Prime Minister
used Lo say, we are riding a tiger; we
cannot slow down the tiger; we can-
not get off the tiger; we have fo get
on it and keep him punning all the
while.

Bui what is being asked of us today
by our friends from the Swalantra
Party? They say ‘Abandon every-
thing and put the whole thing in the
reverse gear.,'! Once in a while, they
may be right about something hap-
pening here or there. For instance,
because of the deficit financing and
prices going up etc, they may turn
round and say ‘Did we not say that
this wag going to happen’. It docs
nol matter if they are wrong a
thousand times, but once in u while
if they are right, then just like an
old nagging spinster, they turn round
and say ‘Did we not gay so?. 1
think that that 1s not a healthy atti--
tude that ig required for the deve-
lopment of the country. I am sure
that without heeding to these coun-
sels of despair, we shall march
ahead and resch the desired goal
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Talking about the food situation
and the rising prices, in my humble
opinion, the time has comg when
Government should tell the people
very Irankly and beldly, whatever
the consequences, whuat Churchill
said when he took over from Cham-
berlain. He did not mince words.
He said ‘I have only blood, sweet and
tears for you’, and still the people
supported him ang marched along
with him to ultimate success in the
last World War.

oy

I think in the same way that we
have reached that stage in our eco-
nomy when a certain amount of dis-
cipline and austerity is absolutely in-
evitable. T ghall come to that a
little later. But, for the time being,
I would gay this. Is it the first time
that this country is facing such a
situation of food shortages and
rising prices? Let us turn to our
own history. As early asg 1910, before
even the First Worlg War, prices
were rising in this country, and to a
certain extent very rapidly. The
then Government of India, therefore,
had to appoint one committee. That
committee selected the period 1890—
1812 for investigation and went into
all those details. The report of this
committee makes very interesting
reading. If you look to history, you
wil] find that history can teach us
some lessons. I would refer you to
the rise which took place about fifty
years back. Particularly during the
quinquennium years 1907—11, there
Wwas an increase of 40 per cent in the
priceg of foodgrains and oils. The
Government of India appointed a com-
mittee under the chairmanship of
one Mr. Dudd, and I think that the
House will be interested to know the
findings of that committee. The said
committee has come to this finding:

“The shortage, in the opinion
of the committee was due to the
growth of cultivation not keeping
Pace with the growth of popula-
tion"—

as we are feeling today.

BHADRA 25, 1886 (SAKA)

2004

in Council of
Ministers

The gecond reason--

“Unseasonal rainfall”,

The third reason—"substitution of
non-lood for food crops"'—thy sume
condition is prevailing today; and
fourth, “inferiority of the new lands
taken up for cultivation”,

So, as early as '910, the Committiee
come to these findings—what we are
tinding today also. Can we say that
50 ycars ago, the same reasons as
have been ascribed by the Swatantra:
Party were prevailing? They have
an allergy to land reforms. There
were no land reforms then. Still
that was the situation. They have :
contempt for planning that we have
undertaken, There was no planning
then; still that situation had prevail=
ed 50 years ago, when the total popu-
lution of undivided India was half of
the population today. Even then
this was the condition. In spite
of that, in 1910, this country faced
such a situation. No wonder that
this large population today has
brought us face to face with some
difficulties. But in my humble opi-
nion, though the food problem has
been giscussedq thoroughly and in
detail here and the Food Minister has
also replied to all the points raised,
a greater discipline and austerity are
required to be enforced in this coun-
try.

What have we got today? Today
we have planned production, planned
saving and planned investment. but
we have got unplanned dmstribution
and unplanned consumption. I think
such &an anomaly cannot be allowed
to be continued in our economy.
When we have everything planned,
when we have deficit financing, taxa-
tion, compulsory savings and volun-
tary savings, all these things, to
leave absolutely untoucheq the dis-
tributive and consumption systems
will be an anomaly which will ulti-
mately bring us into greater trouble.

1 remember in 1854 when controls
were given the go-by we had two
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very good monscons and at that time
we had very good stocks of food-
grains imported from abread. This
‘enabled the late Shri Kidwai to de-
control everything. He 'became a
hero. But weg do not always have
good monsoons; we do not always
have good stocks. I am sure if Shri
Kidwai were alive, with the same
courage he would have introduced
some discipline and austerity there
and there in our gconomy.

T beg to suggest that the big citles
which are the pumping grounds for
big intake of foodgrains should be
cordoned off and put on pucca ra-
tioning. This should apply to all
big cities having a population of 5
lakhs or more. No free movement of
graing should be allowed to go there.
Every citizen should be put on pucca
rationing. Unless we do that, I do
not think we are going to tackle the
situation effectively and for all
times to come. We cannot afford to
import foodgraing an4 build up
stocks by that process for all times.
Unles; we ourselves try to gird up
our loins and iry to insiil a sense of
discipline and avsterity in our com-
munity, I think we are not going to
be looked at with respect by people
who always say ‘Look here. In
spite of all your planning and all

your boasting. you are going with
a  begging bowl {p all coun-
trics round about’. 1 think that

is a situatlon from which we should
come out as carly as possible,
Talking aboul corruption, another
plank of the Opposition attack, nobody
disputes Ity existence, apart from the
question of degree. Everything has
to be done to eradicale this social evil
by all sides. 1T wonder how it can
be a matter of no confidence. T do
think in any parliamentary system we
can hawe such a motion—there is
corruption; therefore, we have no
confidence  in this  Government.
Nowhere else has such a motion been
brought forward on this ground. Tt
is only because we have got these
splinter groups who vie Wwith cach
other to cash in on the situation that
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has arisen, They think—'We would
be left behind. Let us be very vigl-
lant and bring forward such a motion
so that we can catch the eye of. the
public and the press’. But in dolng
so, they sometimes do not exercise
their discretion properly.

But, as I said, corruption is a social
evil. For that law alone will not
be sufficient. Having accepted this
Constitution and the rule of law flow-
ing from it, to put the whole respon-
sibility on Government is not the way
of solving thig problem. At the most,
we will be able to minimise corrup-
tion, but to talk of eradication of
corruption completely from society is
like talking of having an ideal so-
ciety in which there will be no vices.

Corruption s a vice; there are so
many other vices also in  society.
Can we remove all vices from so-

clety? Telling lieg Is a vice. On that
ground, can there be a censure
motion in the House—that some
people are telling lies; therefore, this
Government should be removed?

Corruplion is a social evil. When
instances have been pointed out to
Government, steps have been taken
by Government. If when concrete ins-
tance; are pointed and no action is
taken, there can be a no-confidence
moation saying that such and such
Minister in the Central Cabinet is
1f the
Government fails to take steps, cer-
tainly there can be a vote of no-
confidence, as is done in other coun-
tries also. But {o attempt to cen-
sure Government because generally
there is corruption is not the proper
way to go about it. Is there no
corruption in social bodies, social in-
stitutions, religious instilutions, edu-
cational jnstitutions and private busi-
ness?

This being the position, Shri Nanda,
the Home Minister, has rightly laun-
ched a movemeni. Unless people
co-operale, we are nol going W
effectively check this evi] of corrup-
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tion. We have laid down in our
Constitution that before any officer
or person can be punished he shall
‘be given a fair trial before an inde-
pendent judiciary. Ewidence will be
supplied. Who is going to  supply
evidence? Members of the public
-should come forward with direct
evidence, if they have. Omly then we
will be able to effectively check cor-
ruption ang eradicate jt to some ex-
tent. 1 do not think merely by
bringing forward no confidence
motiong we will be able to help the
movement to eradicate corrubtlon
from our society.

Ags regards corruptlon In the ser-
vices, it is true that our services are
behaving in 3 way which is somewhat
irresponsible. I am also a witness to
that. I have some direct knowledge
of it in the past. What is happen-
ing today is that in the services there
‘has developed a sort 'of feeling that
if you do good work, nobody is going
to appreciate it; if you do not do any
work or if you do work badly, nobody
is going to touch you, because the
Unions are there and the require-
menls of the Constitution are there.
‘This feeling is very bad and unless
drastic steps arc taken as soon as it
is possible. I do not think we will be
able 1o gear up our administrative
‘s¥slem to a standard whereby good
work will be appreciated ang bad
work will hpe put down.  Unless this
feeling is generated, I do not think
we can expect any good results from
these administrative services. how-
evey much we may have cells, O, &
M. divisions and so on—I do not know
how manv cells have been created to
tackle this problem. But unless the
problem is tackled fundamentally, at
the very roots, I am not hopetul
about any change in the present ad-
ministrative system, Even if it is ne-
cessary to amend articles 311 and 314,
p!ease do i, because all the civil ser-
vice regulations flow from those ar-
ticles. Unless wou change those
article and change your rules and
regulations, ang unjess the service
‘people fecl that if they go good,
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hard, honest work, it is going to be
appreciated, and that if they do
nothing or do work badly, it is
going to be punished, I do not think
we are going to improve conditions
in this country.

As 1 said, I appreciale the anxieties
and the sentiments which promptea
the Members of the Opposition to
bring this no-confidence motion,
After all, we are facing a situation
in this country wherein every cons-
cious citizen is worried. It is such a
situation, but the remedy is not shou-
ting, the remedy is not creating ae-
moralisation in our people; the re-
medy is to adopt a constructive ana
co-operative attitude, to ask tne
people to do their part of the duty.
If we have come across a bad paich,
we have to face difficulties like bola
people and march ahead. That is the
only way of solving this problem. 1
am sure, under the able guidance of
our new Prime Minister, we will be
able to go shead, whatever the diffi-
culties, they will be surmounted, ana
1 am sure the Opposition will alse on
further sober thinking adopt a more
constructive attitude,

Shri  Gauri  Shankar  Kakkar
(Fatchpur): It ig rather sirange thau
whenever a no-confidence motion 18
brought forward, individual praise or
the Prime Minister or any othet
Minister ig put forth by a certain
section of the House. I say these two
issues are quite separate. Whenever
a no-confidence molion ig brought, it
is not the Prime Minister or any other
Minister of the Council who is in-
dividually under  criticism. As re-
gards Shri Shastri, [ can join hands
with my friends of the Congress
benches; he is, of course, a man of
the highest integrity, I have got all
praise for him, But we have brought
thisx no-confidence motion on account
of the policies of the Government
which he has been pursuing through=
out.

Is it not a fact that—my friends
on the left will bear me obut—that
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after this rule of 17 years, today the May . pul another question? Have
condition of the ordinary citizen in we advanced at all politically, have

this country economically, politically
and morally is at a very low ebb?
It is not the Opposition Members
alone who indulge in all sorts of cri-
ticismg of Government's policies. |
may recall the words of the late,
lamented Prime Minister who said
very clearly that during twelve years
of Congress regime, a handful bof
businessmen in the country had been
able to amass much more money than
they could during a hundred years of
British regime. Does it show that
you are really heading towards so-
cialism for which you claim to stand?

The food situation has been dis-
cussed in this House. Is not the con-
dition prevailing at present the worst
condition which we have ever faced
in our living memory? It has come
to this that a person who has got
money is not able to get the requisite
foodgraing to fill up his empty
stomach. This js chaos, this is confu-
sion, there is a regular famine pre-
vailing throughout the country, and
still you can shut your eyes and say
that things are all right, there 1=
nothing to discuss or to bring a no-
confidence motion about. Prices have
gone up so high that the cultivator,
the labourer and the middle-class
man is hard hit; he cannot
afford to pay the price, nor can he
get a rise in his income proportionate
to the rise in prices, with the result
that the starving stage hag come. As
I said, we have not come here to
criticise  individually the Prime
Minister or any other Minister, but
the policy of the Congress Govern-
ment which has been pursued during
these years has led the country to
face this condition which we are
facing at present, and that is why we
bring this no-confidence motion.

Lack of confidence in the Gowvern-
ment is not limited to this House.
There is g clear lack of confidence
outside by the general masses that
are facing these hardships.

we succeeded in infusing political or
national awakening in the country?
The primary question of the national
language has not been solved. It is
a matter of shame, we hang down our
heads in shame, that such a big and’
independent country like ours has not

been able to have Hindi as our
nalional language. We have failed
there,

Again, we have prescribed a

national dress for tho:e going abroad
officially, but may I ask if the Minis-
ters who go abroad adhere to this
national dress at all? These are not
petty matters,

We have failed totally in bringing
about a national awakening or politi-
cal awakening or any sort of awaken-
ing at all in the masses. It is on
account of this that friends in the
Congress benches come forward and
say that there are dissensions among
the Opposition parties, and hence dis-
sensions among the ruling party may
also be tolerated. It is not the
Opposition parties which are at the
helm of affairs governing the country.
It is the Congress Party which is at
the helm of affair:;, governing the
country, and if there are dissensions
and indiscipline as in the State of
Kerala, is the Congress Party feeling
secure anywhere, in any State, or
even at the Centre] if for a moment
the Congress Members can think of
voting openly against their own cabi-
net? So, this state of insecurity and
indiscipline among the ruling party
wil] cause great havoc, and they will
not succeed in governing the country
properly. So, my submission is that
dissension in the Opposition can be-
tolerated, but dissension in the ruling
party will adversely tell upon the-
administration of the country.

What about the democratic socialism-
which you have preached? Are you
sincerely implementing it? When the
Constitution was framed, was the-
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Rajya Sabha created only for the

purpose of making Ministers of
Cabinet rank without facing the
masses? 1 do nol mean to say that

there is no sanction in the Constitu-
tion for it, and thal it is not according
to the provisions of the Constitution,
because there is nothing in the Con-
stitution to prevent it. But may I
ask those Ministers who come through
the Rajya Sabha whether it is justi-
fied morally, and whether it is in
consonance with their responsibility
1o the masscs or to this House of the
People that, without having to face
the cleclorate, they have been allow-
ed to become full-fledged abinet
Ministers? I think it is a negation
of democratic socialism  which  the
Congress Party is preaching by mak-
ing Cabinet Ministers of those who
had not faced the electorate. They
are popular Ministers responsible to
the House of the People and the
masses.

I was completely surprised by the
argument put forward yesterday by
my hon. friend, Mr. G. N. Dixit that
Mr. Chatlerjee's motion was uncalled
for and barred by res judicata. Is it
a proceeding in a court of law that
since some months back a similar
motion was ruled out and so the same
motion could not be brought forward?
These are flimsy grounds. I was
amazed also by ‘the speech of
Mr. Morarka because he said that the
Swatantra Partv should be satisfled
because if anv *7wvernment has satis-
fled the privale scclor it is the Cong-
ress Government. I ask: did he hold
the brief of those businessmen or
millowners in defending the Govern-
ment  against  the no-confldence
motion? He admitted that the Gov-
ernment had bestowed favours on
vested interests. There were other
arguments also and they said that the
Swatantra Party had split and the
PSP haq split. Are they prepared to
accept the members of the Swatantra
Party whom thev were til]l vesterday
calling as rank communalizsts? They
called them as patrons of vested in-
terests. This does not show that the
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Congress is becoming popular; it
simply shows that the Congress has
come to this stage that they welcome
anybody from any party, be it the
Muslim League or Jan Sangh or the
Swatantra Party. If the Congress
Party were popular they would not
do these things.

Mr. Chalrman: Has the Congress
any Swatantra Party member so far?

SBhri Gauri Shankgr Kakkar;
Only the other day I read in
the papers: yes, Kamaraj, President
of the Congress Party and the
High Command have favourably
considered the merger of fifty mem-
bers of the Swatantra Parly. 1 am
saying this on the authority of that
press report. Is it something of which
the Congress can boast of? Have all
these members changed their jdeo-
logy? We represent some ten lakh
of population, each one of us, here
and we should put sincerely and
honestly our hands in our heart and
say what relief hag becn given to the
masses.

There is a brute majority and I
I'now the result of this motion; it will
be ruled out. But the ma-ses are
starving and they are suffeting on
account of the soaring prices. There
is disconteniment in the country and
there is ng other way to ventilate
grievances and our resentment inside
and outside this House in a democratie
and peaceful manner. '

So many applauses i have been
repcated about the late Pandit Nehru.
1 should not perhaps sny ‘latc’ because
the hon. lady Member said that she
was hesitant to use the word ‘late’
because Pandit Nehru wag immortal.
1 fail to understand if we in opposi-
tion say otherwise. We have got all
praise for Pandit Mehru. But what
about the policies of the Government?
We have come to criticise only the
polities of the Government and ask
whether they have really succeeded
economically, politically and morally
in the country.

Two decades back, even In our
rurs; areas we used to hear per-
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sons saying: I will not tell. lies
because I have got crildren. Now. the
stage hag come when they say: why
should I not accept bribe and tell lies
because I have to feed a large family
of children. This is what has come
about during these 16-17 years. When
there is the question of any job,
people in the rural area or even in the
urban area gsk: what is the regular
monthly pay and what is the other
income from outside?
things are going on.
I welcome the sentiments of the
Home Minister, Mr. Nanda. He has
pledged to root out corruption, There
are difficulties. I would again say
that it is his own partymen who are
dragging him and not the Opposition.
The Sadachar Samiti was formed. It
is not the Opposition which has con-
demned itg formation. As a matter
of fact, we all stand for such attempts.
It is the members of the Congress
High Command and of the Ruling
Party who have openly challenged
the formation and working of such
samiti. It is a pity that even about
eradicating corruption, there is differ-
ence of opinion among the members
of the ruling party. What can I say?
In the end I will only say that if
things are going on like this, if the
Kerala affair and the Orissa affair,
the Punjab affair and the U.P. affair
are allowed tq continue like this, it
will not be lopg before the ruling
party will see ity end and also be out
of office.

S wrAfe ww W (wgwT ) AT
#2¢ ATed, ¥ ¥ faw Mg MU
wfawa™m e 9% | grew # aumw.
warfas afedi--Fgfae af ok
o0 ofesf —aYaTH Y aga A
wv gy & fm Mg art & g
g | dfer & guwar g f5 s &
farams ofavare wETE AR
F fawgw oe@ o/ o4 | W@
@ WA % feogw wv e
¥ woar famn w2 (o § wwwwlr W

In this respect,
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Mr. Chairman: Order, order. I do
not allow any interruption in
speeches. If you want to say any-

thing, please ask your party to reply
to it.
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.Shri P. G. Menon (Mukunda-
gpuram): Mr, Chairman, Sir, I was
-overwhelmed by a feeling of unreality
in having to reply to a no-confldence
motion, when the gsponsor of the
motion and most of the supporters of
-the motion are not present in the
House. I have been also feeling that
there is a streak of unreality over the
whole motion from the day and the
hour when it was moved up to this
‘point of time. What better evidence
‘can there be regarding the lack of
purpose and the absence of serious-
mess behing this motion when the
‘sponsor uf the motion and the sup-
porters of the motion are keeping
away from the debate deliberately,
not because there was anything
wrong in the conduct of the motion
or in the replies given to the motion,
"but because they felt sggrieved over
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something else. 1 should think that
in this House, which is the most
august body of the people of India,
no group of people should resort to
this kind of irresponsibility, after hav-
ing moved a motion, to leave the
House without caring to hear what
the Government or the supporters of
the Government have to say in reply
to the motion. '

Shri Eashi Rams Gupta (Alwar):
On a point of order, Sir. When the
discussion on the Murud incident has
been suspended and is not being
considered, he cannot refer to it now.

Shri Gaurl Shankar Kakkar: When
the walk-out was staged, the no-con-
fidence motion was not under discus-
sion. It was the Murud incident that
was being discussed. The hon, Mem-
ber is wrong in saying that the Oppo=
sition Members are not attending to
the reply to the motion.

Mr. Chairman: There is no point of
order in this. It is a matter of
understanding. When 23 hours were
allotted to the discussion regarding
the Walcot affair, it does not prevent
the House from taking up any other
business when that particular busi-
ness collapses. If the sponsors of that
motion have chusen to be absent from
the House, the rest of the business of
the House will pot stand suspended.
The hon. Member may continue his

speech.

Shri P. G. Memon: If those who
wanted this motlon to be discussed
here were sincere about it, purposive
about it, they would have been pre-
sent when the discussion on that
motion was going on.

Shri Kashi Ram Gupta: They are

- present.

Mr. Chairman: It is a procedural
matter. There is no point of order.
The Speaker has decided that the dis-
cussion on the no-confidence motion
will go on.
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Shri P. G. Menon: I am glad that
some at least of the supporters of the
motion are here, QOut of a feeling of
helplessness that their comrades are
not here, they are raising objection
to what I am stating.

Apart from this, there is a great
deal of unreality about the motion.
As 1 have understood it, a no-confl-
dence motion is a great political
occasion in the life of any legislature.
That is an occasion in systems of
democracy such as we are having
when an opposition party puts for-
ward an alternative programme to the
programme of the Government.
In that way alone does it contribute
to better administration, to better re-
presentative government, Even
where the Opposition is in a minority,
and in a very small mirority as it is
here, a purposeful Oppositon will be
in a position 1o put forward an alter-
native programme which, according to
them, the Government of the day
should adhere to and which, accord-
ing to them, they would adhere to if
called upen to carry on the adminis-
tration of the Government. That kind
of attempt is given up and timeg out
of number the Congress Party is ac-
cused of having g brute majority—1I
do not want to use that word, but we
have a good majority and it is not
a matter of shame that a political
party has a good majority in Parlia-
ment. Js it a matter of shame to
us?—If the people of the country
thought that a large number of Con-
gressmen should represent them, if
a large majority of constituencies
should return Congress candidates to
Lok Sabha, then that is the will of
the people and it is not proper time
and again to refer to the will of the
people and attempt to ridicule it by
saying, “you have g brute majority
there”. But even when a govern-
ment hag a large majority behind it,
it will be open to an Opposition to
put forward points of view in order
to change the course of the adminis-
tration, and that is exactly what is
lacking here.
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This is not an attempt tg find fault
with the division in the Opposition.
But here are 3 few groups in the Op-
position who criticise the policies of
the Governmeny each from their own
point of view. Therefore, it has ap-
peared 1o me that this is an oceasion
not of a No-confidence Motion but
when every group in the Opposition
gets up and pledges confidence in their
own programmes. No alternative is
put forward,

It has been said by Shri Dandekar,
representing the Swatantra Party,
that he ig not supporting the Mo-con-
fidence Motion and that has been
made much of. But so far as the
Government and the Congress Party
are concerned, it makes no difference.
Shri Dandekar, fully armed with all
the views he has against the Govern-
ment, gave vent io those views and
said that for the time being he does
not propose to vote for the No-confi-
dence Motion. Assured as the other
Members of the Opposition are that
the No-confidence Motion will not be
passed, they say that they would vote
for the No-confidence Motion. What
difference doey it make?

2026

So far as the Congress Party is con-
cerncd, every group in the Opposition
hag put forward its views about the
programme of the Congress, The
question is, is there anything in come-
mon between the views expressed by
the various groups here? This, again
is not an attempt to find fault with
the stand of the Opposition. It is pos-
gible for the Opposition here to fun-
ction only in that manner, Take, for
example, the varioug grounds raised
by the spokesman of the Swatantra

_ Party eloquently on the floor of the

House regarding the policies of the
Government, Do others support their
views?

Now, it is necessary, when these cri-
ticisms are put forward again and
again, for the members of the Congress
Party and the Government to clear
the ground, and it is in that spirit,
therefore, that I wish to refer to some
of the points. For example, the Swa-
tantra Party is complaining that after
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the passing of the Constitution by the
Constituent Assembly 15 years back,
a larpe number of amendmentg to the
Constitution have been placed on the
statute-book. They would think that
the wisdom of the country wag at its
pinnacle in November 1949 when the

present  Constitution was passed.
Scventeen  or eighleen amendments
have been made. I do not plead

guilty to that. Do the other Mem-
bers of the Opposition here take ex-
eeption to the large number of amend-
ments which were made to the Con-
stitution from time to time? Let us
remember that the chapter on funda-
mental rights is not the only chapter
in the Constitution. So far as Parlia-
ment is concerned and so far as Gov-
ernment iz eoncerned, there is ano=
ther very important chapler in the
Constitution. Refer to the chapter
on the directive principles. I will,
with your leave, Mr. Chairman, read
article 7 of the Constitution. Article
37 reads.

“The provisions contained in this
Part shall not be enforceable by
any court, bul the principles
therein laid down are nevertheless
fundamental in the governance of
the country and it shall be the
duty of the State to apply these
principles in making laws".

Therefore, so far as Parliament and
the Government are concerned, a fun-
damental duty is laid down. This
duty was also laid down by the Cons-
tituent Assembly. The Constitution
says that the directive principles,
wherein is enshrined equality, justice,
provision against concentration of
power etc, are fundamental in the
Bovernance of the country. Therefore,
any Prime Minister of India, when he
attempts to have legislation for the
purposes laid down in the directive
principles and finds that one or two of
the fundamental rights in the other
part comes into conflict, hag a duty
under the Constitution, to move for
amendment of the Constitution, This
is, Sir, the political and constitutional
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justification for some of the amend-
ments of the Constitution, and there
is absolutely no meaning in attacking
the Congress Party for having passed
these amendments; and on that at-
tack the other Members are not
joining hands.
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Then, the Swatantra Party appears
to have an allergy towards our public
undertakings. They are exuberant
about the private sector, and one of
the occasions when, Shri Dandekar
said, they would fight the Govern-
ment wil be when there i any in-
road into the rights of the private
sector. The Congress Party, support-
mng as it docg the policy laid down
by the Government, is not against the
private sector. Some hon, Member
here said that under the Congress
regime the private sector has been
growing richcr, richer and richer. It
may be so, because under the Indus-
trial Policy Resolution we are com-
mitted to suppor{ the public sector
and also to protect the private gsector
so long as that policy is there. The
fact is this. Today, there ig no real
private sector in the country as is
usually understood. There is a pro-
tected market in India today. There
is a planned economy, a system under
which no industry would fail because
the requirements of the people are as-
sessed and the private licensee—the
better term will be private licensee
ond not private sector—has to be
supported by the State from out of
State-sponsored institutions. ‘That is
the situation at present,

Shri Dandekar made a statement
that everywhere in the world
progress and development took place
on gecount of the operation of the
private sector. Historically he is cor-
rect. Because, in Amerieca, in England,
in Germany, Japan and other ad-
venced countrieg of the world it was
the private sector which developed the
industries. But will he please remem-
ber that in those countries the captains
of industry did not run after govern-
ment for foreign exchange resources,
did not run after the government for
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foreign collaboration arrangements,
-¢id not run after the government for
all sorts of protection? Early in the
18th century, with the advent of the
industrial revoluticn, people in th»
private sector carried on experiments,
carried on adventures and with
their own resources developed the in-
dustries in those countries. But that
is not the situation here. Therefore,
when the Swatantra Pariy members
-complain of controls, of licences, of all
scrts of pin-prickg and cry hoarse “or
the private sector, they are doing it
out of context; there is no such private
sector in India today.

Bhri Gauri Shankar Kakkar: They
‘are with you now,

Shri P. G. Menon: But for the pub-
lic sector, would we find the develop-
ment which we see today?

An Hon. Member: You are helping
them,

Shri P. G. Menon: 1 am coming to
that. The largest investment in the
publir sector is in steel. With all the
abundant resources of iron ore in
India, ig it the view of aay member
of 1{his House that we should sull im-
port steel, and that all our resources
by way of iron ore should lie waste?
The greatest charge against the Bri-
tish Government, which exercised
authority in India for about two hun-
dred years, is that they kept us as
hewers of wood and drawers of water
without developing the resources of
the country. Though we had a rail-
way system here, they did not manu-
facture railway engines. The national
government had to come to power to
do that. Now more than one thous-
and railway engines are manufactured
every year in the public sector in
Chittaranjan. Does anybody say
that this should be stopped and we
should import railway engines so that
we may concentrate on food produc-
tion only? That is a matter on which
the other members of the Opposition
are mot in agreement with the Swa-
tantra Party. Therefore, how can
there be an alternative policy?
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He was followed by Professor Muken
Jee, who made a very eloquent tribute
to Pandit Jawarharlal Nehru, We
were all glad about it. He appeared
to say that he ig attacking this gov=
ernment because the policies laid down
by Panditji are being given the go-
by and there ig g change in policy. He
iz not here but I would like to ask
him through you, when Panditji was
the Prime Minister, did he not vote
in favor of a no-confidence motion?
When Panditji who, acording to him,
was the embodiment of the priciples
for which he gtands, was leading this
government, then also there were these
annual no-confldence motions and
speeches. Therefore, I say that there
is a streak of unreality in these
maotions.

There was a good deal of reference
to corruption. Personally speaking,
_I do not believe that corruption has
increased in the country during the
last ten or fifteen Years,

An Hon Member: That is news te
us.

Shri P. G. Menon: Many more
things would be news to you. The hon
Member hag not understood what the
Home Minister has stated and what I
am going to say. He is impatient and,
therefore, interrupting. What I am
saying is, there has been a greater
awareness of corruption in recent
times. There is a real difference bet-
ween the growth of corruption and the
growth of awareness of corruption. It
is the Congress Government that is
responsible for making the people
aware of the situation. T certainly be-
lieve that during the second world
war there was more corruption in the
country than is prevalent today. I de
not believe that the Government ser-
vants are more corrupt today tham
they were 15 or 20 years ago. Now that
the Congress Governments everywhere
have awakened to the situation, an ae-
count of the better education in the
country, better democratic sense im
the country, better sense of responsi-
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bility in the administration, they are
making us more aware of the exist-
ence of corruption in this country. That
is what Shri Nanda has done and what
the Government is doing. Now, on
acount of your temporary interest
in finding fault, I request you not to
let down the services in the country,
the people of this country. On ac-
count of the interest of the Opposition
temporarily to throw mud against the
Government, if they say that corrup-
tion is on the increase, it will be doing
a positive disservice to the country.

Ther is corruption in thig country,
but what has increased according to
me is awarness of corruption. And
we should be glad about it Shri
Nandg hag taken the broomstick, so to
say, to cleanse the Augean stables.
The accusation of the Opposition
about corruption in the administra-
tion ig like saying that it is because
of Hercules, who wanted to clean the
Augean stable, there is uncleanliness
in the stables. What the Congress Gov-
ernment is doing is to eradicate cor-
ruption, to make the people aware of
corruption, to call upon the people not
to tolerate corruption. It is not a
case of corruption being on the in-
crease, Then, so many irrelevant state-
ments have been made about very
many other things. I do not want to
indulge in equal irrelevancies. Pro-
fessor Mukerjee referred to the condi-
tiong in Kerala. What are the con-
ditions in Kerala? What is the ab-
normality there?

An Hon, Member: President's rule
three times.

Shri P. G. Menon: My friend over
there does not understand me and
thinks that interruptions will create
trouble for me,

‘What has happened in Kerala?
A few members of the Congress
Party went to the other side, the party
lost its majority and the Govern-
ment fell That can happen any-
where. Then allegations of corrup-
tion were made by some people
against the Chief Minister which have
been denied by the other party, and

BHADRA 25, 1886 (SAKA)

in Council of 2033
Ministers

an inquiry by the late Prime
Minister showed that there is
nothing in that charge. I do not
want to enter into that controversy.
At the same time, Professor Mukerjee
said that the only government which
was not corrupt was removed five
yeary back. I do not object to his
having a flattering unction upto him-
self that the government of his party
was pure, good, great and all that.
Let him entertain that feeling. But
I do not agree with him. That is all.
Not only I but millions of people of
my State do not agree with him. Also
the High Court Judge who was ap-
pointed to inquire into certain iransac-
tions and charges also did not agree
with him. That iz what has taken
place. I do not want to say anything
more. I oppose this motion and I be-
lieve that this motion will be defeated
with a huge majority,

Shri Badrudduja (Murshidabad):
Mr, Chairman, it is after a great deal
of hesitation that I am taking part in
the debates this afternoon. As an
independent Member of this House,
attached to no party, no group for
the last 17 years, in my political life
after independence, 1 have dissociated
myself from the No-confldence Motion
for reasons of my own, firstly, because
I feel that this new administration,
which hag just assumed the reins,
should have ample time and opportu-
nitieg to tackle very serious problems
of the administiration—problems big
with the fate of the nation.

The second consideration which has
moved me not to ‘associate with this
No-confidence Motion is the fact that
& combination of parties and groups
in the Opposition, with differing and,
at times, conflicting ideals and ideolo-
gies, diametrically opposed views even
on political and economic issues, can
hardly- deliver the goods, far less
bolding out the prospect of an alter-
native admingistration in the event
of the Congress Government going
out of the picture. The alternative

‘to this Congress administration at the
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presen, moment, with the country
sectning with disconteni, is nothing
but chavs and confusion, nothing bul
a desperate gitualion which will tend
to disinlegration and disruption of
the waole labric.

The third consideration, which is
the most compelling one, that has
induced me not to associate with this
No-confidence Motion is the fact that
I personnally have no confidence—not
mysclf alone, but 60 millions of
Muslims in [ndia, 120 millions of
Scheduled Casteg people, the Swatan-
tra Party, the Republican Party, the
Muslim League Party and, if I may
be permilted to add, considerable
volume of Hindu ppinion; perhaps, the
majority of the majority of the
mujority have no confidence in the
hon. Mover of the No-confidence
Motion. 1 myself have no confidence
in the hon. Mover of the No-confid-
ence Motion.

But Sir, while recognising the his-
toric role of the Congress in shaping
the destinies of the nation, moulding
ang integrating the dying forces of
India towards the track of political
and social evolution in the dark days
of British imperialism, I cannot shut
my eyes 10 the failure of the admin-
istration in wvarioug directions. First
of all, I should like to cmphasise the
inefficiency of the administration to
tackle the food problem; its lack of a
realistic, integrated approach to the
problem; its produection, ity procure-
ment and effective  distribution;
government’s lack of an  objective
assessment of the food situation in the
country in all its bearings and impli-
cations and repercussions upon agri-
cultural economy in the land.

I am not agalnst industrial advance-
ment as guch. 1 want that agricul-
tural ‘and industrial advancement
should run pari passu and contribute
to the prosperity of the nation. But
I am opposed to our planners’ defec-
tive planning which 1laid greater
emphasis on industries in preference
to agriculture dtiring the Second and
the Third Five Year Plans. This, and
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paddy-growing fields, in some Stales
like West Bengal, into jute areas for
earning dollars from the dollar-earn-
ing countries of the worlg and, what
is more, the administration's failure
to offer incentive to the producer in
the shape of better seeds, better fer-
tiliser and better education in  the
modern techniqueg and methods of
production have led 1o all this stag-
nation  in  agricultural production.
Last but not the least, the complac-
ency and the softnesg of the adminis=-
tration towards blackmarketers and
hoarders has encouraged them to
hosrd up the stocks, crealing an arti-
ticial scarcity in the land which has
been the despair not merely of the
people, but of the administration it-
self.

I would not emulate the example
of my hon. friendq over here by
indulging in insinuations about the
Government's liaison or collusion or
conspiracy with the financial combines
and hoarders. I am myself of earth
and earihy and made of the same cor-
ruptible flesh that others are made ol.
Living in alass-house: | should not
throw stoneg at others. But I believe
that this softness of the administri-
tion, this complacency of the adminis-
tratson has encouraged the black-
marketers anq hoarders to hoard up
their stocks. This hoarding, defleit
finsncirg, and an ineffective distribu-
tion of foodstuffs that is available
the country have led to a sharp rise
in® prices which have soared higher
snd higher till they have reached
beyond the purchasing capacity of the
consumer. If Government hag been
a little more cautious, if they had a
little more vision of the future, if
they took warnings betimes, if they
only plugged the loopholes and gaps
through which these stocks go into
the bottomless pit, there would have
been no fooq crisis with imports pour.
ing in from Americs and other parts
of the world and with 35 per cent in-
creage in food production in the coun-
try during the last few years. The
population explosion has not affected
the position in the least. 33 per cent of
population increase during three
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years and 35 per cent of increase in
food production cancel each other.
With these imports, with this plugging
up of the gaps and with these checks
and curbs on advances against agri-
«cultural commodities, we might have
created a favourable food situation
in the country. A little more realis-
tic approach, a little more pragmatic
upproach, which the present Govern-
men} is trying to make, would have
saved the situation. Sir, I am wvery
much emphatic on thig point. A
ferocious lion warns the weary travel-
ler across the path against the danger
by ils roar; a poisonous cobra reminds
him of the danger by its hisses, but
more ferocious than the lion, more
ravenous than the woll, more
poisonous  than the cobra; this
human vampire steals on unawares on
hiz brother man, sucks his life blood
angd lays him prostrate.

| appreciate the healthy measures
that the present Food Minister has
adopted. In order to check the ten-
dency, to speculative hoarding, he has
requesteg the various State Govern-
ments, including West Bengal, Andhra
Pradesh and Mysore, {o fix the maxi-
mum wholesaole and retail prices for
foodgrains in the country ang has
introduced other checks and curbs
as well, The curb has been imposed
that advanceg from banks against
agricultural commeodities must be
tightened aH the more. And other
mecsures have also been adopted. T
need not discuss those at the present
moment; but I assure this Govern-
ment that these are the measures, if
implemented in the proper way, will
usher in a brighter future.

There are also disparities in income.
270 millions of people in the country,
‘from day's end to day's end. drag on
in a long-drawn out struggle unre=
lieved by any ray of hope. soaring
prices, starvation, miseries, poverty,
disease—al] these stare them in the
fare. What ig the lot of these pcople
who are the mainstay of this country
and on whose suffrage we owe our
positions in Parliament? Not only our
humble selves, but even Ministers
holding responsible positions in  the
country owe their positions to the
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suffrage of these
people. But what is their 1ot? They
cannot produce administrators,
thinkers, philosophers, tat 1,
politicians, diplomats, Chief Minister:
and Prime Minister. From day's cnd to
day's end, they drag on a miserable
existence. Against it, there is surfeit
and plenty among the few,; fashion-
able dissipation, midnight orgies, wild
revels and mild sensations of the ball-
room.

I um now coming to the question of
corruption which has been discussed
threadbare by many hon, Members in
this House. I need not dilate upon it
al length. My hon. friends on the
other side will not misundgrstand me.
1 have the same feelings about cor-
ruption as hon. Memberg on the other
side of the House have. We share
this feeling about corruption. It has
permeated through and through. It
has been eating into the vitals of the
administration, into the vitals of the
body-politic. Sir, I am fully con-
scious of the grave responsibility of
the administration as also of the
members of the Opposition in this
connection. Startling disclosureg in
Kairon's case. the observations of the
Supreme Court and the Da: Commis-
sion have already torn up the veil
that concealed the wugly picture.
Thanks to the initiative of my hon.
friend, Mr., Abdul Ghani Dar in the
other House and his other associates
and colleagueg outside like Chow-
dhury Devi Lal, the entire structure,
based upon fraud and deception, on
bribery and corruption, collapseq like
the house of cards. There have been
other startling disclosureg too. T am
not going to pry into the secreis of
the State administrations. But I can
assure this Government and the hon.
Home Minister—I congratulate him
on the admirable stand he has taken
in this connection—of our unstinted
cooperation in this noble task of
eradicating thig malaise from the
body-politic of India.

1451 hrs,
[Surr KuapiLkar in the Chair]

Mr. Chairman, the prosperity of a

- country, as Luther rightly observed,
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does not consist in its fabulous wealth
or magnificent buildingg but in its
men of education, culture and charac-
ter. As the Holy Koran says:

Laqag Katabna Fizzabura Mim
Badizzikra

Inna-ul Arza Yoresoha Abadus
Salehun

It is laid down in the Gospels—the
Books that only those righteous men
who struggle, suffer and bleedq for the
cause of righteousness, truth and
justice on earth; only those who sub-
ordinate their personal considerations
to the supreme demand of the nation,
only those who efface themselves for
the welfare of millions in the country,
shall alone have the right to rule the
land and inherit the earth,

Sir, T am not very much enamoured
of a particular system of administra-
tion. To my mind, the character of
an administration is immaterial, demo-
cratic, bureaucratic, autocratic or
theocratic, provided men at the nelm
of affairs are men of vision, men of
imagination, men of unimpeachable
integrity of character, of sanity of
judgment, of lofty idealism and burn-
ing patriotism which characterise
some of the great leaders of our coun-

try.

Some Members of both Houses of
Parliament, met on Sunday last under
the chairmanship of Acharya Kripa-
lani and we constituted ourselves into
an anti-corruption front for the pur-
pose of convening a conference on the
19th or 20th of thig month in order
to devise means, in order to devise
effective remedies to eradicate this
evil for all time to come, to throw
it out root, branch and all. I do not
know how far the hon. Home Minis-
ter will succeed in his noble task.

Mr. Chairmam: The hon. Member's
time i up. ' N
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Shri Badradduja: I will finish in a
few minutes.

He has got to fight not merely
against the legacy of corruption of the
last 17 years but he has also to fight
against the legacy of corruption, the
legacy of nepotism, of favouritism, of
demoralisation, degradation and
humiliation which has been brought
about by foreign domination in this
country. He has got to fight against
all these. But I can assure him of
our cooperation in every possible
way.
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The second problem which 1 pro-
pose to discuss is the most baffling
of all problems. The other day when
there was a talk of paving the way
for international understanding,
inter-communal harmony" between
Pakistan and India, there was some
sort of suspicion creeping in  the
minds of hon. Members. Shri Jaya
Prakash Narayan is trying in his own
way to explore all possible avenues
of settlement between India and Pak-
istan, All avenues must be explored
for the settlement of the long-stand-
ing dispute which is fraught with
certain possibilities of good for both
the countries. At any rate, we Mus-
Hms, the members of the minority
community, feel that at least in the
interest of 60 million Muslims jn India
and 10 million Hindus in Pakistan, it
is necessary that all disputes and con-
troversies between Pakistan and
Hindustan must be settled and set at
rest. If not anything, in order to
contain China, jn order to fight the
menace of China in ewvery possible
way, it is necessary to strengthen the
bonds of amity and friendship bet-
ween the two neighbouring countries.
China is stealing a march in the dip-
lomatic sphere and China has made
up with De Gaulle in France who is
dreaming the dreams of Napoleon;
China has penetrated into Africa:
China has gone into all the neigh-
bouring countries. It is necessary in
the interest of our safety, in the In-
terest of our security, in the interest
of our solidarity, in the interest of
our integrity, in the interest of our



2039 No-Confidence
future possibilities, that amity and
friendship and goodwill must be fos-
tered between the two countries, that
Pakistan and Hindustan must combine
for a joint front to fight the common
menace.

Sir, before [ come to this ticklish
communal problem which has baffled
the attempts at solution so far, 1
would like to emphasize that histori-
ea] causeg; and conditions, factors—
political, social, cultural and religious,
mostly psychological and emotional—
which led to the partition of India,
generated forces which reacted most
unfavourably on the minorities of
both sides of the border.

Whatever might be my feelings
about the State administrations of
West Bengal, Bihar and Orissa, what-
ever might be the misfortunes of the
Muslims, whatever might be their
difficulties, whatever might be the
reverses through which they passed,
however serious might be the holo-
caust, however terrible might be the
genocide and massacre of innocent
people on both sides—I am here to
reiterate with all the emphasis at my
command my grateful appreciation,
my gratitude to the Central Govern-
ment, particularly to the Home Minis-
ter—when the State Governments
failed to rise to the occasion—he rose
to the occasion. Thanks to the hon.
Home Minister’s sagacity and wisdom
by his firm decision and prompt action
he not only arrested the drift but
saved the desperate crisis which
thereatened the extinction of Muslims
in various parts of India.

Sir, my time is up—I wish I had
enough time to discuss the matters
further. I am gratetul lo you and I
shall conclude with these few words.
1 may assure the administration that!
am its well-wisher in the sense 1hat
I shall ever try to assist this adminie-
tration in all its noble task: for the
welfare of the people. Whatever
migl-!t be the political complexion, the
religious persuasion or the social affi-
liation, it is the primary duty and
the responsibility of the citizens of
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the State to cooperate with the admi-
nistration when it is bent upon im-
proving the conditions of the people
in the country.
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Before I git down, may I appeal to
the Government to rise to the occasion,
to see with their own eyes the signs
on the wall. Dark and ominous clouds
are fast gathering overhead, threat-
ening to burst upon their shoulders
any moment, midnight gloom and
darkness treads the horizon, Sir, I
have seen mighty Hitler geing down;
I have seen Mussolini going down;
I have heard of Napoleon pining
away in miseries in the Isles of ‘St.
Helena; I have seen the mightiest
Government, the British Government,
crumbling to pieces like the baseless
fabrics of a vision. Mr. Chairman,
mills of God grind slowly, but they
grind exceedingly small; sooner than
perhapg you and I can conceive of,
this Congress administration if it
fails to rise to the occasion, if it fails
to ease the situation, if it fails to-
implement the assurance held out and
redeem the pledges that it has given:
to the nation, it will go down to
history unwept and unsung.

15.00 hrs.

Wl W o waifwat (&™) :
awTafy wEeE, & W19 &1 aga el
g fo e & q@ w B S g
ofamm 1 T Jufea & SEwr
fadre v | § e wafed A s @
gfrftmamdo g | feagw
1 s 39 A1 & 19 F 7§ 727 WY
we wE &, 9@ a & dwfow gfe
¥ 2w %71 fam g &, & € awwar e
T o A age qw o @A f oy
A gamafm g A g fF
Tg SEATE QY T ST, N g fe
W 3w # feafq o F9 wed gu T
o am g

s i fdt o o7 wY gTET &
FA wfavaTE FETA A AT O AAT-
FraeTE g g1 8, T A o f wfrere
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e wfafad #@ F\ aw a9
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Ministers

At s dt R e F Y awm &
FAT % AT &) A | gAT T AEA
& sovan &t A, fawd fr g fafa-
TR 21 | AT wTeEET & fAr 12-15
WA AT AT W H q9 a7 § | W7
12-15 97® *9q7 ¥ &T & {6 go
¥t ot d gA oA &
oy ¥ agarar g fe gr AT Fw A ¥
10 dwTr #1 gw wmiaws swfq &T
Ty & wafs adwm Ao A aifas
Fafa Fa= S =3 AT

gIT FT WIEAT BT EH FH a7A ¢
R & fae § ggam § fF de
T =1 BT FT TE H ww T @
g1 o =fgg | qsTEHET ST Erfes
@Al #1 G FT A4 54 AqfAw
T g g1 9 91fed | 39 ¥ Ay
wma S fegema & faw® gu o &
wEeraT a1 faredt & o o faed gu
A1 € s o, fegema &1 9g w
aqg oY zar gaT & S¥ 60 whow
fadie same 30 Sfed o

ot wlF & s W ® g
e @ AT Sifgd | ¥@ aFaw #
# oft T mfas & adw
TTEAT § W OYT AT FAT AT
g fs Gm s s & 2@ WY
famm | 39 wEdT 7 dweq fear 6 5w
A6-aWT § a7 WEaT A & WX ag
OOy TH G%e7 F1 fAAT A9 W 1@
§ 1 woTd 9w § o arfrs der A
o wEd fasa @t dweq w¢ fd &

w1 & sy a6 F e # wgar
g @1 s &= S wY awen § e
1 ST & W @ A waea A e
o ar Wy, sgew § 9w
wgt =12, W& f& afw, o F FI0 47
fs fgrgem w1z agqw 7 g
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1 W= gwg W o § 6 fgRr A
gt I, s # fgrgem ¥ fr
€ FT HTEAH WH FA |

va & sy F1 St 3 wmE
i f& =g fomt fadars 77 o= 91 gT
&1 afew feggeama #1 wfaar | wgan
g 5 o 1965 ¥ A ¥ WA W
s fggeam # AT g owi
Y ferdia gt o< o g § ag «faem
% faegw famms &mm o

TF JAAT "R 9T A A
g@E

o T wAET wtfig ;T =
9 T 79 TAT & R e gw AT @
s am aft & e ot & Y
@ w ATE | FE B Y

st ®d (werR) sftee, wEeEE
HTE QT 91g @ & | T I KT OqET
&y ferm ?

w1, T FEgY Sifiggy ¢ ST
T g T qWT TIAAT FY TS0 &Y
gFTT 1| EET T A1 A4 &7 FH gEAv
& 701 39 AT WY A I F Fw0 oA
fadoft Afr & @ ® o wE R
f& wregafe o wrofea @ wr
gL g § &G ¢ | 6 & Ay ay
fazeit fifa #1 0% Tz O A W
m@&wwmﬁm

ﬁﬂaﬂ?nfﬂﬁ%ml

% 7@ A oF gHETE TR
W] & ¥ @ v o

BHADRA 25, 1886 (SAKA)

in Council of 2056
Ministers

aqor w &, fefor 7€), e gwmm
Y 7T AT A2 § 1 Fu7 W wEY
W qew oF ¥gy ¥ A §, ofw
B wuTHATR #7 AT wad @ o feey-
WA T OF STEfaw gee g dfE
AT AY—IH ATH FT /AT 9T,
FaTAATE & HET ot WX I & Ay
2 977 favmer ST @ 9 guw A
f& 37 & | "RET B & AT
FAVATR ST TF S FEE QAT
wifgyr s & wgn wmgar g & oW
wrawn A @ ¢, a® ds-TLme
a1 fedr W UEEEE & I= 8,
wifs ™ # aua s gwEa &
g AT GFEATC AT S AT AT AR
& 3 oo Y T FTww § A feehi

W fggeama A dTE 1 e
¥ for #v¢ O gofafy darc i §,
sEM ffidansambm i i fs
A= W ¥ a9 &wE wifas wwfa €
am, @t & ¥9 3 ¥ fau ww @
S qEd # wrEAr w5 of zama &
foo d=re g dfe e g
tar & mn § e soEdt & v
aw wifgs Taf &1 «m, 491 0F
FA ¥ a0 q gU & 1 § gewe-faod
aét &, afew st & 1 s 0w
#1 gqfgy awa, afr o (e,
gat & 1 faer Agt |/

= ag @ & faindt v & sy
A A Fg 0 wgn g | faege A
T ¢ fF owe gw oS o owmeR §
a1 T F¢ a7y f gare-gal w1
FTATT A AW—WEA™ AT agd
AT W Y E—aAr & A A A
ATHAT F g AT | WY A wEnt
1 FF7 faindt qu & @i & omow
# =z o weemE @ g, At
WX T AT At 3 oW OF AT A A
T gz @ oA fr wEe e
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[®Te Tm ~Aigx Al T)
we " feel W qE s ®:
A fre) gr omg fa%, 2% § =
awg & A &aEd @ w0
dqre 4@, @ & gwwer § fo o
qe AHAT &' g omar g
¥ GYEC HT | Afew # owL ?
farit wer &1 wow faomr & g &
g wer g R

qE qF I F AN FT A4 L,
qTEFT IAH § A qrAgedT E & A
A & a9 W A # A fEoag
HTAT TET AT @ &, AT o oET facrdy
T &9 A | 7@ faumw § 3w @
tfr qu fagdmar #1 a@ =
1, T8 wFT g A 2 g fr fagr-
£ & st | ®1 % fagmew ?
WX FEH A9 "1E "t R iR
HET WA S WA 1 d g A%
ArT s @ ok &, Wy & et
™ g W 98 1€ anweifas g, a
T FJAY FTAFE] HT AAT-ZAT g1 AT
e A AT A E P 9w
¢ fagrgmar A8 @t &

afem o T &t aww F o
o fE=TEam | F9 99 FEE & &
/I & 97 % 9187 d1 "gwEeT A
gfa feamr & ¥ §—m fF @
anifrefmias @ t—maw
T 99 & A0 IR AT AT F ofr
£9 THATL 97 A § | WToAhe A0y
#1 grevETfaTeT $® w9 g1 7% 8, wifs
B g & & s gue A= O
SAEY ¥ 9 I A1 F v g ok
3, fom® W TE g9 910 | TEiEd
fardt owr & S0 w1 WY "W AT
& amr =nfge T\ A §

i gg it #g3 £ fF s oaw
Ffre A oy &9 T T &
Ft # @mg &, A TR W

SEPTEMBER 16, 1964

m Council of 2058
Ministers

gf e & AT | a8 919 a8 S war

w0 §, ferr Spa @ & &, adifE

[T 9T I AT 7T &, A W qyAr

FIAFA D1 F@T &, A FFT wqar

FTAHH TATAT AT E |

forr =y wwwd § fF gqwis @ o
amEdr | T FEgfaee SR SAedr qW
w1 gATH Fare #1 fame 7 &, ar gd
oY 7g W T e wifge fogw ot
AT FEAFAI FT AT I wwL I[H
FT& I & wrafaai &1 g A% & 1

TE AT TG TG AR A F-
W F AT FA § | A ¥ ag g e
FHFT Y TIANT TEG AL &, FAw
o T g @ A A E, A
T AT A §, AT I aR AT FEwEA
T FFAT § | WA WY FTAT A AT
T | qAE & a15 Faerar-gEAn wa
AT FTAFT T AL |

o7 & Ty qwr & AW OR oo
qIa FEAT AW | & gHE 5 T o
X e g Y S an €1y fomd
g g & 275 @aeg w7 favnd
o ¥ 225 5T &N |

T Wo wWio fag (femmagy)
T I & |

%10 1w wAWT Sifgar : & a gy
amarfw 275 Eew aEr w AT 225
"zey 7l % g a4, afF g ¥ e
& w9 ®g T §, T AAAIT G qqTE
o wam g S B A ATEAT ) S
T ATHAT A% § AT A | qF ST O
% aga ¥ |0 qeAT awty W,
o § ¥ qga & A0, 9 AW § qa
qed § W@T 4 IS HL—AZN WA AT
T WY qw Ay g fre st
T w1 ag § i & o T &1 aman
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§ f wiw ordt # it ot oy 3,
ot fegrm B T & fag oF o
T TEAd ST S O &Y
dare &, afew o8 ag feos e &
fr e & a7 7, %gf § g @vw &,
fom# ATHT gH T IR A AU
#T 0 AR A9 wfeae &t f F=r
qri | ¥ @t feaw I € S wm
*F 39 & wfeae #1 aw F fog gw
& gg T fmr P @y, S
fr 7o & ™A e & few @ &
A g A T sty A G
7 7w foay @ 1 wfzn &Y 9% A0 W
& o, afe Y W a3 R fowe
1 fir, gafore & T ) T |

#r wok AT frondt gw & A
FT qaW TEA F wfmm F O
2 o & e 2 JaEl H—aura-
aifedt s gEdd H—aT w7 91
# zz W1 Y, AT A% 7 & 9,
e 38 9T F TEE T OL
sRram v g gt gm g fe
s5fF Tget aTER—ZEifE gEe a4
FTT ST 59 9T § F1E 5% A6 g—
R # g @ 9 9y awm
ATHTT FTH W G | W O AR
H et gy AWM IE@ A 1 AT
WERTT T BT HTAT TT AT FT G §
Flgaafimaswm § 51 §
g & w1 T .
HHA T A A0 A 0 fF w4y
a7 Lagma § 1 =47 san
fmr 1 n® it oW A A w
#oir fa wa & @ § I40F ww
Wrgzw 7 T #1 fmar W%
wo-nzsi 1 & Fw Af Fo—
dq I 17 owEW, ‘@0, mgem AT,
AT TrAEAT R ORI F Ay g0 A
g1 9w g8 ga-gm w1 femmr
w2t gwr #1 dfa i 1 werwzw
gt &€ fos 9 &1 W ¥ F4T

BHADRA 25, 1886 (SAKA)

in Council of 2060
Ministers

¥ i frmer &, a1 |0 @2 W &Y
i & 1 Iy aar ) § Fe geeomdw
1 fagre av o # foaEy moet g,
It afaeare AN AT g7 § Ow
wad a1 fAwa art o, Ffea & aar
T FEW | ATAT @ S A 93
o wrAT ¥ ww g, e AR Ag &
agrama fasat fs S w@w ok
fagr ¥ gt ot £, foadt fis
fegmm & frell oo § @, afreez
Fods § 0w R wr o
T R

SHY ¥ A9 |G OF ¥ WAE F1q@
qAAT WF g A qYA AT H FR
o | IR T av 6 e aew & Aifa
gUE W 1 9 w7 3w Aifa w1 oAr
TET | WUHT AT & | §EY N AT
FY ST IV | AATATE FT ACHL | 0
AT HE gR | ST aiw e aga
ow A=l #z 9% § fE mEmoaer &

‘o | wRoAT & fAg W W e

TET | A WY AT /A AT T= T Aoy
il wAT ®Y GqraTe AP w7 ¥aw
oFTEN A qW ooy § fR WA
& Ty TIrdT | fFgT #Y wraEr fraar
o1 a8 FOAT FIAEAT ATAT | A e
sAfa R agerad §1 W ag
T & A T § ) R W e
Afa &g 1 7z www f Hifs §, =@
farge ez @rmar g

waifr wgam : WF O &ew
FT &K/ Fitww £

o T AT Afgar < 77 faeg
ez g1 mar @ AT W & A & swdAy
3T A g frwwomrr @ ¥ By
farndt ey & e wrf wew fadng g
wie caar £ ar A AT AL fe
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[31e ™ AT Ffeam]
fFedd ma o ad qu A 97
afad

TR TR AT A BT 3 w7
9T A% WK AT 17 gem fe
fgegeams &t zrec @aw @6l 1 @A
femgem #Y wrwEt A A & Wi
o & fggeam Foa1 g AU A
g g & S A Gf| Fo S
f faat wagdt wUaT, W@ O, ¥
AT, S T § | GART AR AT W
FEE TG W W FTA oY A
My wafs I wT AT A
grF 1 AT ¥ TIET | wwE Ay
TAEMIAT IS TR E 5 ww Ay
dEMEAIT g9 TAIEHT-NATH ¥ ETT qET
FE g im g Ry ww
60—-70 Fraar fgrgeam 1 ¥ oy
gfram &1 W% FwX wwE T
qgaT § S A T | AW AT G AT
STt &t & foo arY faar smom,
gt gu & fag a0k amag ¥
1 fFy Srad, AW FB SWE aE
afrgeaward | agadt & awa
ot Ffaw & FWaw ww
FIAT AT AT AT & 74T AT
o 7% Qo1 T g { aaw e A
&1 orim | W= FAA ST EET  fRam
oTF €YqT Fgl § YA | A FAT AN
oY 99 BRI TAT HENT ¥ wigw
w1 et fdt ot Soe a fggema A A
&t aeft o e ST W WA F
Gar AT ST wE (fETenw) T
T | " W9 &1 &4 & At T "
@ feret v WA o #owm,
&Y T wreT faer s

THR WA G F TAq AT G
trsgm 1o F W § Fywgrar

SEPTEMBER 16, 1964

in Council of 2062
Ministers

frfrmag v dma ¥ A g 7 a@
e F el & mfers @, w9y
¥ ¥ i A frrd & oSy A
frm T g, SRR am @ 4
at =t 7 Wig 9 § ot 94 7 a% Waw
¥ forar wrfrss & W g O Wl T
FEom R N @ I E A e
T AST H aw § 199 §7 @A
T fwa a1 oot & sy AT aen
AT | 27 W WA AT T AWT AT
Zrw a7 | 5l FTooEM T Arae
foer ami & 8 ©T4 FWHr AT FT 35
o #¢ foar | fee et I A
T IH®! YT FT 45 WY 7 H frmoo
27T ¥ 35T AT 35 T A 45
T ¥ | T8 AU e # aee
x# & | frelt a3 W H @ wrT e &
fom o 9 o T B oEE A
faar AU W1 TS FETAT @ AT
AT AFAT 7 T HHC FT 77 FAeAAT
&, 31 78, &t ag smrErd @y 3 Ag
afew €7 T B FHFCE § afw
W AT AT | T AT OAT OFET AT
& wiat & fer  quT B g v
e § 9T = ee frmr T
Ferar arram &, =7 FT B o mTo
ooy Z & AT A 6 e w1 2
U T & T F0 A7 d e
o 00 1| 5AA T o WA T F 7 OAY
woi FA; aF 7 ATOETIT PR 31 0

aa & gg @ sy qrgew fw S
¥ gg Araw AT A, gAT &, TE HAY
mar &7 W R W 3
are-arT gt & g F== F7r mav
$1 T8 aT@ W WO A A Far
g% g1 & wrgm g froza% FITO0w
wfaw fasmar e @rwq & fao fe
qg TAW TEH T T & | AT HOAR
qar wer sy f wrae & 8 Yy
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v &Y 7Y T w1 § afew wAem
AT W gEmar &7 § ) faQ faws
#t a7 (At o9 wE @y § agd
% fo f w7 o qgr @ § st &0
FTHFT 98 § T9#T wmafagl 1 a0s
ot eqr T 5 F F.1 *g7 9a1 +19 F
faar &7 3

HH T TCHTT H AHTA I FTHC
% Fgan g, IAT A A AT qW g
afad fs & gawr oMy 01T |5 A oY
qTFTT FF | TaFT FTO0 K Fgenar
g | #iwe #T Sour g TW {1 6w
T § g1, a9 §H GHOIT BT AT |
arekrfas @At & wiaw T afram
#1 K7 o @y &t @r gv ) ga™
Al 9T g% qF @01 w7y & fw A
WTFRY &1 F1E ATHNAF @AW AGY
&1 w ax A difaat @ wEd
§ & g T@ F | OF qE ar
ayETe 71 g1 ¢ & w1 anwifas
g1 AEF 8 "9 gE q9F anHas
|L F WYL I §H §F FTHA F1 g
AT 9T @ g | ag feaan sarer gt
¢ foah aft oz 81 7efon oy g @
f& WA & wrdr faadr s
& 7 917 fFaq qoge agHT oz & st
s far frel qaas & 91 & v
g, ...

st Wo Hlo wANW (FT9YT) : &
= g

To W ANET wifgar : w2 7
sqrardt = & gafaw frware fsd
a3 § fw I Ay Ae & faarw
ux oxqi fawrar aqr ) & fagdr qw
# At = ot 77 77 3 AEATE 0w

BHADRA 25, 1886 (SAKA)

in Council of 2064
Ministers

amfew womEr qq % fav os Ay
g & 1w magdd ¥ e e
firgardt & faers smame s &
ar s syttt £ dewrA fre-
qafal & fasms @ »rars I
wifegd | @t AT AT &7 O R

W A F 19 ¥ UF Jaeq qATHT
gi7 #ga ®1 A WA frad wHAT F-
Q14 F 7% FF ATHICA @ ST |
qH AT {1 AFEN & TG FgAT qEAT
t f wg 3% a1x § 7 .7 frw fam
THTT &Y a1F FEr vy 1 T aw O
#i 979 37 AR q197 7 BT 0%
aaf fearar Tar @ q=Av w7 59 F
formr gum & fF o smrardY 7 gfera &Y
fewrad w1 1 T & wifE oF g2
FIAHT AT AT qTAE AW F Po TEAe
o & WAl & IEIT AT gHATAT §
fF g au #1 3= &7, Argr A1 Fee
F ¥ FT | AT AE A1 9% WA
o1y W Fm &fad

g ¥ <7 Y I 7 TEan g
AT ga A A oq A e oag
TR Fa T am Ty FAF | Ag FT
77 § i gu weam fgrgeam w1
@i W ¥ WY AR w7 |
wa Fdt #7 1z fear § a2 od w=
CEATTH T, O, FTAT, g
AT FIE WG AL ZIAT 21 A AT
w41 7Y Fga £ {5 fgrgeana &1 o
1 &1 F0F W 17 F a1g FHsHET
&t &4 ? were, qfn wer w1 A
ag &0 & 7 3w weR
T AT N AFG1T 94 0771 71 75a7
g @w & aw ux ar fazpT ars
wEt § AT &7 ¥4 Arfgw feogw
9 F ava woAr qfe & 7 gawlar
T ®CT | wEEYN A4 X T W g
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[31e T 7 wtge = fgar]

a1 BYeT #IeT TAY IUT FS g A
1 I HO AqeE A § FGiw W
ary & f5 & werd qw ad
g1 97 & a9 w@fg = #3577 aw
W q% ZAT THA FT F1E A 57 S
F dwd 7 13, TW ATg HT HGOT A
F0Y A FTE ! QAT FEAT Arw-ar
F WM FTAT W1 AAAIT U
At AT T gAwn wamA fEar
FIT § 99 ag WA WF TR FQ
#, oY A aE w0 £ 1 AF-EEr
farga &% gEET FEET I G
g fe o #Y &1 ST g A F A9
Fr wfu T8 47

T §IHIT § HFET WiET @Y &,
I J A9 § TETHTAT §HACFTCILL |
o ag aeHT 74T a1 & fggraw &
qAEL 41| §H HLHIT &1 OF GAIA
¥3 a1 fx foeslt § o fadolt i
§ & 9. ger & I R WA F Qe
¥ & faq uF angET €7 agnaEr g1
¥ wfy dar g1 == gfamr = &
AT, §F ATHTC T TS I A OATH
Toar 1wy a1 va™ gam g7 o
w15 yfqat am & 9T wgr o §
TF §IF A9 g2 WY ATRT TH AT AGH
gamt | wrw gt & f 5w awre aw
AT 997 §, M AT wAT ArHTeAAfEgt
& FAT TET @ AT FTAT F HAET F &Y
& AT 3 9% § AT a7 &, I AR
I FATS F FTOT ATAAG AT FFIGT
AT RO AFCT RN O FLAG FFT T |
@9 W7 qEY A AT ¥ A% F )
w7 T gFF A w4 e |
FTFE J TATT TET | FOOAEIT F OATHS
# WY qEAAT A7 Arew I, afww §
gwwar g f& wadrs St 3
IT Y g AWAAT FI TG T 1 g

SEPTEMBER 16, 1964

in Council of 2066

Ministers
I & A F AW F a€ W Hiw
94, HYT a9 3w & wea< Tor fawme
TEAT TEL AT OF qOT QAT AT IT HT
|G X ATAAT | T4 WTAAG AT AGIRT
WTEY WA 9% qAT W FEA fw
qq IW HF ATHT Fgr 9@ | Wi F AW
g g f wward faq o 9 & srvr
7 Wl AT ¥ g0 §9 A9Ed
g o vg 1 a4 WYL SATEr IO
g7 Wit | wgi ¥ ag fAwre R
gFeT afsq IT 7 FH1 F FE I
€9 ¥ weran fafagsr & aras § oF
e ar grawr J wgn fF g
&1 & Fv fafmgmr &30, g3 1 g7
FC, A FHET AT WATET 6T AT
w2 F TE7 gATC w9F F AT AT
o« fafmgir 311 ag s+ Wt AT
fea & arg I9® ®1T oodAl FweT
mfgx &1 oftag T | IT § GFeT
wfeq 7EY &, T0 aCHTC H d%e7 wiwy
g & 1 ¥ ag fee™ 17 37T € I@
gt #g @ g, foew @ a@Ei &
i FE T E | IH AFET wiw w7
T &4 gu, § qTeT A7 AT w7 W
fas w7 g

o A=a § fF aEhaT wrarg
¥ W TEEET § | gAwr argr ¥
agt 7 Fgar, afwT 37 F1 fog g2
¥ Ul 7, 91 =H, STLE HEAT A AIAT
HIT T WO qT, 9 FAA FAq1 A
IW FT ATH WIS 9F T@ DIET 97
T TH WFAN IFT X IH OEH
FT ATH TI9 F7 4T AR ATE
q& &< fgar | ag qmaEr 4 fw
qTATE 9% ¥ I T ATH HIGES
ige o F7 famrmam R A El
& Targ & q99m | gg ST SO
T & 99 ¥ W af| g § A
fipx 99 ¥ wfaa® gar &, f5e a9 7%
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HE ¥ &% & QR YT § W AW W
AT BT & |

WH W F §Y B A R §
fF wTo gz 7w w1 g an fear $ @
£ f& s gw agama at w5 fF gw
sa7 FU9 | AEAAT AT TEIGT AT
F1 & gag Wt 3 AW AEAT AA0E
aifaT ag foe| a0 & @gre Sam 546t
a9 9 &, §8 9T § O AT W HL
o a9 2w & g7 T A ag SO 96
wE & 39 FY GITT /T AEATHA FY F (0T
Ft | Wl % A4 FEWTE 19 Al

T Y gEATE AT TF T A A9
frmeram

o1 qOHETI O & wrAw H s
ETARTAT & A1 w7 A A137 A7 A
FEIT | 3 qF WA Fe AR AT &
g 7 |

ft wywedar ¢ waor § afed
Mo T WART Sifgar . 77 w17

qf gzet fa @0 97 9T a9 & A
WX HEAr F ot Ao

grate wet (s wm) o faar
foam fadr go #&f &\

o TR wAmge Wfgm . d@7 Iw
asq 78, fFe ag 3 9T § o1 qEafaw

E

&t wfa afrag & o9m ¥ Y saTRT

& 3T A ¥ A a7 gu fean
AN F, AAAT g Y o qwE
AW | Eg & samar At e
Wq WY FT TR 9m TE TEN TR
Tar & A o WY & wwer ° oqr 0
9 HIT § 95T 25 a1 30 wfawa &

BHADRA 25, 1886 (SAKA)

in Council f
Ministers
FUTET WTEET AEY § oY AW A sy
& fa2 o= o gu & Sfew guT oy
M EITHE 70, 80 T 9o Afawma
WTEHT GF ¥ AT & Y AT & farir
AA TH § 1 T ¥ A9 qg w7 Q19
a7 ff o 919 97 § FIT €7 "wafa
T A1F FET WYL TE §WT &
oz fead ®wdEr & @ J oW
# #@ W ®Y @1 giw @ oW
Z 91 § & @& 100 ¥ wumar
fredd | T8 dTg q7 W WY
foodr gavg o=l & wt F =er
1 femra wd @t @t we fEar
T g & FE¥ AW & | UF
ars ¥E ¥f fgm  fafmarr &
& ¥, ®eaE §, 4% aF IRl &
Bhare 3, A% ww e Per omr
g ¥few o2 A% fewa o asmEr
far W 3, sAwr AAm g
B I FT 4 owAT T g Ay
g 58 gug € wwE w1 @ | dw
2 frrdt 9w F Wt g5 T W
Z, 37 & oot &9 &1, faa &1 w19
ST o FEA ¥, A4 A wew w0
TEH 9T A g A § 5 ogw
raTag V| wfew @ owe agne
dt ot 79T § 1 I A A @
I |

2068

uF WX TE wagen aw gry
temy fom ® 39T o7 o W
wE AT g fewd, w9, waw,
§7, 9§ @7 §N gy T @A 7 1
W owHw ¥ A T ) AT AT AT A
oF I qg | & 7 ox o famr ar
Ffe o2 A @ faar) oo
o aui Ay | IRA G AT BT A
frert S&t & w7 | ArAAE  fmar g
T ¥UT AT XA 1| IT FT K4 AT
FAAE F OO @ OE, 99 1 w1
HY faelt wrea @ ¥ ) O WY
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[s1e w1a 73T &.feai]
g1 & F a ey a1 f ow #08 &
F{ Ami f1 Fau fearf wf &
faafagt #1, seams *1, o FaET
AT AgE F AW 9% Faw frArd vk
2 o T A1 W gfEauE TR d
foa & foar gor & f wmew &7 o
HI9T FY HIAET &, TG TC A9 AT
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Shrimati Renu Chakravarity (Bar-
rackpore): May 1 know when the
Prime Minister will be replying to
the debate? Will he be replying to-
morrow or on Friday? If that is
known, then we can understand how
much more time is left.

The Prime Minister and Minister of
Atomic Energy (Shri Lal Bahadur
Shastri): On Friday,

Shrimat] Renu Chakravartty: That
means the whole of tomorrow is
available for this debate to continue.

Mr. Chairman: It would be possible
to accommodate both or them tomor-
row,

ot WY awfa @R, o7
wawdt 7 ufavars swTa w1 gEg fRar
g7 gt ¥ & A oF g faw T Ay
Z fo g ot qF S &1 A T
frar? wam N gg o g &
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g 37 AW gge fagy smom
ara Y fomm man, T & S S
aTEAT § |

SEPTEMBER 16, 1964

in Council of 2074
Ministers
Mr. Chairman: You will get your

chance tomorrow. Please resume your
seat, Let us hear the Home Minister
now.

The Minister of Home Affairs (Shri
Nanda): Mr. Chairman, Sir, it was
well known that the Opposition would
not show any indulgence to this Gov-
ernment—whatever may have hap-
pened in the past, It was anlicipat-
ed that our friends on the other side
will pounce upon any little thing, any
little flaw on the part of the Govern-
ment and thay will not be prepared
to ignore the smallest imperfection or
deficiency. ‘That anticipation has come
true. The No-Confidence Molion is
an embodiment of that attitude.

= The Opposition is welcome o bring

up and criticise any imperfection or
deficiency of the Government. We are
prepared to be judged by exacting
standards, We would ours:lves earn-
estly apply to ourselves even more
exacting standards,

In this period of three montns the
Opposition has not allowed any grass
to grow under its feet, Whatevor it
could lay hands upon, whatever it
could get hold of—including the hon.
Member who spoke before me—it has
hurled at the Government. Instead of
what would normally be the material,
the basis for a Na-confldence Motion—
something of grave consequence—
gomething for which the Government
can be held to be responsible . . .

An Hon, Member: Food crisis.

Shri Nanda ....the Opposition has
taken advaniage of some temporary
difficulties in the food situation
which are being resolved.

Shri Ram Sewak Yadav: Is it a
temporary one? For the last 17 years
we are facing it.

Shri Nanda: This is all what they
ecould confront the Government with
tn the No-confidence Motion. Why
has there to be such a hurry? It is
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because they are afraid that if they
miss this opportunity, in course of
time, in the months that are coming,
they will not be having anything more
weighty or anything more substantial
for raising their opposition or for
bringing forward a No-confidence
Motion. 1 am sure that even this
slender material on which they are
basing their case is not going to be
available to them hereafter.

The situation, I am sure, is guing to
get better and better, They will have
no further opportunity of this kind.
1 speak with conviction gnd confi-
dence. It is not surprising ithat some
of the members would magnify
out of all proportion. 1 am not
surprised at it if the hon, Mem-
ber Dr. Lohia does that. But I am
thinking of another hon. Member who
is not here now, my hon friend
Acharya Kripalani. He is a Gandhian
and we come from the same fold. He
was a senior member and I was a very
junior member., We were taught that
we should eschew exaggeration, There
wag plenty of it in his speech, He

always mixes satire with serious
utterances and one does not know
what is  what. Beneath that

veneer of humour there is always an
under-current of bitterness, and that
is possibly answerable for the kind of
things that fell from his mouth.

Hearlng the speeches of some hon.
Members one would be led to believe
that all this period of 17 years in this
country has been just wasted com-
pletely and no good has come out of
it. This is cxaggeration. This is
magnifying things hundred-fold and
out of proportion. As I said, this is
far from truth, There are, of course,
figures that I can cite showing the
growth of various sectors of economny
in this country during the Plans. I
do not want to take up the time af
the House in citing many statistics,
but it is very well known that agri-
culture, which has been greatly talked
sbout here, during the peried of the
First and Second Five Year Plans re-

1083 (Al) LSD—8.
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in Council of 5

Ministers o7
gistered an increase in production by
46 per cent. The increase in the case
of industries during the two Plans is
95 per cent, Its significance will be
realised when it is understoog what
the position at the initial period was—
a period of handicaps and struggles.
When we made a start, there wag a
swamp of stagnation, which had to be
cleared and the ground had to be pre-
pared for economic and social recon-
struction. It is in that perspective
that we have to judge the perform-
ance of this country during the Plans.
We have made big strides in agricul-
ture, irrigation and power, industry,
specially machine-building and other
basic industries; there has been en-
ormous expansion of social services,
especially education; much more go of
technical education. To give an ex-
ample, the number of students who
were admitted to the engineering col-
lcges at the beginning of the First
Plan was 10,000. At the end of the
Second Plan it was nearly 40,000 I
hope hon, Members will understand
and realise the significance of these
figures, Our engineers are able to
perform big and complex industriai
tasks. These high skills are not ob-
tained in a day. They are the foun-
dations of the progress of this country
in days to come. Apart from that, the
gigns of progress—the evidence—is
scattereq all over the country—every-
where. Can we not see that? This
is the achievement of the nation, not
of a party, Let us not belittle our
own achievements before our wpeople
and people outside.

The foundations have been laid for
a much more rapid progress in the
country in future. It takes much
greater effort to lay the foundations;
the results are not visible immediate-
ly—soon; it takes time. But, then, the
structure and the superstructure wi_ll
rise more quickly, This is what is
happening in the ocountry,

The record of progress of this
nation, in comparable conditions, I
should say will be something for
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[Shri Nenda]
which we can derive some amount of
satisfaction. Maybe, it is wholly in-
adequate consid.ring our needs—the
needs of this country, the growing
population—and we should certainly
make more vigorous efforts, and what-
ever stands in the way of more rapid
progress should be removed. There
have been impediments and they have
been removed. Let us remember, all
these have to be ecarried through
while preserving the democratic
values and the democratic framework.
This is an important feature of the

economic history of this country
during these years.
Among the principal counts of

charges of the opposition against the
Government, food figures profusely
in spite of the fact that there was a
special debate and the food policy of
the Government was approved and
adopted by an overwhelming majority.
This word “majority” brings to my
mind an observation made by the hon.
Membor, Shri Hiren Mukerjee, In
a moment of self-forgetfulness, he
used the word “brute majority”. Sir,
I have great admiration for his elo-
quence. He is a cultured man, fami=
liar with the delights of good litera-
ture. But it seems at that time he
departed from that dignity in his
choice of words and phrases, which
does pot bear elegance of his usual

eloguence.

16.15 hrs.

Instcad of dubbing the majority of
this Government as g brute majority,
he should think of another word,

Shri Bolankl (Kaira): He ghould
speak a little louder. We cannot hear
him.

Shri Nanda: How did this majority
come about?

An Hon. Member: The Gonda way.

SEPTEMBER 16, 1664

in Council of
Ministers

2078

shri Nanda: Have we any respect
for the people of this country? I gay
this majority was produced by the
votes of millions of people of this
country, millions of men and women
of this country, by the ways and pro-
cesseg of democracy, The present
majority is not just a chanee occur-
ance. With the help of the votes of
crores of people of this country, citi-
zens of this land, this majority has
materialised at every General Election
three times, And this was by the free
exercise of the franchise which our
people had. Do friends on the other
side imagine that by this kind of
tactics, including that adopted by the
hon. Member, Dr. Lohia—he has been
talking of some kind of permutation
and combination which will possibly
place him on some higher pcdestal—
they would be converting their mino-
rity into a majority and our majo-
rity into a minority? This is a legi-
timate aspiration of any Opposition;
but they have little chance as far
ahead ag we can see. Why? DBecause
theirs ig @ wholly negative role and
futile approaches to the people, in-
cluding these bandhs, this bandh and
that bandh—everything is  bandh.
Those who only think of bandh can
never go forward or take this coun-
try forward.

The Minister of Rehabilitation (Shri
Tyagi): They are moribund.

Shri Nanda: These futilities will
not take them anywhere, A No-
confidence Motion has certain serious
implications. There has to be some
reality about a No-confidence Motion.
The assumption is that the party or
parties in the Opposition are prepar-
ed or are in & position or would be
in a position to produce an alternative
government which can do better than
this Government.

8hri A. P. Jain: No; they cannot.

Bome Hon, Members: Never.
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16.18 hrs. dritt away, There will be no trace

[Mr. SPEAXER in the Chair) left of them in this ocean of

Indian humanity. As far as the

Shri Nanda: What are these par- rightists are concerned—it may

ties? Is it at all possible? Is
that within the range of possibility? I
have got some filgures, There is not
a shadow of a possibility of that kind.
All the votes of the Opposition parties
combined will not produce a majo-
rity—I am talking of votes, seats
apart, What kind of combination is
this? You cannot mak> a plus ome
and a minus one equal to two; plus
one and minusg one is equal to zero.
That is what they are.

Take, for instance, one of the par-
ties, namely, the Communists, -There
ars some very amiable persons am=-
ong them and sometimes I wouder
how they have strayed into that camp.
There ig probably something which is
hurting us when we see them. Why
ig it that they do not think this coun-
try to be good enough for them to give
their whole loyalty to it?7 Why?

Shri Hanumanthalya: Answer.

Shri Nanda: There are visible and
invisible strings which tie them to
certain seats of power outside,

An Hon. Member: Answer.

Shri M. L. Dwivedi (Hamirpur):
There is no answer.

Shri Nanda: Therefore, this coun-
try will never place its trust, its des-
tiny in the hands of these people be-
cause in their hands surely indepen-
dence will shrink and shrivel and
freedom will vanish and evaporate.
That is what will happen. Therefore,
how can they expect ever to become
a government of this country? But
there is one helpful change in their
ranks. There are the rightists and
there are the leftists. Of course, in
each faction there is a vast amount of
spectrum of ideclogical shades. But
it is a wery healthy development
(Interruptions). So far as the leftists
are concerned, I do not know who re-
presents them here. They have mo
moorings which can link them with
this land, this country, and they will

be impertinent for me to give
any advice to them; I speak in all
humility—let them not shed an iola of
their soclalism; let them assert posi-
tively their break with extra-territo-
rial faith. Let them be assimilated
in the democracy of this country, They
can become a great factor for pro-
gress of thig land. But, as it is, they
will bz peither here nor there.

Then, regarding the Samyukta So=
cialist Party . . .

Shri Hiren Mukerjee: May I raise
a point in regard to this question of

extra-territoriality . . (Interrup-
tions) .
Mr. Speaker: Order, order. Let
me hear.

Shri Hiren Mukerjee: Sir, over and
nver again, this question of extra=
territoriality comes up. It extra-
territoriality—very difflculty word to
pronounce—implies that any scction of
our people including us here in this
House, have loyalties outside this
country which guide their conduet, it
is a fantastic distortion of the facts.
It so happens that the communist
movement is an international move=
ment of an ideology which is interna-
tional, just as the ideology at demo-
cracy is also international and Mr
Nanda may take it from me, if he
cares to do so, that there is no ques-
tion of extra-territorial devotion as far
as the Communist Party, left or right
or certre, is concerned.

Shri Nanda: I did not use the word
Yoyal'y’. 1 said, extra-territorial faith
and he is himself saying the same
thing.

Then, as regards the Samyukta
Sacialist Party, with all the past that
hag gone into the making of this
Party of which our friend there now
remains out.

o Tm TERET W : WY A
o offad & fAa |
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Shri Nanda: This Party is a warn-
ing of what those who profess
socialism should avoid. It is a story
of wasted opportunities and a mockery
of meaningful effory towards gsocialist

goals. It js a symbol of instability in
Indian polities.

Other Partie; are not at all in line
with the aspirations of this country
and I need no! say very much about
them. The Swatantra Party, Sir, is a
freak of Indian politics, Its emergence
remindg us of the fact that we have
still not done away with certain
ves'iges of feudalism, that vested
interest; have still a hold in this
country .

Shrimati Renu Chakravartty: Very
much so, especially your Party,

Shri Nanda: .and some people
love to look backward rather than
forward.

1625 hrs.

Their presence here, that is, the pre-
sence of the Members of the Swatan-
tra party is a measure of our unfinish-
ed tasks. They will have to trans-
form themselves out of all recognition,
to become a political force at all.
When I talk of the Swatantra Party, I
nust say that I was not present when
he hon. Member Shri M. R. Masani
;poke, who continues to remain absent
now

An Hon, Member:
Dandekar who spoke.

It was Shri

Shri Nanda: No; I am talking of
Shri M. R. Masani who first spoke in
the food debate. He used some very
choice and delectable phrases about us
and about me particularly, such as
‘old defender' ‘guilty man' and so on.
Among them there are good and intel-
ligent persons. They have started—
because they thought that once a new
party started it must start at the be-
ginning of history, therefore, they
started somewhere a&round Adam
Bmith

SEPTEMBER 16, 1964

in Council of 2082
Ministers
Shri A. P. Jain (Tumkur): Not

Adam Smith, but Adam!

8hri Nanda....and they have not
yet got away from it. I am sure they
will see light some day.

But I was saying something about
Shri M. R, Masani and about what he
said about us. I shall not pray for
redemption from thig state of sin to
which he has consigned me, in order
to be launched into the paradise of
free enterprise. I am not going to be
launched into the paradise of free en-
terprise, As for himself, I hope that
Shri M. R. Masani who hag recanted
his faith once will be able to recant it
again.

As far as the structure of political
life in this country is concerned, all
Opposition Parties, as I  indicated
before, can get together only for some
kind of a negative gesture as they
have done now, But that is all. They
have no confidence in one another.

Shri Surendranath Dwivedy (Kend-
rapara): Have an analysis of your
own party.

8hri Nanda: Therefore, the combin-
ed impact of all that they can do and
say will be nothing at all so far as
the policies of this nation are concern-

ed; they are bound to cancel one
another,
Therefore, with great humility,

again speaking to the hon. Members,
I would say that they must have pati-
ence, they must understand the con-
tent that they have tp live with the
fact that for a long time Congress will
remain the sheetanchor of democracy
and the hall-mark of stability in this
country, the only political force which
can save this country from chaos.

Hon. Members in this House, most
of them do not want that chaos,
There may be some who may have
some lurking desire their hearts and
who might welcome if such a situation
might arise.
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Shri Nanda: People who have
nothing at all to tie them to life, and
who are disillusioned because every-
body has left them and who therefore
have nothing really top live for, can
afford to say that,

I am reminded of Shri J. B.
Kripalani again in this context. He
reminded us of the days when
Gandhiji raised the banner of revolt
against the British Government, He
wag talking in the same strain,
namely ‘revolt’. But the fact is that
the Congress Government was ready
to take over power from the British
Government, '

I ask my hon. friend opposite
whether he really wants this gadbad
for the purpose of putting this whole
country into a state of ruin and a
state of chaos which will follow. He
is talking of the happiness of the
Mmasses of the country. If chaos comes,
then for riany years there will be no
peace no freedom and no  progress
for a country which goes into that
state once, So, let us try to avuid
that state altogether.

BHADRA 25, 1886 (SAKA)

in Council of

Ministers

What will happen? Here the gitua-
tion is not such that anyone of them
can take over. Let me hot be mis-
understood. I am not ruling out
criticism, trenchent criticism of any
faulty of the Government, It ig obvious
—I must confess—that the Congress
has developed certain symptoms of
ill-health. But the Congress also
possesse; an enormous reserve of
vitality. (An Hon. Members No)
The Congress has an enormuus
capacity for self-repair and self-
regeneration. I am sure that the
Congress will make itself fitter and
and fitter to shoulder the burdeng of
the nation.

2084

In spite of many hours given to it
in the discussion food hag again
figured very prominently. It hag been
a recurrent theme, But the Minister of
Food and Agriculture dealt with this
problem with remarkable candor. In
some quarters, it was misunderstood.
He made an objective presentation of
the facts, He has expressed his sense
of confidence that all the steps which
are necessary are being taken to rectify
the situation and to prevent iis recur-
rence. Let us believe him. He has
come to the House with utter frank-
ness and, therefore, this also has to
be accepted that we are in command
of the situation; the situation is not
slipping out of our hands,

Why is it that we have had to face
this situation at all? Nobody can deny
that it is g difficult situation for
many people in the country, il cannot
be taken lightly at all. Why has it
arizen? I will explain briefly. Hon.
Members who are familiar with figures
and statistics of agriculture would be
quite ware of the fact that there are
very sharp ups and downs in agri-
cultural production. This is due to the
vagaries of nature, We have had the
experience of a 12 per cent increase
in agricultural production in one
year, the next year 2 per ceni and in
the third year & minus. Like that
this has been happening. But in both
the Five Year Plans, the Firsi and
the Second—the whole of il—the good
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and the bad together—gave us a
very considerable move forward, But
it is very unfortunate that the last
three successive years; were excep-
ticnally bad, Taking the produc.on
of these three years, therg har been
no increase at all, there has been a
shght decline, And the cumulative
effect of thiz will be fell; 1t cannot
be escaped, with all that we may do.

The average increase in agriruliural
production during the orevious ten
years was simple average rate of
nearly 4 per cent. In the last three
years, we have put more inputs into
agriculture, Therefore, even if we
might not have looked forward ¢ 2
higher rate than 4 per cent, at least
we should have had 4 per cent. There-
fore, it is something else, something
not under our control.

An Hom. Member: Defective
plarning.

Shri Nanda: We put more ferti-
lisers; we have given more irrigaiion.
All that hag been done, and sl.il ihis
ia the result. My explanation 15 that
it is obvious that in the course of
our forward march, we have gtruck a
bad patch. This is, therefore, a testing
time for the nation, A nalion grows
when it is able to face a difficult
situction with determinanoa  and
fortitude. This country will succeed
in weathering this storm.

There is one otner maiter which
wes emphasised  frequenlly—'he
polities of the Government, Chacpes
were levelled at the present Govern-
ment that the policles of the Ilste
Prime Minister were being diluted
an undermined, As if deliberately to
iand some kind of colour to Lhe sus-
picion, the Swatantra Party—what was
tae provocation for them? —Lave
expressed their gratificatioa  that
there has been a shifi in their direc-
tion. Both these assumptions are
wrong. One is wishful thinking, and
the other is pure alarmism. Both
read into simple words materialisa-
tion of thelr own unfounded hopes
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and fears. I may say that it is for the
Prime Minister and he will speak
with even greater authority, but 1
know his mind, I know what is
being done in this Qovernment, ar

I can declare that we adhere stead-
fastly to the precious legacy inherited
from Pandit Jawaharlal Nehru. Let it
be clear. It is not just because these
policies are associated with the name
of the late Prime Minister, Pandit
Jawaharlal Nehru built up these
policies; they were built up by him
because these policies were the most
suitable, most essential, almost quite
inevitable for the good of this nation.
It is not Jawaharlal Nehrus' policy, it
is the nation's policy, and there can
be no other policy for this country.
This applies both to the internal and
external affairs of the country.

But I may say one thing. Pandit
Jawaharlal Nehru aveoided extremes.
He was severely practical in his out-
look, always keeping an eye on what
was feamsible and what was not
feasible, I have here an extract from
one of his speeches made when he
moved the resolution regarding the
Second Five Year Plan in the Lok
Sabha on 23rd May, 1956, He says:

“Now, we have gald that our
objective is a socialistic pattern
of society. I do not propose to
define precisely what sociaifsm in
this context means, because we
would wish to avoid any doetri-
naire thinking, any rigid thinking,
because even in my life T have
seen the world change so much,
I have seen so many other
changes, that I do not want to
confine my mind to any rigid
doctrine.”

And he said:

“One has always to remember
that the primary function of a
growing society is to produce
more wealth Otherwise, it will
shrink, it will not grow, and you
will have nothing to dis-
tribute.”
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Some of the few fhings that the
hon. Member, Dr. Lohia, says on
oceasions are sound and good. In the
course of the discussion on the food
situation, he said that at thig junc-
ture what is required more is social-
ist production and mnot socialist
distribution. I heard him say that, I
have translated into English what he
said in Hindi. That is what exacily
has to be kept in view,

In this connection, again the
Swatantra Party is very peculiar,
They have taken for granted that our
past policies were wrong and some

departure i now being made. They
have a gpecial grouse agunst heavy
industries and the public sector.

Swatantra economics is misconceived.
Our difficulties are not due to our
Plun, They are there in spite of the
advantage of planned development
that we have had during these years.
They talk of poverty. Can we hope to
abolish poverty and %o get rid of our
dependence on foraign aid without
the help of g powarful jmpetus to
oevelopment which comes from the
plans? There are now growing
needs of a growing wopu.ation, and
then there is the problem of employ-
ment which is forgotten when the
Swatantra economists think only of
consumer goods, as if it is a static
population. The population grows, and
it is not only food they want, but
also employment. How are we going
1o give them employment? In one
year four million more are coming into
the labour force, and at least three
million have to be put in non-agrl-
culture, though this is bad, because
have to be thrown back into agri-
culture, though this is bad, because
already the pressure on land is very
heavy. It would only mean further
depressing the standards of living
of the people who are engaged in
agriculture.

And then, there are also the needs
of defence and that can only be met
out of sustained development of
industry. Then there are consumer
industries, If modern techniques hawve
to be applied to the production! of goods
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and services, machinery on an increas-
ing scale has to be obtained. Can we
afford to go on importing machines?
The problem of foreign exchange
would be formidable; it ig just impos-
sible. We have, therefore, to create
the capacity to produce machines in
this country even for the purpose of
providing consumer goods to an
increasing number of people in the
country. :
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The hon. Members saig something
about steel. I thought hon. Shri
Dandekar wag a brilliant administra-
tor and g good economist. Possibly
the contagion of Swatantra has some-
how damped hig ming also and he says
that we can afforg to import steel but
not food, as if the two have any com-
parison. We do not want eitheyr food
or steel to be imported in thig coun-
iry. There is no need now "to import
steel. 4.5 million tons will be the
additional production. How many
hundreds of lakhg will be needed to
import that? It is not also a surplus
commodity like wheat in America.

Then, there was the onset of emer-
gency also which has an intimale
bearing on the situation. When the
Emergency arose the need for
strengthening our defences came up.
Of course, this obligation was accept-
ed by the nation cheerfully. But it
involved a large expenditure and a
very large draft on our material
resources. Thig had to be done for
the sake of the integrity of the coun-
iry, for the preservation of its sovere-
ignty and security. This had to be
done and the price had to be paid. A
decision was taken then not to curtail
development, when we were entering
upon a larger commitment on account
of these developments. Thig had iis
consequences. When people ask ug to
do thig and that and that also, then
the consequences flow from it. The
defence expenditure rose to enormous
figures. Compared to the deficit
financing, it is an enormous figure and
when that comes into the economy,
certainly the people of India have to
face the consequences of it although
we must try to see that they are
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mitigated to the utmost extent possi-
ble. For the Swatantra neither
defence, nor development is neces-
sary.

I have now to come to one or two
matterg which concerned me as Home
Minister.

Shri Kapur Singh (Ludhiana): Has
he flnished with Swatantra?.. (Inter-
ruptions.)

Shri Nanda: There are 50 many
absurd things there that 1 may
exhaust the whole hour and yet not
be done with it.

Then, frequent references were
made to....

An Hon, Member: Sadachar.

Shri Nanda: Hon, Member is
quite right . .. Sadachar. I hope
the hon. Member realiseg that it is a
good word for him, for all of us, This
topic cropped up now and then. I may
submit to you and to the House, Sir,
that there should be no tendency
either to exaggerate or to minimise
things but we must face the situation
ag it ig and fight it. I will not enter
into any comparison with other coun-
tries, Even a little corruption here is
bad for us; it is a drag on our economic
and sociael progress. It creates
risks for the stability—I say
deliberately—and security of the
nation, That is my understanding of
the situation. In this connection, I
would like to refer to a statement
which I made sometime ago, and I
would read a few lines on that, so that
my own attitude is made clear. I said
in that statement on 7th May, 1964:

“Our people are prone to exag-
geration of their own faults. Very
often the picture of corruption is
overdrawn. There are many Gov-
ernment servants whose careers
are free from gny taint of corrup-
tion, applying even the strictest
test, It is also true that not every
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businessman has recourse to disho-

nest ways, and it is demoralis-

ing for the nation that because of

the lapses of a few, sweeping

statements should be made about

persons in political life generally.”
That is a very clear and categorical
statement,

Hon, Members were impatient: they
wanted that I should say something
about Sadachar Samiti, It hag figured
rather tog prominently inside and gut-
side this House. Let ug look gt things
in their proper perspective (Interrup-
tion). In the first place, may I say
that I do not lay any claim to be the
initiator of this anti-corruption cam-
paign? The credit for setting it in
motion goes to the Prime  Minister;
right or not, whatever it is, he set in
motion this campaign when he wag the
Home Minister. Wag it not he, as
Home Minister, who announced the
appointment of a committee on pre-
vention of corruption in 1062 with
wide terms of reference covering all
aspects of this question. (Interrup-
tion).

N AT . NEIW HgIed,
% % ww geAT e |

WeAA WEEY ;I HI TG WIAT
wTgor e F< & Nfod aw ¥ wry Wy
T ¥ AT

Shri Nanda: All this trouble stait-
ed and this Samiti is the off-shoot of
that, because, one of the recommen-
dationg was to have something based
on the circumstances of the country,
the social climate of the country. (In-
terruption). It is a good thing, any-
way. Previous to this also, various
steps had been taken to deal with thig
problem. It ig not that the Govern-
ment was entirely negligent about
these things. The Prevention of Cor-
ruption Act had been passed in 1947,
and in 1955 an Administrative Vigi-
lance Division was get up in the
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Home Ministry, to provide the neces-
sary drive, direction and co-ordina-
tion. This was in addition to the Spe-
cial Police Establishment which had
been functioning for nine years. It
wag felt in 1962 that g more compre-
hensive review of the situation was
Necessary. The years 1962—1064
marked the beginning of the systema-
tic and many sided effort by Govern-
ment in ensuring the highest standards
of integrity in administration. It
can be claimed without exaggeration
that in no other period had so much
effory been directed towards the
achievement of this objective.

Hon. Members have been asking
questions about the Santhanam Com-
mitiee’s report. 1 can assure them
that most of the recommendationg of
this committee have been adopted, 1
may mention a few. A Central Vigi-
lanze Commission, with wide powers,
was set up: something which has no
parallel anywhere—the Government
surrendering its own powers in the
hands of a judicial person for this
purpose. The Commission is autho-
rised to undertake the enquiry into
any transaction in which a  public
servant is suspected or alleged to have
acted for an improper purpose.
Other steps have also been taken, and
they are necessary, because punishing
the guilty is not a complete answer
to the problem. A comprehensive ap-
proach is necessary. No single remedy
will suffice. The preventive aspect is
certainly very important. I referred
to the administration. ] believe per-
sonally that 50 per cent or at least
half—it is very difficult to give g pre-
cise percentage—of the evil could be
liquidated by adminis'rative reform.
Administrative delays are a prolific
source and various opportunities arise
in the course of procedure, etc., which
can be dealt with and overcome by
having recourse to necessary reforms
in this dir®etion, Therefore, as I men-
tioned in the House this morning,
various other things have been done.

The hon, Member wanted to know
what wag the idea. He is assoclated
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with one of these ideas. Four teams

are at work now—a member from the
Minis‘ty, a member from the Depart-
ment of Administrative Reforms, a
member from the CBI and an hon.
Member of Parliament, One of them
is Mr. Mathur, Various Ministries
have been taken. The question is
asked, what is the time-limit? The
question of time-limit does not arise.
We do not want a report; we want
action. Go ahead and whatever you
find is necessary to be done now, it
should be immediately implemented.
This way we are golng to deal with all
those Ministries,

The Government Servants’ Conduct
Rules and the Discipline and Appeal
Rules are under revision particularly
on the recommendations made by the
Commission. An extensive amend-
ment ig being made to the law and
procedure relating to corruption and
a Bill for the purpose is being cur-
rently introduced. The  Central
Bureau of Investigation has been
strengthened. About concrete results,
I will just cite one figure. During
1863 ‘he Spe-ial Police Establishment
Division took up 1356 cases of bribery,
corruplion, misappropriation and other
dishonest practices by public ser-
vants, corresponding to the figure of
1134 in 1962, I may say that the num-
ber of convictiong that have been ob-
tained in cases going to courts is very
high and it is a very gratifying fea-
ture,

There is one thing about this mat-
ter of anti-corrup‘ion, which hon.
Members will be keen I should tell
them something about, and that is the
various recommendations concerning
people in high places. These re-om-
mendations have been carefully exa-
mined and I cannot say immediately all
the details, A code of conduct for the
Ministers has been worked out, which
touches wvarious important matters
concerning the Ministers, as for exam-
ple, the whole question of declaration
of assets to the Prime Minister, any
association with business which has
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anything to do with the Government
and various other things. There may
be another occasion to deal with the
details of that. The o‘her thing is
it charges are levied, what is to be
done? There was a recommendation
made that 10 Members of Parliament
or an Assembly should come forward
and some procedure should be evolv-
ed, We have given very close thought
to that and we have come to the con-
clusion that we should do better than
what we are asked to do. Why should
we wait for 10 Members to  frame
charges? That is going to be our at-
titude. We are oot going to wait for
that; it is not necessary even for 1
member to frame any charge, The
momen* we know anything we will
act. But we must understand that
there is a tendency to make reckless
and sweeping charges. So, something
hag got to bg done about that also.
1f a person brings a charge; he must
make an affidavit and if it is found
that there is malice or it is unfound-
ed and baseless, something should be
done sbout”that also. But when the
Prime Minister has taken upon him-
self to attend to these things imme-
diately, that should be enough. He will
use any instrument—whether it is the
agency in the Home Ministry or a Com-
mission of Inquiry or having some kind
of panel out of which he may choose
certain names for this purpose. All
these things will be open to him.
We are to judge by the results. That
is all that I can say,

There was ons thing about the hon
Member Shri Mukerjee, He may be
angry with me, but he has been wvery
kind to me and I thank him for the
sentiments expressed. But always, 1
feel, somehow he is out of place, He
has said something about my colle-
agues not giving full support to the
anti-corruption drive. This is a free
country and this is a free party. There
can be differencg of opinion about
some inode or some method. But all
in the party are behind the Govern-
ment in the anti-corruption campaign.

SEPTEMBER 16, 1964

in Council of
Ministers

2094

Every one of them and all my colle-
agues are behind it. So, far as the
specia] reference to West Bengal, the
State from which my hon. friend
comes, is concerned, whatever else
might have happened or not happened,
one thing is true, It was,—his name
was mentioned in a horrible context
by the hon. Member and even though
Shri Mukerjee did not mention his
name he said that somebody was com-
ing in the way of the appointment of
the sadachar samiti there—I must in-
form him sin-e it has become neces-
sary to do so—the hon, Member of
this House, Shri Atulya Ghosh, himsel?
helped me in the formation of the
Sadachar Samiti in that State, found
out the name of a retired Chief Justice
of the High Court of West Bengal and
suggested it. Therefore, I do not anti-
cipate that there could be any trouble
from one quarter or another in this
matter.

An Hon, Member: Very clever.

Shri Nanda: Cleverness in a good

cause.

Sir, I have one or two other matters
to which 1 would like to make a re-
ference. It wag said that we are ap-
plying the Defence of India Rules and
all other weapong in our armoury,

Shri Maurya: D.I.R. was misused. I
am a victim.

wit wrt (fgar) - ST & AT
& fam-mfeas] & famrs o arfe WTTo
Y TE yEwe e ?

Shri Maarya: Four cases of DIR are
manipulated against & little man like
me.

Shri Nanda: In the first place, the
complaint was that while we used
these weapons for certain purposes,
political ete., we are not doing any-
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thing about the hoarders and profi-
teers, We have been very keen that
the most vigorous action should be
taken for detecting these off and
taking whatever action is possible. I
may just give one figure. The num-
ber of persons arrested for hoarding
and profiteering under this law was
nearly 4000, 4000 persons have been
arrested and detained in  diflerent
parts af the eountry under various
orders and laws relating to hoarding
and profiteering.

Shrimati Renu Chakravartty: For
how long have they been kept in
detention?

& T gww qw ;¥ Fny fea
femam & @?

o P W WA 3§ Y W
foa 77

oY Y WTRET  SE-ETR I
Tt T £

Shri Nanda: The Defence of India
legislation has been there and it has
been used to deal with these anti-
social elements.

Then, there is the other thing, the
agitation regarding the food situation.
In the press high figures have come
about the number of persons arrested
as if it is a big thing and a number of
people have gone to jail. The large
number meant nothing. Just as it wag
a symbolic satyagarha, it was a
symbolic arrest.

An hon., Member: What about

Keruala?

Shri Nanda: In Kerala also the
pasition was not different. But there
have been cases, T must admit and
acknowledge, of looting, destruction
and forcible entry where people are
certainly being detained for taking
further action. If anybody does any
gadbad of that kind, he will not be
allowed to go scotfree....(Interrup-
tions).
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Regarding food agitation, when once
the stock of wvolunteers diminishes,
dries out, to what expedients these
people are driven to get volunteers
for the purpose of satyagraha I will
now narrate, [ have got information
that there was a case where Govern-
ment took hold of some of the shop-
keepers for persistent default in the
observance of the legal requirements.
The merchants explained their diffi-
culties and they were released. On
their return they met some SSP agi-
tators who assured them to get every
shop-keeper released on condition that
they join the demonstration of SSP,
becase the number of volunteerg for
their agitation was dwindling.

o TH G qTAe : T2 K AT I
%, WrAT GTIA IAR1 ART AAT FOIT |
Shri Koya: What is the source of
your information?
Shri Nanda: I will give it.

2006

Shri Surendranath Dwivedy: You
know the tactics employed by the
British Government. Do not go that
way, the wrong way of looking at
things.

Mr. Speaker: Would the hon. Minis-
ter like to continue now or tomorrow?

An hen. Member: Tomorrow.

Mr. Speaker: Let us hear him,
There are so many voices that [ can-
not hear him.

Shri Nanda: Is it your wish that
1 should continue now?

Mr, Speaker: If he requires only
about ten minutes, he might continue
now,

Shri Nanda: I do not want to in-
trude upon the time of the hon.
Members tomorow, Perhaps, they

would like to rebut some of the things
that I have said.

I would like to refer to one other
thing about the emergency, which
was mentioned by the mover of the
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that we are spending all these big
amounts on defence? Is it not g fact
that we are trying to develop our
defence potential and capaciiy, spen-
ding a very large slice of gr resources
and thereby putting our economy to
the strain? If it is a fact, then it is
a reality that there is some danger,
there is some threat for which we are
doing all that and putting our people
to all that strain, If that reality is
there, then there is no question of
any necessity of further justification
for the continuance of the emergency.
In order to make effective prepara-
tiong for defence we require thaose
provisions, those powers, We require
them for the purpose of effective
operation of the defence arrangements;
for nothing else, Internal peace in
the country and law and order are
also equally important for the sake of
defence.

17.05 hrs.

Apart from what may happen as a
consequence of some of the actions
taken by them, for example, the clo-
sure of a whole industry on one day,
we are told that prices increase, that
production is not enough, If they will
not geruple to give an  order or ask
the people, who are prepared to listen
to them at the moment, to go on strike
because they thought that they will be
making some king of a big effect, the
people will not listen to them mext
time, 1 am sure. Does the whole
textile industry in a centre like Bom-
bay being closed for a day as also
various other industries mean any-
thing to production and prices or not?
Those who know how marginal defi-
ciences in the supply of a commedity
lead to an extra-ordinary rise in price
will tell you that it does, And then,
they will come back and say, “You
are responsible for the rise in prices.”
They are responsible for the rise in
prices,

Shri 8. M, Banerjee: What about
the lock-outs? An EMC and Jay Engi-
neering Works? Why did you become
silent spectators?

into the merits but I may explain that
any lock-out of that kind is as anti-
social as strikes are. I do not stand
for lock-outs.

Shri 5. M. Banerjee: Why did you
not disclose the names of 30 members
of the Birla family? Why only Raj
Kapoor's name was  disclosed?
Why did L. N. Birla come to Delhi?
(Interruption).

Shrl Nanda: I believe that
Members of the Opposition. .. ...

To TH wAGT wifgar ;T 2N
foa # gEare ¥ darare WAt T
wifes giar Ao derETC e fwar

hon.

Lz i

Shrj Nanda: [ served the textile
industry for 25 years as General
Secretary of a trade union and I

know more about the textile industry
than the hon. Member. . (Interruption)
I believe that the hon. Members of
the Opposition have had enough;
therefore 1 would like to close. This
debate has increased and heightened
the confidence of the Government in
its capacity to serve the people of the
country well. The Government is
gure to give a very good account of
itself to the people of India and win
their confidence in a much larger

measure than before, Sir I have
done.
Shri Eapur Singh: Sir may I put

one question to him?

Mr. Speaker: Questions can be put
when the final is given.

Shri 8. M, Banerjee: Only one
question.

Shri Eapur Singh: Only one ques-
tion.

Mr. Speaker: How can I allow so
many questions? The House stands
adjourned to meet again at 11 AM.
tomorrow.

17.08 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Thursday, the
17th September 1964|Bhadre 26, 1886
(Saka).
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